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MAN INFRACONSTRUCTION LIMITED

Registered Office:

CIN: L

PUBLIC ANNOUNCEMENT

FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS! BENEFICIAL OWNERS
OF THE EQUITY SHARES OF MAN INFRACONSTRUCTION LIMITED FOR THE
BUYBACK OF EQUITY SHARES FROM THE OPEN MARKET THROUGH STOCK
EXCHANGES UNDER THE SECURITIES AND EXCHANGE BDARD OF INDIA (BUY-
BACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED.

This public

(“Public i5 baing made i relation lo

the Buyback {as defined hereinafter) of Equity Shares {as dafined herelnafter) of Man

Infracorsin
mect

on Limited {“Company™} from the open markal through stock exchange
nism, pursuant to the provisions of Regulation 16{wih) and sther applicable

pravisions of the Securiies and Exchange Board of India (Buy-Back of Securities)
Regulations, 2018, (ncluding any statutory moaification(s) o amendment(s} from time

fo tma) (“SEBI Buyback Regulations”] and contains the disclosures as specifind i

Schaduls IV read wilh Schaduin | of e SEBI Buyback Requlations

Cerain figues contaimed in this Public Announcement, induding financial information,
hava been subjected 1o rounding-off adjustimants. Al decimats have besn rounded off to
two decimal points. In certain instances (i} the stm of percentage change of such numbers

may nol conform axaclly te the total figure given;

{ii} tha sum of the numbars in a

column or row in canain fabdas may not conform axaclly 1o the total figure given for that
culumn or row.

“Working Day’ means any working day of the Secusities and Exchange Board of india
OFFER FOR BUYBACK OF EQUITY SHARES OF MAN INFRACONSTRUCTION
LIMITED FROM OFEN MARKET THROUGH STOCK EXCHANGES

PART A - DISGLOSURES IN ACCORDANGE WITH SCHEDULE | OF THE SEBI
BUYBACK REGULATIONS
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DETAILS OF THE BUYBACK OFFER AND OFFER PRICE

Pursuant to the provisions of Anticle 15 of the Articles of Assaciation of the Company
and the provisions of Seclions 88, 65, 70 and =il other appiicable provisions of the
Companies Act. 2013 (Gompanies Act’ or "Act’) read with the Companies (Share
Capital and Debentures) Rules, 2014 (tn the extont appiicable) (horeinatter raferred
10 as the “Share Capital Rules) and other ralavant rules mads thereunder, as
amended fram fime to time and in compliance with the Securities and. Exchange
Board of India (Buy-Back of Securties] Reguistions, 2018, as amended {"SEBI
Buyback Regulations’) and the Securiies and Exchange Board of India (Listing
Obligatiars and Disclosure Requirsments) Regutations, 2015, as amended, {"SEBI
Listing Regulations') (ncluding any statutory amandmentis), medification(s)
of re-anaciments thateol from tima to time), and subject to suth oifer approvals
permissions, consents, exsmplians and sanclians as may he nacessary, and subjact
1o such conditions, and as may be p

o impased by the Sesurities and Exchango Board of India ('SEBF), Ragistear of
Companies Mumbai | al Msharashira ('ROC') and/ or ather authoritiss, instiutions
ar badies (“Appropriate Authorities’) while granting such approvals,
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conserls, sxemptions, and sanctions, which may be agreed to by the Board of
Dirach]rs of tha Company {lhe *Board” which exprassion shall be deemed to include
any cemmillee constituted IJ)' the Board and/or officials, which ths Board may
constitutelauthorise to exsroiss its powers, including the powers conferrsd by this
resalution). the Board at its maeting held on September 1, 2026 (*Board Meeting”)
approved the buyback of fully paid up equity shares of the Company having a face
value of ¥ 2i- aach ("Equity Shareis)’} by the Company from the shareholdars/
henaficial owners of the Campany (other thar thasa who are promoters, members
af lhe Promater Group or parsans in contral). at & price not exceeding 2 171
(Indian Rupses One Hurdrad and Sevenly-Gne only} per Equity Shars “Maximum
Buyback Price’) payabls In cash from the opan market through stock exchanges
{I-&. through tha National Stock Exchange ol India Limiled ("NSE’) and BSE Limited
("BSE’), (ingether “Stock Exchanges’) oul of frae reserves of such other scurcas
as parmitled by law, for an amaunt not excaeding 7 169,29,00,000¢ {Indsan Rupsas
One Hundred and Sicty-Nine Crores Twenty-Nina Lakhs only} (‘Maximum Buyback
Size’} excluding any expenses incurred or tn be incurred for tha Buyback, viz
trakerags, advisor's fees, inlermadiaries’ feas, public announcemant publication
fises, fiing fees, printing and dispatch sxpenses, turnover charges, applicabie taxes
such as tax on disiributed incoms on buyback. secufifiss ransaction fax, goads and
sarvices tax. income tax, stamp duty and athar incidsntal and relsted expenses,
#ic. (Transaction Costs’) reprasenting 2.66% and 7.99% of lhe latal paid up
squity share capial and fres resarves finchuding securiies premium account) s
per the sudited financial and audited financial
statements for the financial year snded March 31, 2026, respeciivaly (baing the
tatest audited financial stalements of tha Company), which is nat more than 10%
af the tatal paid up capila! and free reserves of the Company basad on the lower of
the latest audited anm financial
with the proviso to the Regulaticn 5()(b) of the SEBI Buyback Fegulstmng and the
Comparies Act (hersinafer referad o 35 "Buyback’)
Subject to the market price of the Equity Sharss being egual to the Maximum
Buyback Price, the indicative maximum number of Equity Shares bought back would
be 2,00,000 (Ninety-Nine Lakhs) (“Maximum Buyback Shares”). representing
2 45% which i5 l=ss than 25% of th tntal number of Equity Shares in the total paid
up equity shars capital of the Gampany as of March 31, 2025 1f the Equity Shares
ars bought back st a price below the Maximum Buyback Price, ths number of Equity
Shares bought back could excesd the Maximum Buyback Shares but will slways
be subjsct to the Maximum Buyback Sizs is, 7 169,29,00,000/- (indian Rupses
G Hundved and Sixty-Nine Crorss Twaniy-Hine Lakhs anly). The Company wll
comply with he requirement of maintaining & minimum public shareholding of st
Inast 25% of the total paid up squity share capital of the Company as provided under
Regulafion 4(x) of the SEB| Buyback Reguiations and Reguiation 38 of the SEBI
Liniing Regulations, during the Buyback perind and upen complafion thereaf
The Company shall utiize atlesst 75% of the Maximum Buyback Size ie
T 126,96,75,000+ {Indian Rupaes One Hundred Twenty-Six Croras Ninaty-Six Lakhs
Seventy-Five Thousand only] ["Minimum Buyback Size™) mwards the Buyback and
acecrdingly, based on the Maximum Buyback Price and Minimum Buyback Size, the
Campany will purchase an indicative minimum number of 74.25,000 (Seventy-Faur
Lakh Twanty-Five Thousand; Equity Shares. Furthar, atleast 40% of the Maximum
Buyback Size ie 7 67,71,60,000- (Indian Rupses Sidy-Seven Crone Seventy-
One Lakh Sty Thousand anly) shall be utilized within ths initial half of the sixty-six
Working Days from the date of the opening of the nffer af Buyback
Further, In sccordance with Regulation 17} of the SEBI Buyback Reoulations,
the Buyback Offer shall open within inur working Days from the date of the public
annauncement and close within sixty-six Working Days from the dale of the opening
of the offer of Buyback
The Board for the Buyhack committes constituted by the Board and empowsred to
exarcise its powers In relation to the Buyhack). shall defermine, at its discretion, the
fime frame for completion of the Buyhack anc may close the Buyback (which shall not
e [ater than sheiy-six Warking Days from the date of opening of the Buyback or such
ather pariod &s may he parmittad under the Act and/or SEBI Buyback Regulatoris or
a5 may be dirsctad by the appropriats sutherities) (“Maximum Buyback Period”)
after Ihe Minimum Buyback Size has been reached and irespective of wheather the
Maximum Buyback Size has or has nal been reached, afler giving appropriats nolice
far such closyre and en completing all farmaliies in thia regard, in acrordanse wilh
the Act andior SEBI Buyback Regulations,
The Buyback will be implementad by the Company aut of its free reserves, the
Securities Premium account or such other sources s may be permitted by law
and in accordance with SFUIW\ ©8(1) of the Companies Act and Regulation 4(ix) of
the SERI Buyback and in with Reg 4(iw){oyiiy and
provisa ta 5(1)(l) of the SEB! Buyback Requiations, by way of opan market purzhasss
through (he Siock Exchanges, by the order malching mechanism sxcept 'al or
none’ order matching system as provided Under Ihe SEBI Buyhack Requlations
Furlher, as required under the Companies Act and SEBI Buyback Requlations. the
Company shall not purchase Equity Shares which are lacked-in or non-iransferable,
in the Buyback, until the pendency of the lock-in or until the Equity Shares hecame
\ransferable, as applicable, There are no parlly paid up Equity Shares with calls in
amears of the Company,
The Buyhack from the shareholders. who are non-resident members, Overseas
Comporats Bodies (“OCRS") and Foreign Insiitutional Investors (“Flls") ¢ Foreign
Porifolia Investors (“FPIa”), and membars of foreign natianality, i any. atc. is subject
10 such approvals A3 may be required indluding approvals from the Resenve Bank of
India under the Foreign Exchange Management Act, 1999 and the rules, regulations
framed thereundey, if any, and such approvals shall be required to be taken by such
snareholdsrs,
The Equity Shares of the Company are frequently traded shares.
A copy of this Public Announcement |s avallabie on the Company's website (waww.
maninfra.com} and is sxpected 10 be avallabie on the website of SERI (wew sebi
govin), website of NSE (www.nseindla com), website of BSE (www hssindia.com)
and website of the Manager to the Buyback (waw.cumuiativecapital group) during
1he period of the Buyback.

1.10 |n addition fo publicaton of this Public Announcement and iis availabdity on the

&1

websites of (he Company, SEBI and the Stock Exchanges, the Company shall
disseminate information regarding the Buyback to all gharehelders of the Company
thraugh electronic means, within the timefine prescribed under the SEBI Buyback
Reguiations.

NECESSITY FOR THE BUYBACK AND DETAILS THEREOF

The Buyback s being underiaken after due consideralion of the Company's
present and siratagic, and financial res . wiilh
the objective of apmnzmp the utifization of its surplus cash and -s!um.nu eHCEsS
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Based on the above, the Maximum Buyback Size (e T 169.29,00,000/- (Indan
Rupess One Hundred and Sixiy-Nine Crores Twenly-Nine Lakhs only), which is
ot more than 105 of the aggregate tolal paid up capital and fres reserves of the
Company, based on the and

finaneial of the

closing af the Buyback.

In addition te above, a5 per Reguiation 24¢ieay) of the SEBI Buyback Regutations,
the Equity shares held by the Promoter(s) and Promoter group Including their
Associates, for which buyback Is undertaken, shall remaln frozen at the Intemational
Securities [dentificaton Number (ISIN} leve! during the pertod from the date of passing

capital 1o ts sharsholders. The Buyback may result in a reduction in the number of ( 8.3 The Buyback will not result n the delisting of the Equity Shares of the Compary from
outstanding Equity Shares, thereby potentially Imgraving earmings per Equity Share > the Stock Exchanges,
andfannefnangmwn‘\un--w“lud capital ThulBu-;ba:k & not expacted (0 aversely 7 METHOD TO BE ADOFTED FOR BUYBACK AS REFERRED TO IN SUB-
affect the Company's ab!hl_y lo pursue its g:n.«m l)upun.u!\mes of meet s working } REGULATION (iv)(b) OF REGULATION 4 AND REGULATION 16 OF THE SEBI
capital and other cash requiraments for ils business operations, including its ongoing BUYBACK REGULATIONS
and future capital investment needs, as and when required.
! T4 In terms of Regulation 40{1) of SEB| Listng Regulations, excspt in case of
The Buyback will help the Company achieve the following objacts MansmisS0 F ranspesilion Of setURliss, taquests for slcling ransfer of securlio
Efficiont Utilisation of Surplus Gash: The Buyback provides the Company with an shall net be procassed Unless the secudities are buld in dematerlalized form with
effective machanis: for deployment of IS surplus cash and enables the Company to u depasitory. Accordingly, the Buyback is open to berefical swners holding Equity
returm surplus funds 1o its shareholders through the Buyback: 5 Shares In dematenalized form {“Demat Shares™).
Enhancement of Shareholder Value: The Buyhack may resull in a reduction in the s 7.2 The Company shall not, directly or indirectly, purchase its own Eguity Shares through
oulstanding Equity Shares of the Cumwnyanu the squity capital base, which may, in | any subsidiary company, including its own subsidiary companies, or thraugh any
twrn, contribute Lo an improvement in sarnings per Equity Share, return on squlu and ) investmeant company or group of invesiment companies.
other relevant financial thareiy supporting long-term alug; s T2 The Company skl nel buy back its Equity Shares from any person through
Flexibility to Shareholders: The Buyback provides sharsholders with the nsmnmuy negotiated daals, whelher on o off the Slock Exchanges, through spal fransactions.
o parlicipate in the Buyback and receive cash consideration for Equity Shares o through any private arangament, In the implementation of the Buyback
acceplad under the Buyback, or o confidue holding their Bquity Sharss and. ) 1.4 The Company shall not allow the Buybask of its Equity Shares unless the conseguent
consequently, benefit fram 2 polential increse in their percantage sharehalding in § raditchion of It shars capital |8 affacied in Acourdanis with the Companias Acl
the Comparyy foliowing completion of the Buyback, withoul making any additional ; 25 Tiss i wit 58 o dsnsbeiet 5w iy By ST opSi et pi et
invmstment i
2 thraugh the Stock Exchaniges. by the order malching mechanism axcept “all of nons”
Optimab Caphal Structore. ami Capital Mlogation: The Butadk sities B s artler malching system as provided under the SEBI Buyback Regulations and price-
Gompariy fo optimise its capital structurs and deploy its available inancial resourcas firra piclysbiasac ider ratehin princiols as def Stnck ichahgs Hriiars.
in & manrer that (s consistant with its présent and medium-tarm stratagic, opsrational
and financial requitaments, while retaining adayuals resourees to pursus its growdh | 1 l:;l ::r::::v :";nm:z ;Am;r:] "‘:“; Zi’::xu':ﬂm:ﬁ;' ;’;ﬁ;ﬁ;ﬂgﬂ
plass: and ip o e 3 4 s
5 . Ragulations, the Gompany will not Buyback Equity Shares which are lacked-in or
:‘;‘ A“"I'"; 'Tfh‘“::°" Bﬁ":“bzlt?fu"‘h“""t'"“ E“Yb:"‘ ':5 ’!EL:"P"C*“‘ _‘l“‘ non-transterable, until the pendency of such lock-n or untl the time such Equlty
VATSPIY ML A Lty .o FLERLIa.IEs ey OpROMUAIES. OF Mset RS Shares become transterabls, as applicable.
working capital, aperational and ofher cash requirements, including its ongoing and 5 st S5 e - ;
future capital investmenl requirements, as and when rquired. 5 7 “:::“’" "“ ‘h:d ::n £ "; m":; S:TT: it “};:“'““d" o ‘“{"’I ot '““'T"“M“d
ol rote af vary of the #tock 1o the rmembaer and receipt of paymant wol
g?f;”rﬂﬁrr::k“ff::‘:?ﬁ'f::;:EEEB:g:é‘::E‘;ND ITS PERCENTAGE s be camiad out by the broker, appointed by the Gompany, in accordance wih the
requiremants of the Stock Exchanges and SEB
Thie, painiam -armcinl of fldas el for th. Biivback Wil aggresats i 1 s 8. THEAGGREGATE SHAREHOLDING OF THE PROMOTERS. MEMBERS OF THE
* 169,29,00,000/- {Indian Rupews One Hundred and Sidy-Nin Crores Tuenty- PROMOTER GROUP, DIRECTORS OF THE PROMOTER AND MEMBERS OF THE
Nina Lakhs only), being 8.66% and 7.99% of Ihe aggregate of the total paid up PROMOTER GROUP (WHERE THE PROMOTER OR THE MEMBERS OF THE
shara capital and frse reserves of the Company. which is nat mors than 10% of the PROMOTER GROUP IS A COMPANY), PERSONS IN CONTROL, DIRECTORS
aggregate of the tolal paid up share capital and free resarves of the Company based AND KEY MANAGERIAL PERSONNEL OF THE COMPANY
on the fower of tha latest audited financial statemants of tha Company as at March i A
31,2026 0n & G o s 81 Detalls of lhe aggragata sharehalding of the Promoters, Members of the Prometar
Group, Persons |n Contral of the Company. Divectors and Key Managerial Personnel
‘Ths ::mmulm Eurbac':‘;;zl ﬂﬁ‘zs nEm IE.:h:chs:g St :9’;"::"::']“.: ’"ﬁtﬁ s ("KMP") of the Company as cn tha dats of the Board Mesting (Le., September 1,
neurrsd ar 1o be incul r the Buyback, rokerage, atvisor's fess, 2026} 5 as below
a8’ fees. public faes, fiing fess, printmg and | s
dispatch expenses, lumaver chargss, apphcable laxes such as lax on distibuled s 8. The aaeognis et of o ot Fremolet geop nokising Pk
S A At i MK AR B I e i S . Mot ) wha are in Gontrol of the Company as an the date of the Board Meeting:
stamp duly and other incidental and related expenses, sic, 5 s Name of the Sharcholdars No of Equity l Parcantage of
The funds for tha implamentation of tha preposed Buyback (including the Transaction No.| _ Shares held | Sharsholding (%)
Gonts) will be sourced out of Intermal aceruals of the Company including free reservan, s A, Promoters
andior such offer sourcas as may be permitted by the SEBI Buyback Reguiations o { 1 |Parag Kishor Ghah [ 71.69.96.405] 2973
the Companias Act as an th= date of Baard Meeting. Sorawer funds fram bartks and Tt arar et )
financial institulions, if any, vl not be used far the Buyback. s Sl ‘ il
The Company shall transfer from its free reserves & sum equal 1o the face vaius Jotm 1A 17,57,36,713] L.t
of the Equity Shares bought batk irough the Buyback 1o the Capital S B. Promoter Group
Raserve Account and ths details of such transfer shall be disclosed in i1s subssquent s 1 Manan Parag Shah | as2rr.245| B4
Siidlbd fiafie:al stolameyes ) 2 | Valsal Parag Shah 3.49,97,068 | 857
x:gx#nn:ggmmzﬂ OF EQUITY SHARES THAT THE COMPANY PROPOSES 5 3| Dhravi Manan Shah 2118195 | 052
4 [ Arhan Manan Shah | 2.00,000 | 008
The indicative maximum number of Equily Shares at the Maxinum Buyback Price § P TETTRT T ] o
and Ihe Maximum Buybsck Size bought back would be 9%,00,000 {Ninsty-Ni - e
Lakns) Equity Shares, rapresanting approximatsly 2 45% which is less than 25% s Total (B} | 72625044 17.99
of the total number of Equity Shares in the tolal paid up equity share capital of the } Total (A+B) | 25,23,81.757 | 62.52
it e ::;fr:‘u“::'éjy;;ﬂ‘gnimjfﬁ‘ﬁ’;::’:;::‘2,”2:5:; it Bt | 113 Dirscars of the Pramotsr and Members of (he Promoter Group {hsrs ins Promoter
back cauld axcesd the Maximum Buyback Snares bul will alweys ba subjsct o lhe ar the Members of the Promoter Sroup I8 & Company): Not Applicable since the
baximum Buyback Size. Company does nol have company 85 Promoter or the Member of fhe Promoter
Group,
The Campany shall uliise at least 75% of Ihe Maximum Buyback Size for lhe
Buyhack i, T 126,06,75 000- (indian Rupess O Hondnad Twenly.Six Crores (i) The aggregate a||mr:||n\mr:gmnl the rau;jcmrs and Key Managenal Persanne of the
Ninety-Six Lakhs Sevenwy-Five Thousand anly) (excluding Tr Costs) Company as on he date of the Board Meeting:
{“Minimum Buyback Size"). Bzsed on the Minimum Buyback Size and Mavimum > St Name Designation | No of Equity | Percentage of
Buyhack Price. the Company would purchase a minimum of 74,25,600 (Seventy- No. Shares held | Shareholding
Four Lakh Twenty-Five Thousand) Equity Shares S %)
The Company shail utilize & minimum of 40% of the smount earmarked for the Buyback 1| Parag Kishor Non-Exeautive Non- | 11.99.96 405 2973
i€, ¢ 67.71,60,000 {Indian Rupess Sixty-Seven Crore Seventy-One Lakh Sixty | Shian Independent Direstor
Thausand only) within the initial hzif of the sixiy-sx Working Days from the dats of & Chalrmian
the opening of the Buyback s 2 | Manan Parag Managing Director 3.52.77,245 BT4
MAXIMUM PRICE FOR BUYBAGK OF THE EQUITY SHARES & BASIS FOR { | Shah (KR}
ARRIVING AT THE MAXIMUM BUYBACK PRICE 3 | Vatsal Parag Non-Exeoutive Non- | 349.87.068 567
The Equity Shares of the Company are propased Lo be bought back at 2 price nat s | Shahy Director
exceeding T 171)- [Indian Rups=s One Hundred and Seventy-One only) per Equity 4 | Ashos Manharial | Whole-lime Director 68,055 002
Share, The Maximum Buyback Prics has been anivad at afler considering various Mehia & CFO (KMP}
factors including, but not fimited fo fhe trends in the volume weighted average prices 5 L Eamrar g | nase as D Ee 30000 Y
and closing price of the Equity Shares on BSE & NSE where the Equity Shares of }Sm:msm'[ﬁ:' i | Intlapendent Dimcior
the Company are fisted, impect on other financial parameters and possible impact of - - —
Bk o i . s 5 6 | gurgss: Suhas :ZKnhl;‘n;}any Sacretary 7,925 Negiigils
ingankar
The Maximum Buryback Price of T 171/~ (Indian Rupees One Hundrad and Seventy- - -
Cine anly gk Equﬂy s taresdties i ¥ § 7 | Kavita Bhaskar | Indepengent Director 2,600 Negiginls
i - | Upadhyay
& premium of 56.62% and 56.12% over the volume waightsd svarags markst price § 3 T
of the Equity Shares on BSE and NSE, respactively, far three {3y months prior ta the ) g g*“'f‘l“ ; Iidapendent Direotor NIL
dale of infimation t BSE and NSE of the Board Meeling fa consider the proposal of | | v;;’;’::‘;;;““
the Buyback, i.e. August 28, 2026 AL .
& premium of 57.33% and 56,88% over the volume weighted averags market prics of % 1 g:g:hﬁiagmdas g den Dau Bl 3
the Equity Shares on BSE and NSE. raspectively for two (2) weeka prior to the date
of intimation o BSE and NSE for the Board Meeting to consider the proposal of the | B2 Excapt as disciosad below, ns Equity Shares of olhsr specified sscurties in the
Buyback, | &, August 26, 2026; Company were siher arsaid by th , Mambers of the Prometer
& premium of 56.61% and 55 85% aver the volume weighted averags market price of erp Diraclors and Key Managerial Personnel, during a pariad aof & {six) months
the Equity Shares on BSE and NSE, respectively for one {1} manth preceding prior to eceding the date of the Board Mesting, aporaving the Buyback {i.e. Seplamber 1,
the date of infimation to BSE and NSE of the Board Meeting to consider the propasal | 2025! ’me March 1, 2026 fo August 31, 2026)
of the Buyback, |.2, August 28, 2026; and ! .| Name of the | Aggrogate | Natureof | Minimom | Date of | Maximum | Date of
& premium of 50.18% and 50.18% aver the closing markst price of the Equity Shares Mo, | Shareholders | nuinbier | transactions | Price (f) | Minimum | Price (1) | Meximarm
on BSE and MSE, respectively as on the frading day prior in the date of the intimation Price price
10 BSE and NSE for the Board Mesting i =, Augusl 26, 2026
The closing market price f the Equity Shares as on the date of ihe infimation to BSE
and NSE was T 114.61 and ¥ 114.51 and as on (he daie of Board Meeling was T
124,25 and T 124.56 on BSE and NSE respectively, 1 F‘x:‘u Kighar 2";‘; 04.63 M;o?' 105,50 Jull;l;;
In acoardance with Section 68(2)(d) af the Companizs Act and Regulatian 4(i) of . il ! X ud
the SEBI Buybeck Reguiations, 1he ratio of the aggraqate of secured and unsecurad > 8.3 Excepl as disciosed below, no Equity Shares or siner spacfied securities in the
debls owed by the Gampany after Buyback shall not e more than twice the paid § Company wera aiiner purchasad or sald by the Promotars, Members of the Promoter
up capial and free teserves based on bath sudiled siandalone and consolidated Group, Directars and Key Managerial Personnal, during @ pedisd of 12 (wekve)
finarcial siatements, whishever saia nut a lowar amount. of the Campany, months preceding tne date of thia Public Announcement (i.e., Septembar 2. 2026
COMPLIANCE WITH REGULATION 4 OF THE SEBI BUYBACK REGULATIONS s [Erotm Septomber £, 2025 (o Haplember 1, 2025 )
The Compeny i3 in compliance with Regulation 4 of the SEB! Buyback Regulations. i s"mh:ub' Agareguto ’ﬁh::"u! Hnllwﬂ:v 'I:Ihﬂ ':ﬁdmm;l Diaso af
i terms of the Seclion 68(2)(0} of the Companies Act and praviso 10 Regulaton | Barvholders | nomter | amactions | Price s | Price ) | Maimun
5(()() of the SEBI Buyback Requiations, the offer for Buyback through the open | of Exuity Price prics
market route cannot be mae for 10% o mare of the total paid up equity capital and > Sharss
free reserves of the Company, based on the lower of standalone and consalidated § pirchased
financial statements of the Company. 1 1 {8ald) : .
i < 1 % HE AEETYE
As per the latest audited balence sheet of the Company as at March 31, 2025, the ﬁ'“f Kiter | 144840 ;‘;’:‘I:“ 16 M;ai |t Sttt
tolal paid up equity capital and fres reserves ars as foliows UroRet ned 2
 in lakhs) E 2 yt::\ Parag | 5,6,30) | Markel Sale 161,00 Seﬂ‘m;?;; 1350 a:p;m;:;r
& , 2025 5
[ Particulars
Total paid s ety capital {2 807333 507345 | 8. INTENTION OF THE PROMOTERS, MEMBERS OF THE PROMOTER GROUP
Total Erea Raserves (B] ATAS1 08 20385452 s AND PERSONS IN CONTROL OF THE COMPANY TO OFFER THEIR EQUITY
o ——— SHARES IN THE BUYBACK
(Tg'“;' “]“‘ U Fquity caplial nd Tree resmves | 19556542 s S 91 In accordance wh Regulation 1601} of e SEBI Buyback Regulations, since the
= s Buyback s being implementsd by way of open markel purchases hirough the Stock
Maximum amaunt permissibie for Buylack wih Exehanges. the Buyback shall not be made by the Company from the Promoters,
‘-"Wd-!Pﬁ’::ﬂ';' ?"afds‘;f{flf:mg;* T' 'm;\fiﬁmnﬂ["i { tmembars of th Prometer Groug and Persans in éentrol of the Gompany.
inder the Section ) the Companies
'Mt and’ proviss 1o ﬁeoul:‘n(m;n S{I)b) of lh:SEBI y 5 9.2 Further, as per Requlation 24(ije) of the SEBI Buyback Regutations, neither the
Buybask Regulations, (10% of the 'aggrcgam i 19.656.44 Promaters and Promoter Greup nor his ¢ thelr Assoclates shall deal in the Equity
paid up capial and free reserves, based on the 5 Shares of other specifid securities of the Compary either through the Stock
finandial S Exchanges or off-market transactions (including inter-se transfer of Equity Shares
the Company, whichever sats out a lower amount) > amang the Promuters or Promoter group) from the date of the Board Mesting til the

Company, whichever Seis out a lower amount
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2028:
Inguired inlo the stale of affairs of the Company wilh reference lo the audited
Tinancial and audiiad
and for the year ended March 31, 2026;
Examined the Directors’ declarations and relaled documeniabon made for the
purpose of the propesed buyback, including the deciaration and opinion Telating (o
solvensy,
Inquired whether the Board of Directors, at ts mesting held on Septsmber 1, 2026
nas fermed 1he opinion specified I clause (x) of Schedule | o the SEBI Buykack
Regutations on reasonable grounds that the Company, having regsrd 1o its siate
of affairs, will not be rendased insalvent within a period of ene year from the dats of
passing of the Beard reselution approving the proposed buybadk;
Traced the =mounts of paid-up equity share capital and frae reserves included in
he Statement fram the audited and ancial
29 at and for the year ended March 31, 2026, and considered whethar the reserves

financiat

as 8l

taken.

PART B - DISCLOSURES IN ACCORDANCE WITH SCHEDULE IV OF THE SEBI

BUYBACK REGULATIONS

1. DETAILS OF BOARD APPROVAL FOR THE BUYBACK
The Buyback has been approved by the Board in tha Board Mesiing heid on |

Sepismber 1, 2026 Furher, since the Maximum Buyback Sizs is nat mare than
10% of th Iotal paid up Equity Shars capital and free reserves of the Company in
accordance with tha provisa to the Section S5(2)(b) of tha Act, the approval from the

sharshakders of the Company is not requirsd.

)
{

1
2. MINIMUM AND MAXIMUM NUMBER OF EQUITY SHARES PROPOSED TO |
BE BOUGHT BACK, SOURCES OF FUNDS AND COST OF FINANCING THE |

BUYBACK
2

At the Maximum Buyback Price and for Maximum Buyback Size, the indicative

maximum number of Equity Shares bought back would be 99.00.000 (Ninsty-Nine
Lakis) Equity Shares, If the Equity Shares are bouaht back at @ price beluw lhe

halding Demal Shares who desire lo sell their Equity Shares in the Buyback, would
have te do so through their stock broker, wha is a registered member of sither of the
Stock Exchanges by Indicating to thelr broker the details of the Equity Shares they
intend to sell whenever the Company has placed a “buy” order for Buyback of the
Equity Shares, The Company shall piaces a "buy” order for Buyback of Demat Shares,
lry indicating to the Company's Broker, the number of Equity Shares it intends to
buy along with a price for the same. The trade would be executed al the price al
which the order matches the price offered by the Equity Shareholders ( Benefical
owners and thal price would be the Buyback price for that Equity Shareholders /
Beneficial cwners. The sxecution of the order, issuance of contiaet note and receipl
of payment to the respactive Equity Shareholdess | Beneficial swnets will be made
by their respective brokers, who would have placed the order. The Company's
Broker will be placing the order on the Stack Exchanges platform, The ssttiement
of payment will bs in accordance with the Stock Exchanges settiement mechanism
and payment will be made directly inte the bauk aceount of the Equity Sharchalters
1 Beneficial owners by the clearing of the Stock

of the resslution by the Board of directors Le. from September 1, 2026 4l the closing | vi.  Examined whether the proposed buyback approved by the Board of Directors al Its { exceed the indicative Maxmum Buyback Shares (assuming full deployment of
of the ofter of Buyback, The opaerationalisation of this 1SIN-level freeze mechanism is | meeting held on 1,20 by the Antickes of L Maximuim Buyback Size] but will slways be subject to the Maximum Buyback Size
gavemed by ira:SERL clioularcated July 41, 2025 0/ Operationsiaafon ol Feaezing. | Company; { 22 The aetual number of Equity Shares bought back wil depend upon the actual prce,
‘Usf‘sﬂ‘:‘!l“ufé:";";:m;g:‘“2‘:::’]:;:’;’;ﬁﬁ'gé'&'}ctﬁ'“:ai"’;egﬁ:ﬁl:i:‘; :: E uil Examined that all fhe shares for buyback are fully paid-up. { axeluding the Transaction Gosts, paid for the Exuity Shares bought back, and th
i ! o . " a ate congideration paid in the Buyback, subject to the Maximum Buyback Size
Getatlorial guideines {ssuai by the dapositariss pursuant theteto. E il Werified the arthmetical accuracy of the ameounts mentloned in the Statement, E T?mw gl s:a[mg wmu‘; o Equl::’ ik ﬂeven,ﬂ e e
SUBSISTING DEFAULTS { . Obiainad appropriate repr from of the Company. E prise at which the Equity Shares of the Company are traded at the Stack Exchanges
The Company confirms thal there are no defaults subsisting in the re; ntof | 10 We sondusted our examination of the Statement in acesrdance with the Guidance as well as the total number of Equity Shares bought back by the Company from the
deposiis n?cw;md either butore or after the wmnmmﬂmn[dgcurwauiesa.ﬁy;jezolm Mote on Audit Reports and Certficates for Special Purposes (Revised 2018) open marked through the Stock Exchanges during the Buyback period.
Intrest paymant thareon, redemplin of dsoemures or nteres! payment thareon or | {Guidance Nota') ssued by the Instule of Ghartored Accountants of ndia (ICAT) | 3 Furdher, the Company shall utise at lsast 76% af the Maximum Buybask Sizs for
resfemption of preference shares or payment of dividend due to any sharehoider, or | and Standards on Audiing specified under Seotion 143(10) of the: Companies Act, | the Buyback [e., ¥ 126.96.75.000/ {Indian Rupees One Hundred Teenty-Six Croms
repayment of any term loans or interest payable thereon fo any financial instituticn | 2013, In so far a5 aclpllualale foi the plrpose of this report The ?”‘“”c" Note | Mirety-Six Lakhs Seventy-Five Thousand only) (sxciuding Transaction Costs)
or any bars. Tho Company further conims thal it has buun in complianco with the | foGures Whal we comply with the sthical requirements of the Gode of ELNCS [ssued (- (‘Minimum Buyback Slaa). Further tha Company chal uliee a minimum of 40%
orovisions of Sections 82, 123, 127 and 128 of the Companies At, 2013, 5, ek t ofthe amount carmarkod for the Buyback .o, € 87.71.60.000- {Indian Rupoes Sixty-
COMPLIANCE WITH SECTION 68(2) OF THE COMPANIES ACT AND | 11 Wo have compllcn with the relevant applicable requirements of Standard on Saven Crore Seventy-Cne Lakh Sixty Thousand only) within the inital half of the
REGULATION 24(1) OF THE SEBI BHVFBLCK REGULATIONS E Qually Control ($QC) 1, Quality Control for Firms that Perfarm Audits and Reviows ? shty-six Working Days from the date of the opening of the offer of Buyback.
2 t of Histerical Firancial Infarmation, and Gther Assurance and Relaled Services | o4 Based on the Minimum Buyback Size and Masimum Buvback Prico. the Ci n
The Company confirms that the groposed Buyback s n :mnpl\m\_cu with the Engagements, issued by tho ICAL, to the extent applisable. Furhor, aur examination | i ma:wa el h:‘\_'or?: 25‘00;! (Smnw—anﬁn Mnh;—?lv:‘rn:m:andy
f:whcmla :qu";mm"s ‘"’"d [‘E4 G h”’"f ?E:clﬂewuba“:d;r SJ:“*’" 68(2) of d"’: i veas Inlted 1o the maters spacified (1 s report and does nat constinge 3 lgal | Equ‘utyp;iwm r ,'h“ Eu:lly Shares ars bought back st & brice lelow the Ma:lcmwn:
fv\?’n‘\“"l?:»:!:l!u tlfrt\:; a 'm\;:mhi g:ﬁb‘n:j( uyback Regulations, as amende: E opinion on cum];lhanoe with all provisions of the Act. ths SEBI Buyback Regulations. s Buyback Prica, the actual numbar of Equity Shares bought back coulkd excesd the
b o piuar anplioabi ks, indicative Maximum Buyback Shares (assuming full deploymant of the Maximum
CONFIRMATION BY THE BOARD OF DIRECTORS OF THE COMPANY F 12 We have na responsibility to updale this repart for ewents and dreumstances E Buyback Size} m: will amn;i ba ww;ﬂ to u:e gmmm: sv:)rbm Siza. Howsver,
The Beard has confirmed that it has made & il enduiry into the affairs and prospects ocourring after the date of this report. { the Maximum Buyback Shares will nol exceed 25% of the total number of Equity
of the Company and after taking Into account the financial posttion of the Company E Opinion E Shares In the total paid up equity caplial of the Company.
and alsn considering all contingent llablities. the Board has formed the opinlon that: e
ng ng Ll T ! 13. Based on inquirles conducted and our examination as above, we report that: ( 25 The flinds for the [mplementation of the proposed Bupback including the Transaction
Immediately from the date of Board Meeting heid on Saplembar 1, 2026, thare wilibe | Costsiwll ba saureed out of interhal acersals of the Company including frae rasenes,
116 groUnes on which Me Gompany could be Teund Uhabie 1 pay s debts; ¢l :T;:Iﬂa mnauired '”:mm" stale of “":ﬁ :f‘;:“’ Company r';’:l:‘m‘a:"a"ij\;":‘nﬂ ! ardior sueh olher Snuress as sy be permitted by the SEBI Buybaek Reyulations of
' P f g Iha Campanias Act as on he date of Board Mesting. Botrowed funas fromn banks A
85 regards the Company's rﬂnsprt.:ts for the year immedlately h\luwlrag the date of E ag al March 31, 2026, which have been approved by the Board of Directors of the | nnands\?nslllu\jnrvs‘ W st wik 1k b o mpgﬁuyback fu
the Buaid Maeling hr_nld on Septamber 1, 2028 approving the Buyback, and hwln_g { Comgany in thair meeting held on May 13, 2026 { 3
regard to the Bodrd's intention wilh respect to the managernant of Company's | { 2B The Company shall transler from ils free reserves. a sum equal to e face value
tusiness during thal year and to the amount and charactar of the financial resources | & Th amounl of permissible cepilal paymant lovards the proposed buyback of sdully ¢ "yt g Equity Shares bought back through the Buyback 1o the Capital Redamption
which will in the Board's view be available lo the Company during that year, the | shates, as computad in the Statement atiached herewilh, has, in ot view, baen Reserve Account and the details of such lranstur shall be disciosad in its subssguent
Company will by abie Lo maet it fabiiliss s and when hey fail dus and wil not be E g;f;f\"‘a’:‘?“:;g*'f‘:: ! H;:;'tﬂ:r:‘;: ]:TJL:*;\Thnglﬁlbaﬁ;;w;;j:mﬂmaj‘EI;{‘ng E audited financial slataments,
rendared insaivent within a period of one year frum that date of the Board Meeting £ N g = e PROPOSED TIMETABLE FOR BUYBACK
heid:on Seplamber 1, 2028: and { the applicable proviso, based on the annual audited
i m:“, A :‘l e s o G 4 firascial slatements for the year ended and as at March 31, 2026, | Activity Date
Ls it m: gﬂmp:;'mf:bsi:'g m;m"ﬂ up undar the p,mm;,'s ot Ih!uCD“I;Q:'HSSA!l E lii.  The Board of Diractors of the Company, al its mesting held on Seplembar 1, 2026, E Date of Board
of tha Insalvanty and Bankrupley Code 2016 (inchiting prospactive and contingent | has foemedl the opinion specified in causs ) of Schedule | o the SEB| Buyback { resoiution aporoving | Tuesday, September 1, 2026
liabiilies) { Regulations on reasonable grounds that the Company. having regard io ils stale 5 Buyback
: ¢ of affairs. will not be rendered insolvent within & pericd of ons yeas fmm the date of Dats of publication
REPORT BY THE COMPANY'S STATUTORY AUDITOR E passing of the Board resolulion approving the proposad buyback E ofthe P::dlr Thuraday, September 3, 2026
Tha text of the Repor dsted September 1, 2028 racaived lrom G M. Kapadia & 06, | Rectriction on use AR s !
Chartored Accounlart (Fim's Registtion N 1047674), he Siauiory Auders of 1: The Ru;:m s artdrassad Lo U Board of Direclars of the Company salely for th { Diats of cpening of the
the Compary, addrassed to the Board of Dirsctars of the Company is reproduced | 19 4 o 2 o g L Y Somy 2 ”
ﬁdﬂ: R g AR e E purpose of enabling compliance purswant to the reguiraments of Section &8 and E Buyback {"Buyback | On or before Wednescay, September 3, 2026
! saction 70 of the Act read with Clause (xi) of Schedule | to SEB! Buyback R Opening Date")
“Quote { solely 1o enable them to includs it (a) in the public announcament to be made o the F Acceptance of Equily
5 f sharaholders of the Company, {b) to file with the Sscurities and Exchange Board | Shares accepted in Upan the relevant pay-cut by the Stock Exchanges
Lol i ;f mn\T the saa:immr:gu the R;g&tmr ot Cumpam!a‘ the National Samrn;m f dematarialised mode
. spausitory Limited and the Gentral Depasitory Services (India) Limited and {c) 1o s e e PR oo
Man Infraconstruction Limited | share with Managet to Buyback for arward subrmissian in connaction with proposad E’(?:';;L":m o ::n‘" Eg”,:;f, i?:r:ﬁ::s:m‘:::::‘;:ﬁa ’;:;'Jmﬂ ﬂbn:
12" Floor. Knishal Commatcial Complex, S buyback. This Repart should not be used by any other parsen of for any other ﬁ 2! E.xmuanqp iacmu af India {D:osimnse and Participants)
G M Road. Chembur (West), I purpose. Accordingly, e do not accepl of assume any kabllity or any duty of cars for ( Regum;ﬁ'"s 2018, as smgn;m snd g hys_da,;“‘ tha
Musnbal — 400 085, E any other purposa or 1o any other persan to wham this Reper is shown o7 into whosa | okl A B s s i) e and
Dear Sirt Madam, i hands it.may comme withoul our prior consent in writing. 5 29 of the SEB) Buyhack Regulations. The Equily Shares
. For G, M. Kapadia & Co. lying in credit in the Buyback Demal Account will be
Re: Indlp\mdinthur.llhrsﬁnp?rt in respact of the proposed buyback of equity | Chartared Accotntants extinguished on o before the 15* (Fiftesning day of fhe
shares by Man Infraconstruction Limited (“the Company”) in terms of the |
i { Firm Reglstration Mo 104787W succeeding month, In which the securiies are bought
provisions of the Companizs Act, 2013 [“the Act”) and clause {xi) of Schedule | baick. peoaded thist the. Compeny undsrakes. 1o ereur
I to the Securitiss and Exshange Board of India (Buy-Back of Securities] | E Bt 3 Doict St ok ok by e Gy 6
Regulations, 2018, as amended (“the SEBI Buyback Regulations") { Atul Shm E extinguished within 7 (Se;lzrn Working Days from the
This Report is issued In accordanes with the terms of aur engagemant latter dated E Partner expiry of the Buyback period
Auagust 27, 2025, } bumeal Membershio No 039569 | [Lostdtefore | Earier of
The Board of Direclors of tha Company has approved a proposal for buyback of % Datec this 1+ day of Ssptambar, 2026 UDIN: 26038569K.JONHLED75 % completion of the {al  Sidty-she Warking Days from the date of the opaning
ity sharas by the Company a fs masting held on September 1. 2026 in pursuance | ¢ Buyback {'Buyback of the Buyback (e, Wednesday, Oacember 16, 2026;
af Sections 8, 69 and 70 and olher applicable provisions of the Act and the SEBI | Annexure A i Closing Date”) o
Buyback Reguiations. i % in Lakhs) | (b] when the Company completés the Buyback by
We have been raquested by the Managnmenlgl’ the Icmpanympm:ﬂu :hr:pnrlm E Empu!at:;n of !ﬂl;mnuh! Dh: maximum psrmlisill:i capital payment towards ; deploving the amount equivalent lo the Maximusm
the of apital Payment based on annual uyback of aquity shares of Man imited in with Buyback Size; or
avditadl and financial of the Gompany far the | Section 68{2)(b) of the Companies Act, 2013 {the “Act”) read with Regulation 5{i)(b) g
year ended and as at March 31, 2026° (*Annexurs A’} (hereinaftar rafarrad 1o as the E of the Securities and Exchange Board of India (Buy-Back of Securities) Regulations, E ek ‘u:‘:ht.:fﬂm‘;": &Tﬂﬁ%ﬁ::p";ﬂgﬁ:g
“Statemant’). This Statement has been prepared by the Managemenl and initlalled | 2018, as amended ("SEBI Buyback Regulations”). including the applicable proviso, | by the Board or M'Wl"% HonnALed W the Board !
By us far idenlification purposes only. The Statsment conlaing the computation of | based on the annual audited and financial as ( committee o exescise its powars. and for the powers
the amaunt of penmissibis capilal payment towards the buyback of equity shares in | at March 31, 2026. ’ e b thal :
¥ the Board resolution in relation to the
atoortance with Szclion B8(2){bj of he Act, and read with Regulation 5{i)(b) of the ! CrR ke e b il
SEBI Buyback Regulalions, inchuding the applicable proviso, based on lhe latest | __ Particulars 5 sug]::t i c;':“gny i) it
audited financial of the Company far the | | A. Pald-up Capital as at March 31, 2026 BOTA3| 807 || scqubvaient I the Mitimom Buyback Size faven If
peet sl Mt 31, 2075, ‘ AD,38,86,30% equity shares of face value T /- asch f the Maximum Buyback Size has not been reacked
for the s fully paid up {A) s o the Maximm Buybatk Shares have not besn
The preparation of the Statsment incluting the compulation of the amount of | | B- Free Reserves® beught back). however, that all paymant obligations
permissible capital payment, selection and appli of the iale basis of i Seturilies Pramium Ressra 68,298.13 78,295 13 s relating to the Buyback shall be completed before
praparation, exlractian of smaunis from the audied slandsions and consclidated E Ganaral Reserve SE17 38 390738 | the fast dats for the Buyback,
!
e i rtpictihostii and viher swwncling | [ Retaned eamings 11537457 | 131640.03] | 4. PROCESS AND METHODOLOGY TO BE ADOPTED FOR THE BUYBACK
Sonsnls ralevant 6 e préparafion. and pm“m.m g; ihe  Statament. & e I Total Frae Raserve {B) 18749108 2,03854.52| [ 41 The Buybsck is open 10 all shareholdars of the Company hoiding Equity Sharss in
respensivifty of the Baard of Directors and Managsment of the Company. ! | Total of Paid-up Capital and Free Reserves (A*B) 19556442 |  2,11,927.85) E dematzrialised form. Sharsholders hoiding shares in physical form can particiate n
The Bnard of Directors is alsn responsibls for making & full inguiry into the affairs and | | Maximum ameunt of buyback that may be authonsed ! ”‘;B“f:rrkﬂm :::‘*‘ME“::‘;5"?":;:’:;:Tx?ﬁ'gég{”;:gg;ﬁ"‘”agf:mg
prospeacts of the Company and for foming the cpinion requirsd undar clause (x) of | | by the Brard of Directars without approval of Membars E {.: ‘Wk il SQWW‘ pollilsiiitian, Y’m P"J‘ o
Seheduls | 1 ths SERI Buyback Requistions that, naving ragard to ths Gampany's | | under the proviso to Section 68(2)(b) of the Companies rl‘:" s "g‘on"’?"'mg’m TpthRast B TS TIRAURINS Resmeti CIvip
state of affsirs, lhe Company will nal ba rendered insclvent within a pericd of one yasr E Act, 2013 read with Reguiation 5{)(b) of the SEBI ez L b mpany. )
from the date of passing of the Beard resolution approving the proposed bugback. | Buyback Reguiations, inciuding the applicabla provisa 10,556 44 2149278 42 Further, as required under fhe Companies Act and SEBI Buyback Requlstions, the
2 Le. 10% or less of the aggregale of paid-un equity v Company will not Buyback Equity Shares which ars partly paid up, the Equity Shares
e Euam ﬂ-f D"Emm? o Mi’?iﬁgamm nm-a‘m bl e ol E capital and free reserves of the Company, computad ; with zall-in-arrears, kicked-in Equity Shares or non-transferable Equity Shares, untll
compliance with the applicable conditions and requirements of the Act and the SEB] % . !
Buylback, Requlshons I retalion & the propossd biyback, rdoding the Dirclors’ ( |with refersnce to the lower of the corresponding hey bacome fully paid up, or until the pendency of such fack-in, or urtil the time such
de;mﬁqn il siabvonnr G, | | amaounts determined from the audited standalone and i Equity Shares become freely iransferable, as applicable
Airs Baspenaiitiy s e Statisont E aled finandal of Ine Campany E 43 The Buybackwil be implemented by the Gompany by way of apen markst purchases
{ | Amount epproved by the Board of Directors in the 16,925.00 { through the Sfock Exchanges, by the order matehing mechaniam except “all or
Pursuant to the requirements of cfause (xi) of Schedule | to the SEBI Buyback | | mesting held on September 1, 2026 approving buyback g E nons” order matching system, as provided under the SEBI Buyback Regulations
el 0 provide on the malters {5 i hack sis a8 & parcentage of Il paid-up Capdal 0607 7ae%| 4 and prcetime pricrify-hased order matching principle, as provided under stock
specified below: § | S Fras racaves | xchangs dirculars and in scoordance with the SEBI circular SEBUHO/CFD! PoD-
whether we have inguirsd mic tha slsm of affairs aflha Campany in raiation ta the | | ZPICIRIZ023/35 dated March 08, 2023, Operational Guidance = Amendment ta
annual auditsd and for the yzar ended E * Free reserves” include only those reserves that qualily a8 “lree reserves” under Section 5 Securities and Exchange Board of India (Buy-kack of Sacwrities) Regulations, 2018,
and as at March 31, 2026 which were approved n,« Ihe Board of Diractors of the E Rf:;‘:‘g:;;"‘;A:“ﬂ"?ﬂ“;:::;‘;;ﬁ'ﬁ::ﬂ"g”ﬁz’: :::;‘g;b::”;:;iiamg‘b:; ! as may be amended from time 1o bme,
Con at their meat ¢ on May 13, 2026 i o W B L i
T T e s e St .| 9. N0 50 3 vt s s b ancoed. 3 il Rl kel L b ity Lt
whather iha amount of permissible capilal payment as siated in the Stalament has ) | e regist aker | !
‘been properly determined, in accordance with section §8(2)(b) of the Act read with at ‘wham the purchases and setilansants on sccount of the Buyback would be made by
Regulation 5iKb) of the SEBI Buyback nguialiumz. including the applicable provisc, ‘ 1) The amounts of paid-up equity share capital and fres reserves as at March 31, 2026 s the Company. The contact details of the Company’s Broker are as follows:
based an the annual auditzd fnangial for | have been exlracted from the annual audited standalone and conselidated financial | Nirma Bang Securitiss Private Limited
the year anded and as at March 31, 2026; ann & atatements of the Company 2 at and for the year ended March 31, 2026, which were | CIN: U9S38EMH1S87PTC 110655
= d by the Beard of Directors at its mesting hebd on May 13, 2028 P it
whather the Board of Directors of the Gompany. at s meeting held on Septerber R Address: B-2 302, Marathan Innova,
1. 2026, has formad the opinion spacified in clausa {x) of Scheduls | to the SEB| E 2] The Board of Directors has mads the stanitory seivency assessment requirsd undesr g Ganpatrao Kadam Marg, Lower Parsl (West),
Buybark Requlaons on reasonable graunds that the Company, Raving regard to | clause (x) of Schudute | 1o the SEBI Buyback Requiations far the period of one year | S s Pk i
it= state of affairs, will not be rendered insalvant within & pariod of ane year from the fram the date of pasaing of the Board resolutnn approvieg the propased buyback, ’ gl bianarastir v
date nf passing of the Board resolution approving the proposed buyhack I e, from Septomber 1, 2026, While Management may consider tha going-conesm Contact Person: Mr. Samir Kamdar
Thie annuisl and financial refaredia h gidance in paragraphs 25 and 26 of Ind AS 1, Presentation of Financial Statements, ( SEBI Reglstration No.: INZO00202536
7 ahove have Yeen audited by ua, and wa issuad unmedified Eud—‘( opinicns therson E the statutory selvency assessment is ol imited to that aceounting assessmant. E Website: www' nirmalbang.com
vide cur report dated May 13, 2028 The audil of lhose fnancial stalemenis %8s [ For Man Infraconstruction Limited Signed for identification | Email: samir lfamda@mrmailban@ com
conducted in accordance with the Standards on Audifing specified under sedfion i o Tel,: +91 22 6273 0395 / 8273 9396
143(10) of the Mot and other applicable authoritative pronauncsments: lesued by ) Sdf T 145 The Eqully Shares are traded In demateriaised mode under the trading codes
the institute of Ch_artersd Accountants of India [|qr;. Qur present examination g Ashok Mehta M. Kapadia & Co. ¢ MANINFRA at NSE and MANINERA | 533169 at BSE. The ISIN of the Equity Shares
15 A separate special-purpose Sngagement for raporting on fhe Statement and the | Director of the Company is INES4SHU1023,
‘matars specified under the SEBI Buyback Reguiations, | DIN:D3020844. b= -
O v in Suff { % 46 The Company shall, commencing from September 8, 2026 (1.e.. the date of apening
5 et ) ohtniy i moroaiate s aos: Mniel { of the Buyback). place “buy” arders on the Siock Exshanges on ine nomal lrading
Svklnca'an The aiove peding, [he procadures. selacted depams on the sudliors: ) peg: agctambart, 2026 segment under BO. sefies 1o Buyback the Eculty Shares. theaugh the Gompany's
o . Including the ofthe risks ih the sbove raporting. ) E Broker, In such quantity and at such price which will b In acscordance with SEBI
We, aceordingly, perfarmed Ihe follawing pmeedures { unquots” t circular SEBIHOICFDIPOD-2IPICIRI2023i35 dated Mareh 08, 2023, Operational
Examined whethar the amount of maximum permissible capilal payment towards | 44 pRIOR APPROVAL FROM LENDERS Guidange - Amendment 1o Securilies and Exchange Board of India (Buy-back of
the proposed buyback has been compuisd In accordance with the applicabls | i Securities] Regulations, 2018, as may be amandad fram lime lo tme and stock
pravisions of Section 62{2)(0) of ihe Act and Regulation S(1(b) of the SEBI Buykack | The Company has sanclionsd faciiliesidenl wiih landsrs. As per Regulation 5()(z) 5 sxchangs dreliars, not excasding the Maximum Buybaek Prics of T 171/ (Indian
Reguiations, incuding the applicalble proviso, based on fhe lalest audited standalone E :"‘“ 5:“;’”'5 '(‘”P:‘[‘: SEBI a‘;l‘l*‘“";k RG?“;“::””? '&;‘;“"'{:“Td L"“‘g:mr’:u‘s ':; Rupess One Hundred and Seventy-One onty) per Equlty Shace as it may deem fil.
of any covenants as per the lenders sanction leliars on the oans sanchiane
and consolidatad fnancial stalements of the Company for the year ended March 31 ! Sas) ¥ P i 5 47 Procedurs for Buyback of Demat Shares: Equity Shareholders | Beneficial owners
|
{
{
{
|
{
{
{
§
§
{
t

inchuded qualify as “free resenies” for this purpose;

Maximum Buyback Price, the actual number of Equity Shares bought back could

{
\
§
y
i
i
3

Orders for Equity Shares can be placed on the trading days of the Stock. Emmangu
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The Gompany is undar ns abligation ts plase “buy” order on a dally basis. The orders

Ratiol " ! Book Vai Net warth { Number of Equity Shas tstanding at year and
far buying back the Equity Shares will b placed on rormal rading segment of Stock Ky ¥ Fr:rn:‘h': w::;:‘;sa “:T:::;'d W:r::ﬂll s E::m il ok gt il godvnletiiic otk bl
Exshafions ot bt onol o el period | March 31, | March 31, | March 31, S Dabi-Equity Ratla_| Toral Dabt Net Worth
It mizy be noted thal a uniform price would not be pald to all the shareholdars | ended 2026 2025 2024 o ot o L o e A AR T
baneficial owners pureuant lo the Buybask and that the same would depend on an June 30, S v:;:tnn[;; o {Loss) e ths pa warm
Ine prize at which the trads with that particular sharsholder / beneficial ownar was 2026 s
executed on the Stock Exchanges. Earnings Par Share (T) 148" 381 an 526 {8 DETAILS OF ESCROW ACCOUNT OFENED AND THE AMOUNT DEPOSITED
Procediirs for Buyback of Physical Shares: As pér the proviso b’ Regulation (Basiz) THEREIN
AO(I_J of SEBI Listing R;gqla!\ma read with m.asla! :Ir_cu\ar for compllance with the Eamings Per Skare ) 1.48* 3.91 421 5.24 g A1 In accordance wilh Regulation 20 of the SEBI Buyback Reguiations and fowards
proviskans of the SEBI Listing Regulatians by m:;:: antiies dated January 53. 2026, (Diluted) sacurily for parformanca of s obligations undet the SEBI Buyback Regulabons,
transfers of securilies shall not be processed unless the securities are held in the the: Company has entered into an escrow agreament daled Sepiember 1, 2028
demalerialized form with & deposiiory LODR Amendment. In light of the LODR Feabirne o bist i 1) 4 37 2 108 (“Escrow Agrestant”) wilh e Managa: 1o e Buyback and 1GIC1 Bark Limited
Amendment, the Company ;ha\l nat accept the Equity Shares offered under the IET';D* Value Per Shars - s2m 40.84 34.08 who hos besn appainited as sscrew banker (“Escrow Bank”) The Company has
Buyhback unless such Equity Shares are in demalzrialised farm. o opaned af escrow aceounl "Man Infraconstruction Limited - Buyback 2026
AGCORDINGLY, ALL SHAREHOLDERS OF THE COMPANY HOLDING Debt-Equity Ratio - - 0.01 Escrow Account” (‘Escrow Account’), Tha Compary has sutharzed Gumulative
EQUITY SHARES IN PHYSICAL FORM AND DESIROUS OF OFFERING THEIR #mat annualized Capital Ianam le\lsdé'“Man!u-r 1o the Euvbggf"‘ﬁgﬂ ﬂliﬂrﬂ;ﬂ\a ‘Escmﬁmunl
EQUITY SHARES IN THE BUYBACK ARE ADVISED TO APPROACH THE “The Unaudited Consolidated and Standalons Financial Resulls of the Ganpany for lecamplisnod wiliins Esciow Adntarnentand SERI Bdynack Repul ko
CONCERNED DEPOSITORY PARTIGIPANT TO HAVE THEIR EQUITY SHARES the quarier anded June 30, 2026 have been ansidered based on the Limiied Reviaw ) 8.2 The Company shall depost casn in the Escrow Account aggregating to
DEMATERIALIZED. IN CASE ANY ELIGIBLE SHAREHOLDER HAS SUBMITTED Report daled Augist 12, 2026 issued by Mis, G. M, Kepedia & Co., Chartered ¥ 423225000 (Indian Rupmes Forly-Two Crora Thirty-Two Lakh Twenty-Five
EQUITY SHARES IN PHYSICAL FORM FOR DEMATERIALIZATION, SUCH Accountants, Statutory Ausitors of the Company, and fied by the Company with Thausand only] being 25% of the Maxmum Buyhack Size (“Cash Escrow”] in
ELIGIBLE SHAREHOLDERS SHOULD ENSURE THAT THE PROCESS OF The Stock Exchanges under Regulafions 33 of the SEB) (Listing Obiigations snd accordanca with the SEBI Buyback Regulations
ﬂ;ﬂ:ﬁ?&“aﬁvﬂ::hﬁmwstlbl;m":ig:;::}:—:n GAN Disclosure Requirements) Regulations, 2015, as smended. However, the sforessid § 5.3 Tns balance lying 6 the credit of the Escrow Atcount will be relsased to the Company

i financial restits do pof separalely discloserovide the amount of Other Equify, Net g | bl in with tha SEBI Suyback Regulations.
Sharehcldars ars requssted to gst in touch with the Campany or the Company's Worth/Shareholders’ Funis and Total Debt for the quarter ended June 30, 2026
84 H the Company s not able to compiete the Buyback equivalent to the Minimum
Sli:;?;zr ?:usggmrha; !l:uansl:ws and Shars Transtar Agent of the Company to é Hence, the same have nof been presented in the above tatie. 5‘ Buyback Size f.a. T 126.96.75,000" (Indian Rupeas One Hundrad Twenty-Slx Crores
¥ any preicat The key finan<ial ratios, mentioned hersin above, have been compisted as undsr Minaty-Six Lakhs Seventy-Five Thowsand only) or is not abie to utilize 2 minimum of
Subjest I tha Gampany purchasing Equity Shares for an amounl equivalent 1o the = e = - S 40% of the amount sarmarked for the Buyback Le. T 87.71,60.000 {Indian Rupees
Minimum Buyback Size, nothing contained herein shall create any obligatian on el worth? et worth/Shareholders Fund is calculsled as the aggregate | | Siety-Seven Grare Seventy-Cne Lakh Sisty Thousand only) within the inftial haif of
thig part of the Gompany of the Board 1o Buyback any additional Exuity Shares or Shercholders value of the pald up shere capital and el feserves craated oul s the sinty-six Working Days from the date of opening of offer of Buyback, mecept far
tonfer any righl on the part of amy sharahoidet 1 have any Equity Sharss bought ; Fund otthe profits and securlies premium account, afler dedusting the raasans mentioned in the SESI Buyback Regulations, the amaunt held in the
back, evan if the Maximum Buyback Size has not baen reached, and | of impair the agueegale valus of lhs accumulaied losges, deferred 5 Escrow Aocaunt (up o & maximUm of 2 5% of tha Maximun Buyback Size), shall be
any pouser of the Company or he Board lo ferminale any pracess in relation to the expenditurs and misceliansous expenditure not waitten off. liabie to be forfeitsd and depasited in the Investor Protection and Educatian Fund of
Buyback, o the extent parmissibia by law. Tha Company is undsr na obligation fo &5 per the “_““ﬁe" "““‘;‘:‘ statements. bn“‘] doss nat "‘c'“d: SEBI ar as directed by SEBI in atcordancs with the SEBI Buyback Regulatians
uiitize the entire amount al Maximum Buyback Size or buy all the Maximum Buyback money rassiead against shars wananis and resarves creals:
Bhirus. M, f ther Gomary 1§ wob wbiea pomplats L Buybetk squivient ks ut of revaluation of assels, write-hack of depreciation and | § 3  LISTING DETAILS AND STOCK MARKET DATA
Ihe Minimum Buyback Size ar iz not abla to wilize & minimam of 40% of the amount amalgamatian S 8.1 Tha Company's Equity Sharas are listad on the Stock Exchangss.
sarmarkad for the Buyback ie. ¥ 67,71,60,000/- {Intian Rupees Sixdy-Seven Crore Eaming Per Share | Profit/ (Loss) for the period Aliributable to Equily Shareholders | | 8.2 The high, low and weightad average pricas for the lsst three years and the monthly
Seventy-One Lakh Sidy Thausand only) wilhin the initial hall of tha sixly-six Working (Basic) ! Waighted Number of Equity Shares autstanding high, low and weightad average pricas for the six months preceding this Public
Days fram {he date of the apaning of the Buyback, sxeapt for tha reasons menlioned Earming Per Shars | Proft r{Loss) for the period stiibutbia o squlty Anrio 1 and the fing valumes on BSE and NSE where Equily
in the SEBI Buyback Requlatians, lhe ameunl held in the esarow account (up fo (Diuted) adjubtect for the effact of dilutive potential stuity sharas, If Any Shares of the Company are hsted and traded are as follows:
Eaponicd i e nvelo Prasion e Eduaton Fund of SEAI o a5 eciot Y | e o e U e olwasiig) |, B
os djissted for the sffect of diluts ial sauity shares. if a)
SEBIin sccardance withthe SEBI Buyback Reguiations. sdpser [of oo offect of 20 1yo potenta) squly shame L any Perlod | High | Dati of | Wecol | Low [Dateol] No.of | Weighted | ol
B Book Walue par Net worth { Number of Equity Shares outstanding at year snd @ High equity | @' | Low | equity | Average | valume
The Company shalt submit the information regarding the Equity Shares baught back n ‘ ;
by it to the Stock Exchanges on a dally hasis in accordance with the SEBI Buyback i ik : i el il
Regulatians, The Company shall alss upload the mformation regarding the Equity Debt-Equity Ratio | Total Dbl Net Worth St Sr it M;?INO
Shares bought back by it an its websits (www.maninfra.com) on a daily basis ‘Tmm on Net Profit / {Loss} for the period / bet worth iy ey o Exuity
L i arth (%)
Eligible sharzholders who intend to participate in the Buyback should consult their Shiares]
respective tax advisors for applicable taxes. 72 The selected financial Information of the Cempany on conssiidated basis, as Last three Financial Yaars (FY,)
METHOD OF SETTLEMENT exiracted from the consolidatad unaudiled nancial resuls for the thres monihs Fr 1H130 Ry 7| 70960] TT75] March| 128,856 144,45] 1,16.:48,937
; ; ended June 30, 2026 subjacted to limited raview and the eonsolidated audited 2026 2025 ),
Settlemenit of Demat Shares: The Sompany wik pay consideration far the Buyback firancial statamants for the years snded Match 31, 2026, Mareh 31, 2025 and harch 2026
io the Company's Broker on or before every pay-in date for sach setfiement, as 31, 2024 e cat oul balow:
LR sl R Ao 2024, : R e SN F¥ | 26250] Dectmber| 2,40 080| 13505 March| 80,762|  202.40| 18748885
The Company has opened & deposiiory 2ccount style “Man - g 2k 0, 2024 1,
Limited — Buyback Damat account” with Nimnal Bang Securities Private Limited Particulars Forthras | Forthe | Forthe | Forthe 2025
(Buy Back Demat Aczount’), Equity Shares hought back by tha Company il be months | yaar anded | year sndad | yoar ended g FY | 26340| February| 1,73.984| GO.00] Apri3,| 35855  144.08| 4184811
transferred into the Buy Back Demat Account by the Company’s Broker, en recsipt of perisd | March 31, | March 31, | March 31, 2024 5,2024 2023
such Equity Shares and after compietion of the clearing and setlement obligations ended 2026 2025 2024 S Preaeding Six monihs
of the Stack Exchanges. The Equity Sharehalders / Beneficial owners halding Equity on June 30, August [ 12350 August] 95254 S8.97] Rugust] 51608]  11182] 3566163
Shares would b requirsd tn transfer ths number of such Equity Shares sald to the 2026 ) - 2026 H, 508 3,2020
Company pursuant to the Buyback, in favour of their stock broker through wham Unaudited | Audited | Audited | Audited Iy [105.15] July3|1502%1| 9585| July| AB6Z2| 10266 22406E8
ihe trade was exocuted, by tendening tha delvery inswustion slip 1o their respective — Limited -2 2026 3,
depasitery participant (“DP”) for debiting their bensficiary accsunt maintained with Review 2026
bl bl el bt L Months ¥ 12 12 12 Jine [ 12050| June3.[123153( 16305 June| 3aGS0E|  11102] 4183439
clearing corporalions of i anges, a5 per procedure applicables ; ~ 5 :
nomal secondary markst transacticns. The Equity Shareholders | beneficial ownars. S:‘V‘m‘:"':” 21831031 6204614 | 1.10.806.05 | 1.26.345.48 iz i 20’5%'
would also be raquired to provide Io the Company's Broker, copiss of All statisory L. . TR BT - R
comsents and apprivals required to be obtained by them for the transfer of teir Otner Incoma 166056 | 16,155.85| 1231601 0676.57 'g;?;ﬁ T ”;z;; R MH“‘ PR TREL SR
Equity Shares ta the Coempany, as applicable Total Income 2349189 79,201.99 [ 1,23,122.86 | 1,36.022.06 2025
Exfinguishment of Demat Shares: Tha Demat Shares bought back by the Campany Total Expenses 1467907 50,15661| 78.387.78| 9370845 Apri— | 12850 ApilZ9.|2,725.220| BO50| ApriZ,| 28.188| 10B.17| 20.86.887
shall be extinguished and destroyed in the manner specified in the Securities and {exciuding Mnance 208 2008 2026
Exchange Board of India (Depository and Participants) Regulations; 2018 and the cost and depreclation, ¥ 5
bye-laws, the circulars, and guidelines framed fhersunder, each as amended fram amartization, Tax and "fnf: e Myg;g; B Ma;’" TGS RBRe TAshES
time o time, in the manner specified in the SEBI Buyback and the ltems) 2026
STk S e | e S| iowss| | S5Um | Samcwrsmen
n which the seaurities are baught hack, previded that the Company Undertakes to Dsp::ial_mn and 3243 124082 83163 8522 *High and low prites are based an the high and low of thz daily prices, Furher, in
ensure that all Demat Snares beught back by the Gompany are extinguishad within Aigiietion case whare the same price is reflacted for mere than ene dals during the relevanl
7 (Seven) Warking Days from the expiry of the Buyhack periad, Expbiee periads menfionad abova, the date an which the valums was high is being considerad
Cansideration for the Equity Sharss bought back by the Company shall be paid only Exceptionial tems - = = f"' ""E PAqesh ok e ) Hiedl v 'R.hlg'
by way of cash Lirough normal banking channel, Stare of {Loss) ag298]| 170B6 | (236264) 181534 * Weighted Average Price (Total Tumover / Tatal Traded Quantity) for all trading
BRIEF INFORMATION AEQUT THE COMPANY ; Aaonak ey gt s
The Company was incorporated 5t Mumbal a5 & private imited company under the m’:ﬂ;‘:’:’i ::'l“m“n_l AR TAAedE Slena]  dmIELIR ¢ B3k
Companies Act, 1956 a8 *Man Cansiruction Prvate Limiled” pursuant lo a Cerlificate Hamia) L y Poriod| High | Datvof | No.of | Low | Daeof | No.of |Weightod | Total volime
of Incorparation dated August 16, 2002, The Company hecame a public Iimited g @y | High | equity | () | Low | equity | Average | iraded in
pompany and ita name was changed to "Man Cansfruciion Limiled” on July 15, Provision for Tax 218778 738210 878537 836736 shares. shares | Price that
2004. The name was changed lo “Man Infracansiuction Limdfed” an Novembsr 3, (inchuding tradod traded | {0 | poriod (No
2006. The Company is listed on Stock Exchanges on March 11, 2010 The CiMs { Difweﬁ T and MAT ﬂ!:l;l ﬂ!:i;l ﬁ’lEﬁIlI%v_
L70200MH2002PLC 136849, hares)
The Company |s engaged in the business of Engl 4 and meu.m) after Tax 627434 21,100.56 | 31.281.09| 3033414 Last three Financlal Years [F.Y]
Construction and Real Estate Development. The Company has axtensive experience Profit aftributabiz to: Fr TO0.E3 Juy 4, | 1452391] 77.12] Waoh| 1E24059] 14B.43] 18.07.75507
I ehil construction and Infrasiructure development, with experiss aciuss par Owiner of the Company 7.164.16] 20,05810| 28,271.85| 30.089.41 s 2026 2025 0, 2008
Infrastructure, residential, Industrial and road canstruction. " ik T 104528 500024 20473 : 5 - ;
i e ik o o on-controlling Inferest (8a9 &2 I X 4 E FY | 26280| December | 42,75.051 | 15510\ Sarch| £60473]  207.36] 265137181
raal mstate projects, primarly n and arcund Mumbal Thiough s integrated Othar Cormiprehensive (5268)| 131388 40037 22213 il 4,200 Yiidvae
capabiiies and exacution axpertise, the Gompany undartakes construction and raal Income/ (Loss) for the FY | 240.30| Fabruary|4470815] GE8O0| Apeid,| 278704] t50a5| 41.14 38023
estate development projects with a focus on quality, imsly delivery and customsr yuar net of lax 2004 5, 2024 202
satisfaction Tatal Comprehansive £.22168] 22414.34| 3168146 3055687 Precading Six monthe
BRIEF FINANCIAL INFORMATION ABOUT THE COMPANY fEcs-Foeiie puivd gt | 123.60] Auguei i, | 2502923 = Pl TZB0 7] TIZ4A] BRI A
The selacted fiancial infarmanian of the Campany on standalone basis, as extractsd Equity Share capltal 8.07333] 807333| T.50579| 742501 - 2026 woE 3 2086
from the standalons unaudited financial results for the thies manths ended June 30, Other Equity < 1218.570.47 | 168,808,738 | 1.38.818.17 il 0B00|  July 3| 1402528 9562| My 24| TH0088] 10285 22115168
2025 subjected o limited rsview and the standsicne audited financial statements for Net worth! = 2,26,286.87 | 1,63,872.41 | 1,32.406,89 :9’16 :g-,»ﬁ e ;{w el ’ FL
the years ended March 31, 2026, March 31, 2025 and March 31, 2024, Is ast out -
s Sharshisidad Fund June | 12095| une3,|14.83897| 10275| Jne 25, |2150644]  T1104| 49537 698
% in Lakhs, except per share data) Tola et < 578565| 35600R| 1308471 2026 2 006
Farticatars TR (e Forthe Forte Koy Ratios. Forthres | Forthe For the For tha Way | TIEE|  May B, J596025) T15.%5| Way.20| 1475016 12545 5289027
months | year ended | year anded | year ended months | yvar ended | year ended | year ended e ) o
period | March 31, | March31, | March 1, n-rk-: March 31, M-;;zi!‘l. March 31, el = | 12848]  Apai28.| 7540183 | 8030| ApelZ|18T7500] togga] 41191480
ended 2026 2025 2024 ende; 2026 2024 2026 2025 2026
on June 30, S ok Jz;nz; Varch | 10485| March 2| 254758] 7712| Mach|T024088| #592 1earaial
2028 - -2 2026 30, 2026
Unaudited | Audited | Audied | Audited Eamings: Per Sharz (T} 177 5.07 7.89 .08 e R
il - ¢ {Basic) | urts: v pssindia.cof
Roview Eamings Per Share () T 507 | 759 306 “High and low prices are based an the high and low of the dally prices. Further, in
pr 3 55 e T {Dicted) | case whare the same price |s refiected for mors than one dats during the relsvant
- - - T - s e T = EEE; o ST pariods mentianed abova, the date an which the volurne was high is being considerad
Revenus from Operations | 10,27164 | 28.55518|  30473.06| 7083301 m on Net Worth (1) = 5881 .2 é for the pUrposes of disclosre in the abave tabls.
Other Ineome 115758 1522039 1233615] Bess7e Book Valus Per Shars %) - 56.06 | 43.69 3567 ) o Welghlad Aversge Prise [Total Tunover ¢ Tolal Traded Cuantiy) for sl trading
Total Income 11,42922 4377558 | S51809.21 Dathqu\(y Ratio A 0.03| 0.02 o0 days during the paried
Total Expenses 316336 | 22304.38| 30,9803 # not annuatized 5 9.3 The stock prices an the Stock Exchanges on ralevant datss are:
{exchaiing fmance “The Unaudited Consoiidsted and Standalons Financiai Results of the Company for s Dats BSE NSE
cost and depreciation the quarter ended June 30, 2026 have besn cansiderad bazed on the Limited Review High | Low | Closi High | Low | Ciosin
amortizatan, Tax and S Repoit dated August 12, 2026 issued by Mfs G. M, Kapadia & Go., Charlersd gl @ m""- T @ %
liems} Statistory Auditors of the Company, and fied by the Company with ) 5l
Finance Cost 10480 42985 415,38 499,17 the: Stock Exchanges undsr Reguistizns 33 of the SEBI (Listing Obligations and R
omackiionand 208,18 238,32 745,80 597,07 :im:h:sum Requirsments) Regulations, 2015, as amended. Howsver. the aforesaid it O
n Bt ancial rasifts na;uf;amslyrmm the :ﬂnmmzfin: Eg;d]yz,ﬁg;l  Eapiiieod
- 4 s and Tol, & quarer e & 30, X i "
Exreption items 5 E = E Fitaon: 1 S have fod st praseniodt ol e akiova /e, *Té’ﬁm 1422| 11221|  11386| 1447 11214| 11386
:::':E'H‘”:L:;?;:“ To4T08| 2010333 20250001 2443042 The key financial ratics, mentioned harsin abavs, have bean compuisd as Undar: 5,65 aven
ftems) et worth/ Hat worth/Sharshalders Fund is caloulated as the aggregale 15 e Stack
= . = Shareholders value of the paid up share capital and all reserves created oul | Exchanges
T
:ﬁtﬂm i S e e Fund of the profits and sezurities premium account, afier deduting Pugust 76, | Dale on which
and MAT Crodi) the aggregate value of Ihe accumuiated losses, deferred ES notize Board
and f nat written off, JM.eevmgm
Profit/|Loss) after Tax 5.356.27 | 154B.07| 15679.74| 1954574 at per the audited financial ataterrais, bt ok ot Indds | Cansider
Other Comprahansive 0.01 71,59 (3.10) 14,56 maney recetved against share warrants and rasarves craatad | proposal a1 Maa1| 14| B38| 132|148
Income (Loss} for the out of revaluation of asssts, writa-back of depreciation and | of Buyback
year net of tax amalgamation | was given
Total Comprehensive 505626 1556466 1667664 | 19,560.30 Eaming Per Shars | Profil/ {Losa) for the period Alirhulable in Equity Shareholders ;l“ he: Stock:
income for the period (Basic) { Weighted Number of Equity Shares oulstanding ’Emhaﬂges
Equily Share capital 807333 | 607333 750579  7.425.01 S Eaming Par Share | Profit / (Loss) for the period allibutable 1o ownersiequily ﬁ';’:“’ ;::f"’ Meeing. | 126501 12160 [12435| NeEAd| 12057 12436
Other Equity 120190182 | 15813664 | 13255231 s (Difuted) sharehoiders of the Company, adjusted for the effect of S G 1
Frp— 121006282 | 1,59,624.92 | 1.26.504.63 dilutive potential equity shares, If any | Welghted average September | First rading day | 12585| 1D3S) 12330| 12508 11| 12307
Sharehrolduia Funid i Sl e number of equity shares cutstanding adjusted for the effect of 2, 2056 ’P Beard
dilubive potential aquity shares, If any | Meeting day
Total Debt = . B B55.56
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10 PRESENT CAPITAL STRUCTURE AND SHARE HOLDING PATTERN 12 MANAGEMENT DISCUSSION AND ANALYSIS ON THE LIKELY IMPACT OF THE ! 14 COLLECTION AND BIDDING CENTERS
1 Tha capital structure of the Campany as on the dats of this Publiz Announcement BUYBACK ON THE COMPANY The Buyback will bs implementad by the Company by way of bpen market purchases
and the proposed capital stricture of the Gompany past completion of the Buyback ) 12.1 Tha Buyback is expected lo enhance overall long-lenm sharcholders' value Tor through the Stock Exchanges using their nationwide trading terminals. Thersfors, the
i 5et forth balow s ers, wilhaul g on the fuure growih opporunities requirement of having calisction centres and bidding centras is not applicable
(% in Lakhs} g’r‘m; E;:mpkmw, a: I:u:l a; provide an anit u!aammmly i the ptubl\l;:mwl\?duw&r ; 15 COMPLIANCE OFFICER
Share Capital Pre Buyback Share Capital Post Buybac = Buyback s not likely to cause any material adverss impact on the eamings o " e >
] L :[ —_— I S the Gompany, bseept 3 reduction n the easury ineome which the Company caild | Inelglang ey otact 118 Gottphenig, Dosr o vy, o ielion o o i =g tholr
| Authorised Share Capital ; evances, f any, during office hours P&, 10:00 &m. to 5:00 p.m. on all Working
have atherwise earmed from investmants. The Company will also baar the cast of the E Do o antSaadii, Subsir et st helidis
99,25,060,000 Equity 18.850.00 | 99.25,00.000 Equity 19,850.00 Buyback transaciion ¢ b S Di o ) .
Shares of £ 2 each Steares of ¥ 2- each 12,2 The Buyhack is propused, considering e accumilated surplus funds avaiable wih S CUI‘EE! o '"9:: rnd - —
Issued Subscribed and Paid up Capital the Gompany, after considsring the funds requirsd for future growdfy of the Company Simpiny Sasetarydnd Gomphanca i
40,36 66,505 Equity 8072333 | 39.37,66,505 Equity 7.875.33* S as envisaged by he Buard. s :‘;““Fllour I:z:gc::n':l:::::iumplm Above Shappars Step
Shares of ¥ 2/- each Shares of T 2/- each 5 12.3 Tng Buyback will be funded out of the intemal acensals of the Company insluding § Preifeis s tininet e T
Aot 7 free: reserves of the Gompany. it acgordance with Section 63(1) of the Camoanies | h B L nsmbir (et Momion) - 400000 Manareiwa, nde
q that the indicative Maximum Buyback Shares are bought back. However, > 4 Tel.: +31 22 4245 3080
the sharehoiding pest completion of the Buyback, may difer depending upon the s Actsnd Fragulation i st e GERIB yback Hap lallofa, s Email: d h@marninfi
actual number of Equity Shares bought back in the Buyback, ( 124 The Buyback will lead to reduction in existing Equity Shares and consequently, is E kil g il
10.2 The sharehaiding patiem of the Company as on August 28, 2026 (the sharehalding ) exprcied 1o (mprove the "eamings per shars” and enhance retum o equity, assuming | REGISTRAR TO THE BUYBACK AND INVESTOR SERVICE CENTRE
is considerad a5 per tha last weekly baneficiry position data furnished by the RTA/ st i Company iWalBd sam Skilar profis S8 i the pakt In case of any quary, the shareholdars may alsa contact MUFG lntime India Privae
depasitories prior fo the date of Board Meeting to consider the propesal of the | 12,5 Pursuant lo Regulation 18(i) of the SEBI Buyback Regulations, the Promoters, Limiied, the Regisirar lo ihe Buyback lssue and Share Transfer Agant of the
Buyback| {*Pre-Buyback") and 1ho proposed sharsholding pattem of the Company mmhers of the Promatar aroup and Persons in Gontral of the Company wll not Company, sppointed as he Investor Sarvics Centra for e purposes of lhe Buyback,
peost campletion of the Buyback are given below; { partivipate in the Buyback. The Buyback will ot result in a change in contra! or any day except Saturday and Sunday and public holiday batween 10,30 a.m. 1o 5,30
§r. | Cawegoryaf Pra Buyback Post Buyback ) atherwisis affect the existing management siructure of the Company, P sl the Eaflowing addrass:
No. | Shareholders |y Taciothe | Number % to the $ 126 Consequent to the Buyback (which sxcludss participation by the Promotsrs, s
ofBquity’ | xisting | of Equity Post s memhers of the Promeler group and persans in comial of the Company) and based | MUFG Intime
Ghare held | Equity | Share Held Buyback on the number of Equity Sharss bought back by the Company from the shareholders
Share Equity Share inchuging resident outside Indlia, erstwhile oversess corporate bndies, foreign ; MUFG Intime India Private Limited
‘capital capital pm‘mlg investors m:g ! ik J: IM@L s ) |:\': shot “p;\;lk::ly‘ s \Fotmerty Link Inthne ndia Private Linited)
- 523,81 757 : 23,81 757 r af the Campany would undsrgo & change; hewsver public sharahoiding shafl ©-101. Ersbasey 247, L. B. . Mar, Vikhrel (Nast,
N m:;;isioup LB Sz | ERarTh s { boton 25% of e ol flly ped up cauity share cepital of he Gormpany. oo R e i
R [T S 12.7 Tha Campany shall nol issue any Equity Shares or ofher securites including by ¢ Telephone.: +31 810 B11 E767
- way of bonus issus, Gl ihe date of sxpiry of the Buyback period in acoordance wilh Emalt: [nye
B | Instlutions 32,281 o0 5 the applicably provisions of the Companies Act and to SEBI Buyback Regufations it Bavants Bralli kit e
{Domestic) The Company shall not make any further issuz of the same kind of shares o athsr Wiebaita: :
B2 | Institutions 7E.38,255 189 s securtles Including alfetment of new shares or other specified sesurities within mtm‘P _Jmu;J i
(Foraign) 141382 748 3591 & period of & {six) months sfler the complation of the Buyback sxcapt by way of 5 ""'T‘ N °N;’ o
B3 |Central 7,500 | Noglgible bonus shares or squity shares [ssusd I order o discharge subsisting ohigations 2k e"h"ﬂ‘“” I INRR R
i i Such as conversion of warrants, stock option schemes, sweat equily or conuersion ( Yallsily Pastad: Pemanant
- - of preference shares or debentures into Equity Shares. Furtiver, in accordance with CIN: UBT180MH1986FTC118358
B [Norcslilsng | 18t ~e6Ea 2400 of the SEBI Buyback Regulations, the Company shall not rase 5 ¥ MEANABERTOTHE BUVBACK
Total Public | 15,12,84,748|  37.48 | 14,13,64,748 3581 ) furher capital for & period of 1 (one] ysar from the sxpiry of e Buyhack period, )
(B1+B2+83+84) vt e harg s oF it sistating sbllpetions, S x:b(::kr?pany has appainted the following as Merchant Banker/ Manager ta the
Total [A+B} 40,36,66,505 100.00 | 39,37,66,505 100.00 12,8 Unless otherwise determined by the Board or Buyback Committes or as may be
“Assuming ihe Buyback of Maxmum Buyback Shares, (2. 89,00,000 (Mnely-inz | directed by the Appropriate Authorities, the Buyback wil be complsted within 3
Lakhs) Equity Sharss, al The Maximum Buyback Price. The aclual shareholding maximum period of shdysix Working Days from the date of opening of the Buyback o
e e s . LSS S it ({Gumulative
sght back under the Buybs | d rr .
0.5 Thers s nc oy sl orEsly S o cll n s o th dilg o this | 13, STATUTORY APPROVALS { capital
Fubilic Announcement. 13.1 Pursuant lo Sections 68, 68, 7, and all pther applicable provisions of the Companias s CUMULATIVE EABTAL PRIVATE LIMITED.
104 Mo schema of o rauant to ihe Act and applicable Rules (heseunder and the provisions of the SEBI Buyback B308-311, 215 Atrium, Nr. Courvard Mariatt Hotal,
Companies Act is pending in rﬂ\alm 1o the Company as on the dals of this Public Regulations and Aricle 15 of the Aiclss of Association of tha Company, the Andh \K‘ 15 Road Alndh A E !{ Chatal MIDCH
Annauncement Campany has cbiained the Board approval as mentioned above, M:‘m:;_l P:;:ar::m}a ‘m'i: 4:;093 * '
10.8 While the Promeiers, members of the Promater Group and Persans in Central of the ¢ 132 Buyback fram each shareholder is subjedt 1o all statulory consents and approvals Tel. No.: +91 981 06 zssdlum 987 092 4835
Company are nat efigible (o pariicipate in the Buvback, depending on the number of as may b required by such under apphicable kaves and ians. The EIE - 8 Z
Equity Shares bouaht hack by the Company, their effeciive shall be solaly fesponsible for sblaining ali such stalitury censents ::::Ll:\.mli:.@cumlu\lm ca::la\.gmup
Inthe Company wil increase. and appravals (inclading, withoul limilstion the approvals fram the Reserva Bank LTINS ISR o
106 Such an Increase in the percentage holdingiveting rights of tha Promaters, of India and | or SEBI, if any) a5 may be required by them In order fo sell their Investor Email: Lgroup
members of the Promoter Graup and persans in coniral of the Gampany, & nat an Equily Shares to the Comgany pursuant to the Buyback, Sharehalders would be SIS Paaiatralioty No: mvaan 3
active acquisition and i incidental to the Buyback and If such incrsase is beyond s raquired fo pravide copiss of all such consents and approvals cbtained by them to Goiact Bubeis? Swa il ot Vhaloril £ Hatal Gha
the limits prescrbed under the SEBI (Substential Acquisiion of Shares and the Company's Broker CIN: UE4910MH2023PTCA14874
Takeovers) Regulatians, 2011, 6s amended, then Promaters and members of the s 13:3 The sharsholdars shall b solely resprnsible for i S S TR S
Promolee Gralp ol ““Ei'?hl’:’:":‘: e SER uider Re‘i‘r'"fh': :fl‘”ﬁgrﬂ: s and obiaining al such statutory consents and approvals under the pravisions of the As per Requiation 24(ij{a) of the SEBI Buyback Rsgulations, the Board accepts
3 d i = 3 i
their sharshaolding within ninety days from the Buyback Clasing Date, such that their zﬁ:g?s%:‘a S.Ec?lfu"hamﬁ.""ags ;‘"e'g" Em:’a'r" the R contained in this Public Announcement and confirms.
Vot righs fal elov e feie af which th ohlgaion 10 make an open offerLndsr b [PEMA) (Iplusing.. whhout. fimitation the, appovats; o the Resaie that this Public Annoymcement contains e, faciual and material information and
! hoided st o Biank of India andor the SEBI, Il any} as may ba required by them in ordee to sel Wi ik sty Aslsacing fo et
ta (&) of F ! eree sl Iheir Equity Shares to lhe Gampany pursiant o the Buyback. Sharshoiders would : 3 }
Takeovars) Regulallono 2m vn\l nat trigger, 0 = This Public Announcement is issued under the gutherity of the Board and in ferms
s be requirad to provide copies of all such consents and approvals obtainad by them to £ % 1 3
1. DETAILS OF PROMOTERS, MEMBERS OF THE PROMOTER GROUP, PERSONS tha Cimisiany s Bioker of the resolution passed by the Board an Sepiember 1, 2026 and by the Buybiack
IN CONTROL AND DIRECTORS OF PROMOTERS AND PROMOTER GROUP Commilles on Septamber 2, 2026
SHAREHOLDING AND OTHER DETAILS 13.4 The Buyback from erstwhile overseas corporale bodies and other applicable
2 . categorios siall be subject 1o such approvals of the Reseree Bank of India, if any, { For and on behalf of the Board of Diractors of Man Infraconstruction Limited
111 For the detalls of the aggregats sharenoiding of the Promotars, members of the indier s Forai ExccliAhas Massnemant Act. 1598 and the rulss sod reaistibes
Promoier Graup, Direeiors of e Promaters and membars of the Promater Group Tt 3 Wi e B a0 e 16 T o S Sl
twhere the Promotsr or the member of the Promates Group is a company), Persons
who are in cantral of the Company, Dirsctors and Ksy Managerial Personnel as on | 125 Ta the best of the knowledge of the Company. no other stalltory approvels are { Manan P. Shah Ashok M. Mehta Durgesh S. Dingankar
the date of this Public Announcement. pleass vefer la paragraph 8.1 of Part & above. {?“l‘“"‘:‘;}‘ L"" ‘;‘:; E:M;*ﬂ:; ﬂntlheb‘::lﬁ 'ﬂl this p\“’: -‘\‘dmnur‘l'?:"f"l Subject ( Managing Director Whole-time Director & CFO Company Secretary
i i the cor -
112 For the detalls of Equiy Shares sold or purchased by the persons mentioned in il it E‘; uﬂ;'m:““i"fn‘;‘j’s C‘u:ﬂ‘;:“”: ’;:"c;:p;“;”fh‘;n sy | DIN: 06500230 DIN: 03099844 HMembership no: F7007
paragraph 11.1 sbove durng a parod of 12 (twelve) menths preceding the date 4 o i § . .
of this Public Announcement and & (5ix) monins praceding the date of e Board SRRl ol oy, o, T e s N Rl ot ot Plsser bl
WMeating, ploasa refer to parageaph &2 and &3 of Part A above Op B RGEIR It 10 e ER Date: Seplember 2. 2028
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Tuenday, Seplember 25, 2028 at
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Members may please nole thal the 11ih Annual General {“AGM") of Shipwaves Online Limiled (“the Company™) will be
held on Wednesday, 30th day of September 2026 at 3:00 PM. (1ST), through Video ing (“VC"}Other Audio Visual Means

!

The Annual Report of the Company for e F¥ 2025-26 ks also eveabia on the

Campany's wesile st v mIaLBsE and o s wabsibe of the Sk Enctanoe
E

{"OAVM") in compliance wilh the ap| provisions of the Companies Act, 2013 read wilh rules framed and the
‘Securities and Exchange Board of India (Listing Obligations and Disdosure Req. 2015.and in

wilh the General Circular No. 03/2025 daled 22nd Seplember 2025 read with General Circular Nos. 14/2020) dated Bth Aped 2020,
1712020 dated 13th Aprl 2020 and 2012020 dated 5t May 2020 (hereinafler collectively referred to as * MCA Circulars™). The
‘deemed venue for the AGM shall be the Registered Office of the Company. As the 11th AGM is heing convened through VC/OAVM,
‘physical presence of the Members at the venue fs nol required.

In compliance with the abave referred Circulars, the Natice of 11th AGM and Annual Report of the Company for the financial year
2025-26 will be senl, in due course, only by e-mail lo those Members, whose e-mail address is registered with their Depository
Participants (“DP"). For Members who have not registered their email address, a letier containing exact weblink of the websile
along with the exact path where Annual Report and Nofice of the AGM is available, will be senl at the address registered in the
records of the Company/ Depository Members holding shares in demaleriafised form may updale their email address with their
concemed deposilory and members holding shares in physical form are requesled lo regisleriupdale their e-mail address with the
Company/Registrar and Share Transfer Agent "RTA"), 50 as lo enable the Company to send the AGM Notice and Annual Report for
the financial year 2025-26 eleclranically. Members may also request the hardsoft copy of the Annual Report (including nolice of the
Am;wmrghusatmmmmmn may Lake nole thal the aforesaid documents will also be available on
the Company's websile al www.shipwaves.com and websile of BSE Limited al www. bseindia com.

Manner of casting votes and attending AGM:
Remole e-voling [prior io AGM) and e-voling {during the AGM) faciilty will be provided I all Members 1o cast Iheir voles on all Ihe:
resolutions sef oul in Nofice: of the 11th AGM. Delailed instruclions for remote e-vofing and e-voling during the AGM will be provided
in Notice of the T1th AGM.

Memibers can join and parficipale in the 11 AGM through VC/OAVM tacilty only. Members participating through VC/OAVM faciity
shall be couned for the purpose of reckoning quonim under Section 103 of the Act. Detailed instructions for joining the: AGM
Through VC/OAVM will be provided in the Notice of the 11th AGM.

Manner of registeringlupdating e-mail address and other details:
Members holding shares in Demat form and in physical form are advised to regisierfupdate the parficulars of their e-mail address,
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bank account, change of posial address and mobile number etc. to their respective DPs and Company! RTA The e-mail
address registered with the DPs/RTA will be used for sending all the communications.

The above information is being issued for the information and benefit of all the Members of the Company,

For and on behalf of the Board of Directors

Shipwaves Online Limited
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PUBLIC ANNOUNCEMENT

[CERERecC

% fieell | eaw, 3 Ridet 2026

MAN INFRACONSTRUCTION LIMITED

FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS/ BENEFICIAL DWNERS
OF THE EQUITY SHARES OF MAN INFRACONSTRUCTION LIMITED FOR THE
BUYBACK OF EQUITY SHARES FROM THE OPEN MARKET THROUGH STOCK
EXCHANGES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA {BUY-
BACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED.

This pubiic

(“Public ") is being mads in reision o

the Buybark (a3 dafined harsinafter) of Equity Shares (as defined hersinafter) af Man
Infraconstruction Limited (*Gompany”) fram fhe open market through siock exchange
mechanism, pursuani o the pravisians of Regulation 16{w)b) and other applicable
provisions of the Securilies and Exchange Board of Indim (Buy-Back of Securties}
Regulations, 2018, fincluding any statulary medification(s) or amendment(s) from time
ta fime) {“SEBI Buyback Regulations”) and coniains lhe disclosures as specified in
Schedule IV read with Schedule | of the SEBF Buyback Regulations

Certain figures containad in this Public Announcement, including financial infarmatian,
have been subjectsd to rounding-nff agjustmants. All decimals have beear rounded of tn
twn decimal points. In certin instances (1) the sum o parcentags change of such numbars
may nol canfarm exactly to the tatal figure given; and (it the sum of the numbars in a
oolumn ar w in ceriain ables may not confarm exactly o the tatal figurs given for that
E0IUMN O MW,

“Working Day” means any working day of the Securities and Exchange Board of India
OFFER FOR BUYBACK OF EQUITY SHARES OF MAN INFRAGONSTRUGTION
LIMITED FROM OPEN MARKET THROUGH STOCK EXCHANGES

PART A - DISCLOSURES IN ACCORDANCE WITH SCHEDULE | OF THE SEBI
BUYBACK REGULATIONS

%
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DETAILS OF THE BUYBACK OFFER AND OFFER PRICE

Pursuant o the provisions of Article 15 of the Articles of Assaciation of the Company
and ths provisicns of Sections 68, 69, 70 and all othar applicable provisions of the
Companies Adt, 2013 (‘Companies Act” or “Act’] read with the Companies {Share
Capital and Debentures) Rules, 2014 {to the sxient appiicable] (hereinafier refemed
to a3 the "Share Capital Rules’) and other relevant riles made thersunder, 53
amendsd from tims to time and in compliance with the Securities and Exchangs
Board of India {Buy-Bach of Securilies) Requlations, 2018, as amendsd 'SEBI
Buyback Regulations™) and the Securiies and Exchange Board of India (Listing
Chligations and Disclosure Requirements) Requlations, 2015, as amended, ['SEBI
Listing Regulations™) {including any staiutory amendmenl(s), modificationis)
or re-enactments thereof frem tims to time). and subject to such other approvals,
parmissions, consents, exemptions and r.anmnns a5 may bs nevessary, and subject
to suzh sonditiona, alterations, amy ar i

or Impesed by the Securitios and Exr:hang(. Bcam of India ("'SEBI'), Registrar of
Companies Mumbal | at Maharashirs "ROCT) andi or other authorities, institutions
oF budies (“Apprapriate Authorities”) while granfing such approvals. permissions,
consents, exemptions, and sanctions, which may be agreed to by the Board of
Dirzciors of the Compary ithe “Board” which expression shall e deemed to include
any committes ronstituted by the Board andlor officials, which the Beard may
ronstitute/authoriss to exerciss its powers. including the powsrs conferred by this
resalution), the Board at its meeting hekd on September 1. 2026 {"Board Meeting’}
approved the buyback of fully paid up aquity shares of the Gompany having a face
value of T 2& each ('Equity Shars{s}’) by the Company from the shareholders/
heneficial ovmers of the Company {other fhan those wha ars promoters, members
of the Promater Group or persons in controll, &t a price not excesding € 171/
(Indian Rupees One Hundrad and Ssvanty-One only) per Equity Share [ Maximum
Buyback Price’} payable In cash from the open market through stock sxchanges
(i.&. through the Nations! Steck Exchangs of India Limited ("NSE") and BSE Limiled
("BSE"), (ingetner "Stock Exchanges’] oul of free resenves or such olher sources
as permitied by law, for an ameunt nol exceeding 7 168,29.00,000/- {Indian Rupees
Cne Hundred and Sixty-Nins Crores Twenly-Nine Lakhs only) {'Maximum Buyback
Size") exchuding any expenses incurrad or fo be incumed for the Buyback, viz,
heokerage, adviser's fees, i jes’ fams, public

fess, fiing fes, printing and diapsich expenses, lumavar chargss, Aplicabis laxes
such as {x on distribuled income on buyback, securities {ransaction lax, goods and
sarvices lax, income lax, stamp duly and siher incidental and related sxpansss,
&le. ("Transaction Costs’) representing £.66% and 7.90% of (he tolal paid up
aquily shars capial and free reserves (including securlies premium agcount) ss
per the audiied sta financial and audied finanziat
statements for tne financial year ended March 31, 2026, respaclively (being e
latest sudited financial stalements of the Company), which is roi more than 10%
of the tolal paid up cvrnﬁl and free reserves of the Company based on the fower of
the katest audited financial ants in accordance
with the provise ta the Reguiation 5{iib) of the SEB| Buyback Regulations and the
Gompanies Act (hereinafier referred to as "Buyback”)

Subjed 1o the market price of the Equity Shares being equal to the Maxinwim
Buyback Price, the indicalive maximum numbsr of Equity Shares bought back would
be 99.00.000 (Ninsty-Nine Lakhs| {“Maximum Buyback Shares”], representing
2.45% which is lesg than 25% of the iotal number of Equity Shares in Ihe lotal paid
up equity share capital of the Company as of March 31, 2026, If the Equity Shares
bought back at a price below the Maximum Buyback Price, the number of Equity
Shares bought back could excead the Maximum Buyback Shares but will always
be subject 1o the Maximum Buyback Size i6.. T 168,20.00.000/- (Indian Rupess
One Hunared and Sixty-Ning Grores hiy-Nine Lakhs onlyy, Tne Company will
comply with the requirement of maintaining & minimum public sharcholding of &t
least 25% of the total paid up equity share capital of the Company as provided undar
Regulation 404} of the SEBI Buyhack Regulations and Requlation 38 of the SEBI
Listing Reaulatiens, during the Buyback peried and upah completion thereaf

The Company shall utilize atleast 75% of the Maximum Buyback Size |e,
T 126 96,75,0000 {Indian Rupees CGne Hundred Twenty-Six Crores Ninety-Six Lakhs
Seaventy-Fve Thousand only} ("Minimum Buyback Size”} towards the Buyback and
accordingly, based on the Maximum Buyback Price and Minimum Buyback Size, the
Company will purchase an indicative mininwm number of 74,25,000 (Seventy-Four
Lakh Twenty-Five Thousand] Equity Shares, Further, atieast 40% of the Maxirum
Buyback Size Le T 677160000/ (indian Rupees Sixty-Seven Crore Seveniy-
One Lakh Sixly Thicusand anly) shall be ulilized within the initial half of the sbry-six
Waorking Days from 1he date of the opening of the offer of Buyhack,

Further, in aceordance with Regulation 17(li) of the SEBI Buyback Regulatians,
the Buyback Offer shall open within four working Days from the date of the puslic
annauncement and chose within sixty-six Working Days from the date of the epaning
of the offer of Buyback,

The Board tor the Buyback committes constituted by the Board and smpewered 1o
gxercisa |is powers In relation to the Buyback), shalt detarmina, at its discretion, the
time frame for completicn of the Buykack and may cloge the Buyback (which shall not
b tater than sidy-six Working Days frem the date of opening of the Buyback or such
wiher pericd as may be parmuitted under tha At andier SEBI Buyback Regulations or
a3 may be directed by the approprate autharies) (“Maximum Buyback Period”)
after the Minmium Buyback Size has been reached and irespestive of whather he
Wiaximum Buyback Size has or has not bean reached, after piving appropriate netice
for sich closure and on completing all formalives in this regard, in accordance with
the Act andior SEBI Buyback Regulations

The Buyback will be impiemented by the Company out of its free reserves, the
Securities Premium account of such other sources as may be permitted by faw
and'in accordance with Section B6{1) of the Comparies Act and Regulation 4{ix) of
the SEBI Buyback and in with Reguiation 4(vib)(i) and
provisa 10 S{iHb) of the SEDI Buyback Regulations. by way of open markel purchases
throwugh the Siock Exchanges, by the order matching methanises except all or
nene’ order matching system as provided under the SEB| Buyback Regulatons.
Further, as requirad under the Companies Act and SEB| Buyback Regulations, the
Company shall not purchase Equity Shares which ane locked-in or non-transferable,
in the Buyback, until the pendency of the fock-in or untl the Equity Shares become
transferable, as applicable. Thers am no partly paid up Equity Shares with calls in
arrears of the Company.

The Buyback from the sharehokders, who are non-resident members, Overseas
Corporate Bodies ("OCBs") and Foreign Institutional Investors (“Flls™) 1 Foreign
Portfolic Investors {“FPIs"), and members of foreign nationality, i any, etc. 15 subject
1 sUch approvals as may be required including approvals from the Reserve Bank of
India under the Foreign Exchangs Management Act, 1599 and the rules, reguiations
Tramed thereunder. il any, and such approvals shall be required 1o be faken by such
shareholdirs,

The Equity Shares of the Company are frequently traded shares

A copy of this Puble Announcement is avallable on the Company's websile {www.
maninfra.com) and is expected to be avatiable on the website of SEB| (www.sebi,
gov.in), website of NSE (www.nseindia.com), website of BSE (www.bseindia.com)
and website of the Manager to the Buyback (www.cumulativecapital.group) during
the pertod of the Buyback

In addition fo publication of this Public Annourcement and s avaitabllity on the
websiics of e Company, SEBI and the Stock Exchanges, the Company shall
disseminate information regarding the Buyback to all shareholders of e Company
theausgh slectionic means, within the timeline prescribed under the SEBI Buyback
Regulations,

NECESSITY FOR THE BUYBACK AND DETAILS THEREOF

Tha Buyback & baeing underaken after ous consderation of the Lml\pdny’s
present and trategic, atd finansial

the nbjeclive of optimising the utilisation of its surplus sash and returmning om,aszs

capital ta its sharehoiders. The Buyback may resultin & redudtion in the number of
autstanding Equity Shares, thereby potentially Improving samings per Equity Share
and enhancing ralum on invested capital. The Buybask Is nat expected to advarsely
affect the Company's aility to pursus s growth cpportuniies or meet its working
capital and other cash requirsments far its business spemisu»s Including its angeing
and fulure capital invesimant neads. a5 and when raqui

The Buyback will help tha Company achiave the following nh]EELs'

Efficient Utilisation of Surplus Cash: The Buyback provides the Company with an
effactive machanism for deployment of its surplus cash and enables the Campany o
retum surplus funds 12 its shereholders through the Buyback;

Enhancement of Shareholder Value: Tha Buyback may result in a redustion in the
sutstanding Equity Shares of ths Gampany and the squily sapial base, which may, in
fum, contribute (0 an improvemeant in samings per Equity Shars, retum on equity and
ather relevant finsncial . thareby lang-term valusa;

PP
Flexibility to Shareholders: The Buyback provides sharsholdars with th flexibility
6 participats in the Buyback and receve cash consideralion far Eguily Shares
accepted under 1ha Buyback, or o conlinue holding their Ecuity Shares and,
cansequantly, benafi from a potential increase in their peresntage shareholding in
the Company fellowing cempletion of the Buyback. without making any =dditicnal
investment;
Optimal Capital Structure and Capital Allocation: The Buyback srables the
Campany ta aptimise its capitl structure and deploy its availabls financial rascurces
in & mannsr that i consistent with its prasent snd medium-tsrm sirategic, operatisnal
and financial requiremants, whila relaining adecuste rasources fo pursus its growlh
plans; and
Ne Adverse Impact an Business Operations: The Biyhack s not expected to
athversaly afect the Company’s ability to pursue its growth apporunities or meet its
warking capital. nperational and ather cash requirements, including its angaing and
future capital investmant requirements. as and when reguired.
MAXIMUM AMOUNT REQUIRED UNDER THE BUYBACK AND ITS PERCENTAGE
OF THE TOTAL PAID UP CAPITAL AND FREE RESERVES
The maximum amount of funds required for the Buyback wil aggregate up to
7 160,20,00.000 (indian Rupees Ons Hundred and Siy-Nins Crores Twenty-
Nine Lakhs only), being 8.65% and 7.88% of the apgrepate of the total paid up
ahara capital and frae reserves of the Campany. which IS not more than 105 of the
aggrepate of the total paid up share capital and froz resarves of the Company based
an the lewar of the latast audited financial statements of the Company 2s at March
31,20260na and basis
The Maximum Suyback Size does not include any expenses ar transaction costs
incued or ta be incumed far the Buyback, such ss brokerage, advisor's fees,
arias’ fees, pubic biication faes, filing fass, printing and
dispatth expensss, tumovar chargss, applicabls taxes such as tax on distributed
incame on buyback, secusiliss transaction tax, goads and servicss tax, income tax,
stamp duty and other incidental and related expensss. ste.
The funds for the implementation of the propasad Buybark (including the T
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The Buyback will nat result in the delisting of the Eauity Shares of the Gompany from
the Stotk Exchanges

METHOD TO BE ADOPTED FOR BUYBACK AS REFERRED TO IN SUB-
REGULATION {iv}{b) OF REGULATION 4 AND REGULATION 16 OF THE SEBE
BUYBACK REGULATIONS

In tarms of Regulation 40(1] of SEBI Lisling Ragulations, sxtepl in casa of
transmission or ranspasition of sacuritiss, requests for effacting Iransfer of sacurities
shall not b processed unlass the securitiss are held in demalatialized farm with
4 depositary, Accordingly, the Buyback is open to beneficial ownars holding Equity
Shares in dematerialized form (“Demat Shares”).

Tha Company shall nat, directly or indirettly, purchass its own Equity Shares thraugh
any subsidiary company, inchiding its own subsidiary companies, or through any
invesimant company or group af investment comparies.

The Company shall nat buy back its Equily Shares from any person through
regoliated deaks, whether on or of the Stock Exchanges, through seot ransaclions,
ur lhraugh any private arrangsment, in the implementation of the Buyback.

The Company shall rot allaw the Buyback of its Equily Shares unless the consequant
raruction of its shars capital is sfiscted in accordanics with the Companies Act

The Buyback will be implemented by the Campany by way of spen market purchasss
through the Stuck Exchangss, by the arder matching mechanism excapt all or none”
Grder matching system as providad under tha SEBI Buyback Raguiations and price-
tims priosity-based omar matching principle as per stock axchange circulars.

The Promalers, Promiolsr Group, and tha Persons i Control of the Compary
shall not participale in the Buynack Further, as rmquired undsr ths SEBI Buyhack
Regulations, the Company will rot Buyback Equity Shares which are lecked-in ar
nan-transisrabla, Until the pendency of such lsek-in or until the fims such Equity
Shiares heoome transferahle, as applicable,

In retation o the Buyback of Demat Shares, the sxecution of the neder, issuance of
contract nete and delivery of the stock to the member and recsipt of payment would
b carried aut by the broker, appoined by the Company, in accordance with the
requirements of tha Stack Exchanges and SEBI:

THE AGGREGATE SHAREHOLDING OF THE PROMOTERS, MEMBERS OF THE
PROMOTER GROUP, DIRECTORS OF THE PROMOTER AND MEMBERS OF THE
PROMOTER GROUP (WHERE THE PROMOTER OR THE MEMBERS OF THE
PROMOTER GROUP IS A COMPANY), PERSONS IN CONTROL, DIRECTORS
AND KEY MANAGERIAL PERSONNEL OF THE COMPANY

Details of the aggregats sharchoiding of the Promaters, Membars of the Promater
Group, Persans in Contral of the Company, Directors and Key Managerial Persennel
{KMP"; of the Company as on he date of the Board Meeting {ie. Ssplamber 1,

2026) i5 A3 below.

The aggreqate sharsholding of the Promoters | Promaoter graup including Persons
who are in Control of the Company as on the date of the Board Meeting:

Casts)will be sourced cut of intemal accruals of the Company including fres reserves,
andior such other sources as may he parmitied by the SEBI Buyback Requlations. or
the Companies At as on e date of Board Mesting, Borowed funds from banks and
financial institutions, i any, will not be used for the Buyback,

The Company shall iransfer from i fres raserves @ sum equsl o the Tace valus
of the Equity Shares bought back through the Buyback to the Capital

Reserve Account and the detalis of such transfer shall be disclosed in its subssquent
audited financial statements.

MAXIMUM NUMBER OF EQUITY SHARES THAT THE COMPANY PROPOSES
TO BUYBACK

The indicalive maximum numbzer of Equity Shares al the Maximum Buyback Prica
and the Mamn'um Buyback Size bought back would be 99.00,000 (Ninety-Ning
Lakhs} Equily Shares, representing approximately 2.45% which is less than 25%
aof the total numbes of Equity Shares in the lotal paid up equily share capital of the
Company as ol March 31, 2026, If the Equity Shares are hought back &t a price
beiow the Maximum Buyhack Price, the actual number of Equily Shares bought
back could axceed the Maximum Buyback Shares but will always be subjedl lo the
Mazimum Buyback Size

Tne Company shall utilise at [sast 75% of the Maximum Buyback Size. far the
Buyback f.e, 7 1269875000 (Indian Rupses One Hundred Twenty-Six Grores

)

iil)

sr. Name of the Shareholders [uod&quw'| Percentage of
No. Shares held | Shareholding (%)
A, Promoters
1 | Parag Kishor Shah 11,99,96,405 29.73
2 | Mansi Parag Shak 5,67,60,308 14.80
| Total (A) 17,97,56,713 44.53
B. Prometer Group
1| Manan Parag Shah 3,52.77.245 B4
2 Vatsal Parag Shah 3,48,97.069 867
3 Dhruvi Manan Shan 21,168,185 052
4 | Arhan Manan Shah 2,00,600 0.05
5 Purvi Manish Shah 32,535 0.01
| Tetal {B) 7.26,25,044 17.89
Total (A+B) | 262381757 62.52

Directors of the Pramotar and Members of the Promotee Group (whers the Promoter
of the Mambers of e Promoter Group is a Companyy Not Applicabls since the
Company does Aot have company ax Promotsr of the Member of the Promater
Group

The aggregate shareholding of the Directors and Key Managedal Personnel of the
Company as on the date of the Board Meeting:

Ninsty-Six Lakhs Severty-Five Thousand only) {excluding Costs)
(*Minimum Buyback Size”). Based on the Minmum Buyback Size apd Maximum
Buyback Price, the Company would purchase a minimum of 7425000 {Seventy-
Four Lakh Twenty-Five Thousand Equity Shares,

The Company shall ufilize 40)% ofth: t far the Buyback
I TET,T160.000/- {Indian Rupees Sixty-Seven Crore Ssventy-One Lakh Sixty
Thousand anty) within the initial half of the sixty-six Warking Days from the date of
the apening of the Buyback,

MAXIMUM PRICE FOR BUYBACK OF THE EQUITY SHARES & BASIS FOR
ARRIVING AT THE MAXIMUM BUYBACK PRICE

Tne Equity Sharea of the Gompany are propossd 1o be bought back al a price not
axgeading % 171/~ (Indian Rupees One Hundred and Seventy-Ore anly) per Equity
Share. The Maximum Buyback Price has been amived at after considering varicus
factors including, but nat limited to the irands in the voiume weighted average prices
and closing price of tha Equity Shares on BSE & NSE whara the Equity Shares of
1he Gampany are listed, impact on other finandial parametars and possible impact of
Beryback an the eamings per aguity shars.

The Maxinum Buyback Price ofT 171/- (Indian Rupees One Hundred and Seventy-
Qe only] peer Equity Shars represents:

a premium of 56.62% and 56.12% over the volume weighted average market price
of the Equity Shares on BSE and NSE, respectively, for three (3) menths prior to the
date of intimation o BSE and NSE of the Board Meefing to consider the proposal of
the Buyback, |.e. August 26, 2026;

2 premium of 57 33% and 56 88% over the volume weighted average markel price of
the Equity Shares on BSE and NSE, respectively for two (2] waeks prior 10 the date
of infimation to BSE and NSE for the Board Meeting o consider the proposal of the
Buyback, Le. August 26, 2026,

apremium of 56 £1% and 55.85% over the velume weighted average markel price of
1he Equity Shares on BSE ana NSE. respectively for ona (1) manth precading priar to
1ne date of infimation to BSE and NSE of he Board Meeting 1o consiger the proposal
of the Buyback, | e, August 26, 2026, and

@ premium of 50.18% and 50, 16% over the closing markel price of the Equily Shares
on BSE and NSE. respectively as on fhe trading day prior Lo the date of (he intimation
o BSE and NSE for the Board Mesting 1.2, Augusi 26, 2026,

The closing maiket price of the Equity Shares as oa he date of ihe intimation tw BSE
and NSE was T 11461 and T 114.51 and a5 on Ine date of Board Meating was ¥
124.25 and ¥ 124 56 on BSE and NSE respactively

=
o

Sr- Name Designation Ne of Equity | Percentage of
No.. Shares held | Shareholding
%)

1 Parag Kishor Non-Executive Non- | 11,989,068 405 29.73

Shah | Indapendsnt Director
31 Chairman

2 |MananParag | Managing Direstar 352,77, 245 a7a
Shah [KMP)

3 | varsal Parag Non-Exesutive Nan- 349,97 089 8.87
Shah Indepandent Director

4 Asfiok Manharial | Whale-time Director 66,055 0.02
Mahta & CFO (KMP)

5 Sivaramakrishnan | Independent Diracter 30,000 0.01
Srinivasan lysr

6 | Duwrgesh Suhss | Company Secrefary 74925 Nealigibie
Dingankar (KMPy

7 | Kavita Bhaskar Indepandent Dirsctor 2600 Hagligibie
Upadhyay

& |Kenitja Intiapendent Diraclor NIL =
Gurwantrao
VWadatkar

9 | RajivNagindas | Independent Director NIL -
Shath

Except as disclosed below, no Equily Shares or gther specified securities n the
Company were either purchased of soid by the Prematers. Members of the Promater
Group, Directors and Key Managerial Personnel, during a peried of § (six} manths
preceding the date of the Board Meeting, approving the Buyback (|2, Septamber 1,
?OZEHme Mald) 1, 2026 to August 31, 2026]:

Sr, | Name of the | Aggreaate | Mature of | Winimum | Date of | Mazimum | Date of
No. | Sharcholders | number | wansactiens | Price f) | Minimum | Prce (7} | Maximum
of Efquity Price price

Shares:

purchased

1 {Seld)
1 [Pamqisher | 250000 | Warkel 10485 0550 | e 25
Shah Fuithase 20

In accordance with Section 68{2)(a) of the Act and Reg a(li) of
the SEBI Buyback Regutations, the ralic of the aggregate of secursd and unsecured
debls owed by the Company after Buyback shall not be more than twice the paid
up capkal and lree reserves based on bolh audited standalone and consolidated
financial stalements, whichever sets oul a lower amount, of the Cempany.

COMPLIANGE WITH REGULATION 4 OF THE SEBI BUYBACK REGULATIONS

Except a8 disclosed below, no Equity Sharss or other specified securities n the
Company were either purchased or soid by the Promolers, Members of the Promaoter
Group, Directors. and Key Managerial Personnel, dunng a period of 12 {twelve)
months preceding the date of this Public Announcement {i.e., Septeniber 2, 2026)
(From Septembar 2, 2025 10 September 1, 2028):

Thié Company is in compliance with Reguation 4 of the SERI Suyback Reguiations. St | Nameofthe | Apgragats | Natursof | Minkmim | Dataof | Maximum | Dats of
Ir teems of the Secticn BB{2)(5) of the Companies Acl and proviss o Regulation Mo. | Snafsholders | number | transactions | Prics f7) | Minimum | Price iff | Maximum
56)(b} of the SEBI Buyback Regulations, the offer for Buyback through the open of Equity Price piics
market route cannot be made for 10% er mone of the total paid up equity capital and Shares
frae reserves of the Company, based on the lower of standalore and consolidated lchats
financial statements of the Company, N“"‘? L - =
As per the Intest oudited balanes sheet of the Company as at Mareh 31, 2026, the ! ;:;? sk e :;T";::“ JREE J"”;;;ﬁ' L 5""3'“;:;
total pad up equity capital and free resarves are as follows! - i
(@ in lakhs) T [Vaisal Pareg | (6340 | MarvaiSele | V6100 | Seplember| 16850 | Seplemanr
S Shah | 4 208 3,202
Totat,paid up ety capial (A) B07a33]  Apraas | 9 INTENTION OF THE PROMOTERS, MEMBERS OF THE PROMOTER GROUP
T e AND PERSONS IN CONTROL OF THE GOMPANY TO OFFER THEIR EQUITY
Lk - SHARES IN THE BUYBACK
::3:,";]"’ up Equity capital and free reservea | 1.95,664.420 29921851 { oy o enidance with Regulialion 16(i) 6f the SEBI Bugback Regulaichs; sincé the
Buyback s baing mplementad by way of open markel purchases through the Stock
Maximum amount pemissitle for Buyback with Exchanges, the Buyback shall net ba made by the Company from the Promaters,
the sproval of Board of Ditociors of mzbmnpaw members of the Promoler Group and Parsens in contral of the Company.
::f"';k; ‘;mﬁ::"f‘: Rz:ﬂ,z.i&?é"";(.,':;i g ?:f;;‘; ) 9.2 Further, as per Rogulation 24()e) of the SEBI Suyback Regulations, neither the
B e T e cesrte Tt 12,556 44 Promoters and Promoter Group nar his / thelr Assosiates shall deal i the Equily
Pl Up captal . oo eserves. based an the Shares or oiher specified securities of the Company efther though the Stock
; el Exchanges or off-market fransactions (including infer-se transfer of Equity Stans
e Campany, whichaver sels oul  wer amount) aman the Promoters o Promotst growp) from the date af (ne Board Meetng fil the

Based on the above. the Maximum Buyback Size 1e ¥ 169,29,00.000)- {Indian
Rupses One Hundred and Sidy-Nire Crores Twenty-Nins Lakhs onty), which is
et more than 10% of the aggregate tolal paid up capital and free reseres of the
Campany, based on the and i financial of the
Company, whichever sets cul a lowar ;muunl

elosing of the Buyback

In addition o abave, as per Rigulation 24{iiea)t) of the SEBI Buyback Regulations,
tha Equity shares held by the Promoterfs) and Prometer group including their
Assosiates, fot which buybac fs undartaken, shal e frozen at tha infemational
Securities [dant Number the perind from tha date of passing
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of the resolution by the Beard of directors i.e. from Septambar 1, 2026 till the dasing
ol the offer of Buyback, The operationalisation of his 1SIN-level freeze mechanksm is
govemed by the SEBI siroular dated July 21, 2026 on Operationalisalion of Freezing
of Heldings of Promoter and Promater Group (including their associates) at the
ISIM Level under Regulation 24(iea) of the SEBI Buyback Regulations, and the
operational guidslines issued by tha depasitories pursuant therato.

SUBSISTING DEFAULTS

The Company confirmes that there ara no defaults subsisting in the repayment of
dapasits accepted either before or aftar the commencement of Companies Adl, 2013,
interast payment thereon, radamption of debenturas of interest payment thereon ar
redamption of preferance shares or paymenl af dividend dus to any sharehoidar, or
repayment of any lerm laans or intsrest payable theraon Lo any financial institution
o any bank. Tha Campany furlher confirms that It has been in compliance with the
provisions of Sections 82; 123, 127 and 129 of the Companiss Act, 2013,
COMPLIANCE WITH SECTION 68(2) OF THE COMPANIES ACT AND
REGULATION 24{i) OF THE SEBI BUYBACK REGULATIONS

The Conipany confimms that the proposed Buyback is in with the

Examined whather the proposed buyback approved by the Board of Dirsctors at its
masting held on Septembar 1, 2026 is authorisad by the Aricles of Association of the
Campary:

Examined that &l the sharss for buyback are fully paid-up:

exceed the indicative Meaximum Buyback Shares (essuming full deplovment of
Maximum Buyback Size) but will aways ba subject to the Maximuem Buyback Size.

The actual number of Equity Shares tought back wall depend upan the actual price,
extluding the Traneastion Costs, paid for the Equity Shares bought back, and the

Varified the arithmetical accuracy of the amounts in the 3
Oblained from of tha Company:!

We conducted our sxamination of the Statsment in sceordance with The Gidance
Mote on Audit Repos and Carificates for Spacial Purposes (Revised 2016)
(*Guidance Note”), issusd by the Institute of Chartsred Accountanis of India (1CAI")
and Standards on Auditing specified under Seclicn 143{10) of the Companies Acl,
2013, in sa far as applicable for tha purpdse of this raporl The Guidance Note
requinss that we comply with the sthical requirements of the Code of Ethics susd
by the [CAIL
Wz have complied with the relevant applisable requirements of Standard on
Quality Control [SQC) 1, Guality Confrol for Firms that Perform Audits and Raviews
af Historical Finencial Information, and Other Assurance and Related Sarvices

applicatie renuirements and conditions prescribed under Section 68(2) of the
Companies Azt and Regulation 24(7) of Ihe SEBI Buyback Regulations, as amendad
frem time 1o tme in reladon o the Buyback.

CONFIRMATION BY THE BOARD OF DIRECTORS OF THE COMPANY

Tha Board has cenfirmed that it has mads a full anguiry inla the affairs and prospects
of the Company and sflar faking into account the finansial pusition of the Company
and alse cansidaring all contingant iabilitizs, the Board hzs formed the cpinion that:
immediatsly from the date of Board Mesting held on Seplember 1. 2026, there will be
na graunds on which the Company couid ba found unable to pay ils debts;

as regards the Campany's prospacts for the yaar immisdiately following the date of
the Board Masting held on September 1, 2026 spproving the Buyback, and having
regard fo the Board's intenlion with respect fo lhe management of Company’s
business during that year and to the amount and charaetsr of the firancial resaumes
which will in the Boards visw be avallabie to the Company during that year, the
Company will be able to meat its liabilities as and when they fall dus and will not be
renderid inseivent within a period of one year from that date of the Board Meeting

T
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issued by the ICAIL 1o the extent applicable. Furlher. our examination
was fimited 1o the malters specified in this report and does not constituls a legal
apinion on compliance with all provisions of the Act, the SEBI Buyback Regulations
ar ciher applicable faws,
Wz have no rasponsibiliy lo update this raport for events and circumstances
accurting afler the date of this repor.

Based on inquiries conducted and our examination as above, we report that:
\NE nave inuired Inta the slate of affairs of th Compan; in ratation o fs annual

finzncial or the year ended and
a8 al #arch 31, 2026, which have bean appraved by the Buam of Dirsctor of the
Campany in their meeting held on May 13, 2025,

The ameount of parmissible capital paymant fowards the proposed buyback of equity

shares, as compuied in the Statement attached herewith, has. in our view, been

prapariy determined in accordance with the applitakle provisions of Seclian 82(2)(b)

af the Act read with Requiation 5(ijb) of the SEBI Buybeck Regulations, inchuding
and

N
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paid in the Buyback, subjstt ta the Maximuim Buyback Size.
The mciusl reduction in axisting numbsr of Eduity Shares would depsnd Upon the
price at which the Equity Shares of the Carmpany are tradsd st the Stock Exchangss
a5 well as th lotal numbst of Equity Shares batght back hy the Compary from ths
cpen markst thiough the Stack Exshangss during the Buyback pericd.

Further, the Company shail uilise at least 76% of the Maximum Buyback Size for
tha Buyback i.6.. ¥ 126,96, 75,000/ {Indlan Rupees Gns Hundred Twenty-Six Crores
Ninely-Six Lekhs Seveniy-Five Thousand enly) (excliding Transaction Costs)
{“Minimum Buyback Size"). Further, the Company shall uilize @ minimum of 40%
of the amount earmarked for the Buvback Le. 3 67.71,60.000 {Indian Rupees Sixty-
Savan Crore Seventy-Ons Lakh Sixy Thousand only} within the infiial half of the
sinty-six Warking Days fram ths date of the opening of the offer of Buyback:

Basad on the Minimum Buyback Size and Maximum Buyback Price, the Company
woutd purchass a minimum af 74,25,000 {Saventy-Four Lakh Twenty-Fivs Thausand)
Equity Shares. If tha Equity Shares ars baught back at 3 price bekow fhe Maximum
Buyback Price, the actual number of Equity Sharss bought back could exceed the
indicative Maximum Buyback Shares (assuming full deployment of the Maximum
Buyback Siza} but vl always be subject to the Maximum Buyback Size. However,
the Maximumn Buyhack Shares will not exceed 25% of Lhe tatal numbar of Equity
Shares in tha lotal paid up squity capilal of the Company.

The funds for tha implamentation of tha proposed Buyback (including the Transaction
Costs) will bs sourcad out of internal sceruals of the Company including frae resarves,
anc/or suuch other soUrces s may be parmillad by the SEB! Buyback Regulations or
the Campaniss At a5 an the date of Baard Mesting. Bomawed funds fram banks and
financial nstitutions, i any, will not be used for the Buyback

Tha Company shall transfer frum ifs fres raservis & sum equal fo the facs valus
of tha Equity Shares bought back through the Buyback 1o the Capitsl Redemption
Reserve Account and the detalls of such transfer shall be disciosad in its Subsequent
audited finansial statements.

Inguired Into me stahs of affairs of the l.m\parly with referznce to the audied
finay and au

and for the year mueu Margh 31, 2026,

Examined the Dirsctors’ and related mads for the

purnose of the propased buyback, including the declaration and opmion relating to

solvency;

Inguiired whether the Board of Directors, at its meeting held on September 1, 2026

has formed the opinion spedified In cause (x) of Schedule | to the SEBI Buyback

Regulations on reasonabls grounds that the Coempany, having regard to ils state

of affairs, will not b rendered msolvent within a period of ene year from the date of

passing of he Board resolution approving the proposed buybark;

Trazed the amounts of pakd-up squity share mpﬂal and fres reserves included in

the: Statamsent from the madited financial

financial

‘as at and for the year ended March 31, 21126, and tonsidered whether the reserves

2. MINIMUM AND MAXIMUM NUMBER OF EQUITY SHARES PROPOSED TO
BE BOUGHT BACK, SOURCES OF FUNDS AND COST OF FINANCING THE
BUYBACK

21 At the Maimum Buyback Price and for Maximum Buyback Size, the indicative

taken.
PART B - DISCLOSURES IN ACCORDANCE WITH SCHEDULE IV OF THE SEBI!
BUYBACK REGULATION:

DETAILS OF BOARD APPROVAL FOR THE BUYBACK
The Buyback has been approved by the Board in the Board Mesting held on
Seplember 1, 2026, Further, since the Masimum Buyback Sze is not more than
10% of the total paid up Equity Share capital and free reserves of the Company m
accordance with the proviso to the Section B8{21b} of fhe Act. the approval from the
shargholders of the Company is not reguired,

raximum number of Equity Shares bought back would be 28,00.000 (Ninety-Nine
Lakhs} Equity Shares. If the Equity Shares are bosght back al a price below the

halding Demat Sherss wha desire 1o seil their Equity Sharas in the Buyback, would
havs 1o do sa thraugh their stock broker. wha is a registerad member of either of the.
Stack Exchangas by indicaling la their broker the details of the Equity Shares they
intand ta sell whenaver the Company has plazed a “buy” order far Buyback of the
Equity Shares. The Compariy shall place a “buy” arder for Buyback of Damat Shares,
by indicating to the Gompany's Broker, the number of Equity Shares it intends io
by along with & price for the sama. The trade would be executed al the price at
which the order matches the price offered by the Equity Shareholders | Bensficial
wwners and that price would be the Buyback price far that Equity Sharshalders /
Bereficial ownars. The execution of he order, issusncs of confract nols and receipt
of payment 1o the respective Equity Sharsholders | Bensficial owners will bs made
by thsir raspective brokers, who wolld havs placéd the order Thes Company's
Broker wil be placing the order on the Stock Exchanges platioem The seftiemant
of payment will be in with the Stack

Bnd payment will be made dirsctly into the bank .acmunl f the Equl!y Sharehalders
fiv

! Bansficial ownars by the clearing ans o sp

reid on Septembsr 1, 2028; and the applicabie provise, bassd on the annual audited ; 3. PROPOSED TIMETABLE FOR BUYBACK
in formin an jon as af.urasad the Board has taken into account the fiabilities el e Lol gbl mpral VT { ! e
asAthe gﬂmpf::;'wm being wound up nder the provisicns of the Companiss Act | 8. The Board of Directors of the Company, at fts meating held on September 1. 2026, | Date of Board
oo the vy and Baniinigtcy: Coda 2086 fincluding. praspastive, aid-cangngan has formad tha opinicn specified in clause (x) of Scheculs | 15 the SEBI Buybank ; resolution approving | Tussday, September 1, 2026
i) Reguiaticns on reasanable grounds that the Company, having regard 1o its stats Buyback
of afiairs, will not e renderad insakvent within 3 period of one year from the date of s Dats of publication
REPORT BY THE COMPANY'S STATUTORY AUDITOR Eimsing b 8 Fed abokiHan BOBry G thia rapaang. BiyBack P -
1: :n :r I:ha Rep':rtt d{s;el: Ssatswd::;: : 2:2‘5 ;E:«;w;;:‘ f]m‘r: C;‘_ tl}ﬂm?aum ;; ke, ; ¢ Restriction an use ; Anncuncement
Chartered Accountants (Firm's Regisiration No, . the: ary s of
£ 14, Tha Report is addressed to the Board of Directors of the Comparny solely for the Date of apaning of the
:‘;ﬁma""' Lkt L tiiab e B s R e b e purposs of enabling rauant to the of Sactian 68 and S Blyback (‘Buyback | On or hafore Wadnesday, Ssptember 8, 2028
suctinn 700 ofthe Act read with Clause (xi) of Schedule | tn SEBI Buyback Regulations S Opening Date’)
“Quote salely to enabie them to includs it {a} in the pubfic announcament ta be mads to the s Peimegitatie ol Eqig
sharaholdars of the Company, (b) to fite with the Securifiss and Exchange Board Shares accepted in \Upon the relevant pay-out by the Stock Exchanges
'g:- B of India, the stock exchangss, the Registrar of Companies, fhe National Securitias
aed O Lireciols. Depository Limisd and the Gantral Depositary Services {india) Limited and (¢} to 2 ” = =
Man Infracenstriction Limited <hare wilh Manager o Buyback far orward submission in connection with propased Extinquisesntol; | The. oty Bharss: {in_ dameimiaiued Tomn) vl bk
Equity Shares extinguished in the manser specified in the Securitias and
12* Fioor, Kmushal Commercial Complex, buyback, This Report sheuld not be used by any othsr person ar for any ofher Exdliangs Bard of India (Depositiries and Parkicksans
G M Road, Chembur (West), purpose, Accordingly, we do not accept or assumsa any liabifity or any duty of cars for Rewﬁ?o,,s 2018, as amw;:u‘ and tha bye«lar:: 'm}
Wumbai — 450 063, sy oA Ut s b any alfves parvon o whom i Foa port i s orint ihoss ceifars and quidelines framed thareunder nnd Regutation
Dear Sirf Madan:, hands it may come witheut our prir consent in writing. 21 of the SEB) Byback Regulations, The Equity Sharss
For G. M. Kapadia & Co. i i
O — i IR » SR s e g
hares by Man Infraconstruction Limited {“the Company”) in terms of the i i ot
d i . Firm Ragistration No.: 104767W succeeding month, in which the secunties are bought
provisions of the Companles Act, 2013(*tha Act’) and clavss:(xl) of Schadule back, provided that the Campany underakes to snstive
| o the Securities and Exchange Board of India (Buy-Back of Securities) Sdi- that all Demat Shares tought back by te Company sre
Regulations; 2018, av amended {“the SERI Buyback Regulations™} g Atul Shah é extinguished within 7 [Seven) Working Days from the
This Repart 15 issusd in accordance with the terms of our engagement I=tter dated Partier expiry of the Buyback period
August 27, 2026 Z Mumbal Membership No. 0395689 ; Last date for lhie Earliar of
The Board of Direciors of the Comgany has approved 2 proposal for buyback of | Dated this 1cay of September, 2025 UDM; 2603956aHICNHLE0TS gompidtion ¢f the ta)  sity-six Workirig Days from tha date of (he opening
ruity shares by the Company al 112 maling held on Septamher 1, 2026 in pursiance $ Buyback (‘Buyback of the Buyback 5. Wednesday, Decamber 16, 2026;
of Sections 68, 69 and 70 and other appiicablz provisions of the Act and the SEBI ( Annexurs A Chislng:tiata:) or
Buyback Regulalions. ¥ In Lakhs) i &
it} when the Company completes the Buyback by
We have been requested by the Management of the Company i provids a raporton | Computation of the amount of maximum permissible capital payment wwmx- ; deploying the amount aquivalant to the Maximum
q "Statement of Capital Payment based on the annual | buyback of equity shares of Man Limited in S Buyback Size; or
aumted and financial of the Company for the ) Section 68(2){b} of the Companies Act, 2013 {the “Act”) read with Regulation ﬁli)(bi ot Biich sadier-dats 55 b detarminad: by thi
year ended and as al March 31, 2026" [Annexure A') {here nafter referrad lo.as (he | of the Securities and Exchangs Beard of India (Buy-Back of Securities) Requlations, o ey Ei:m;;g“: Sl e il ialt i
“Statement’). This Siatement has been prepared by the Management and iitialled $ 2018, as amended (“SEBI Buyback ), including the. proviso, S 1 the Biard o plrsari-aminatod 4 i B
by us for idsntification pumposes only. The Statement contains Ine campulation of S based on the annual audited and financial 2 ol 5 sharlaa s ok ah e he P
the amount of permissible capital payment owards. the buyhack of equily shares in | at March 31, 2026 Coirfarad by ihe Board: resalullcen I Felalion 15 the
accordance with Setion S8(Z)iB1 of he Act, snd read with Regulalion S{ij(h] of e 5 e Biivbiackl; mher giing ot ot sush oo olom. 5
SEBI Buyback F!egulmmns Including the applicable proviso, kased on the latest i ilast i thes Cemparsy Baving de d 4
audied fnangial of the Cameany for the ) | A, Paid-up Capital as at March 31, 2026 8.07333| 807333 i e s
year ended March ‘31 L 2026 40,36,65,505 equity shares of fave value T 2/- sach the: Maximum Biybask Sizs has not been reachsd
'y y for the fully paid up {A) or the Maximum Buyback Sharss have not besn
The praparation af fhe Statement, inciuding the mmputamr* of the smount of | | B: Free Reserves® baught back), howsyar, that all payment sbiigations
permissible capital payment. selection and basis of | | Securfies Premium Reserve 68.269.11 68,209.13 ralating to tha Buyback shall be completad befors
peeparation, xtraction of amounis from the audited sfsnﬂalonw and conselidated ( | Ganeral Reserve 3.817.3% 1 the last date for the Buyback.
?;'f,",:‘: e bl dewﬂ' relayant i et spporing ) [ Refained samings 1,15,374.57 4. PROCESS AND METHODOLOGY TO BE ADOPTED FOR THE BUYBACK
confrols reigvant to the preparation and nmsenlamr of fhe Staismen, iz the | [Total Free Reserve (B) 1.87.451.09 4.7 The Buyback is open te alt sharchoiders of the Company holding Equity Shares in
responsibility of the Board of Direcfors and Management of the Company. Total of Paid-up Capital and Free Reserves (A+B) 1,95.564.42 :l;n:!ublgﬂied"ram\ ih;ld;:;!r::fs nelding shares in physicaj form ean parteipate In
3 ™ ok after such Equl 1ares are
The Board of Direclors is also rasponsibie for making a full inguiry into the affairs and (| Maximum amount of buyback that may. be. authorised Y
prospects ot the Company and for forming the opinian requirsd under clsuse {x) of | | by the Boart of Difecters witheud approval of Membiers g:"’c'P““‘; “""'Wﬁ’ as P“"R"Q“h";”"“ 1aiil) of the 551' 5""?; ‘;‘9“""'“& the
Schedule | ta the SEBI Buyback Reaulations that, having reqard 1o the Company's | | under the proviss 15 Section B82){B) of the Companies 3"’;* hall ";tw 14 "‘_“:"3 rorm the Promoter and emibecs of the Promotar Group
state of sffairs, the Company will not be rendsred insalvent within & period of oneyear ) [Aet, 2013 read with Regutaion S0)(b) of the SEBI and Persons In Control of the Company,
from the date of passing of the Baard resclution appraving the proposed buyback. Buyback Requiations, incheding the applicable provise, 19.556.44 2140278 4.2 Further, a3 required undar the Companies Act and SEBI Buykack Regulations, the
i Directo i M A 2 Lo 10% or less of the aggregate of paidup squity ¥ i e ; Compary wil not Buyback IEqmty Shares which are partly pald up. the Equily Shares
R;p%:r’g v:"rtn 5:; apul?caahr;: wﬁ:l‘:(?:::n% r;‘;:;:;?fm:ﬁi ::; ;:?;:E’E ¢ | eapial and free reserves of the Company, somputed with call-in-arrears, locked-in Equity Shares or non-transferable Equity Shares, until
éuynauk hsqwilaﬁuﬂi T B b e pitaaed Binbod, i;m\urling‘ the Directars with reference 1o the lower of the comssponding they begome filly paid up. or until the pendency of such lock-in. o unlil the tme such,
declaration ard soivancy opinicn g 5 amounts detsmuned from the audited stardalone and Enulty Shares bacome fraely lransferable, as appficabls
R B s e A e conscligated fnansdl statements of the: Company 4.3 The Buyback wil be Impletmentsd by the Company by way of pen matket purchasas
it P ¥ Amount approved by the Board of Direclors in the BT ; through the Stock Exchiangss. by the ordsr matching mechanism axcepl sl or
Pumnn: 1 Ihﬁ raguirements of clause (i) of Schedule | 1o the SEB| Buyback | meating heid on September 1, 2028 approving buyback, iz 3 Hone” order malching system, as provided under the SEBI Buyback Regulatiorts:
is t@ provide on the matters Buyback size as & parcentags of tofal paid-up Capital E.66% 7.00% S and price-lime priority-based order matching principle, as provided under stock
Spﬂlﬁed b“l“# anid Froa raegivey axchange circulars and In accordance with the SEBI drecular SEBIHOICFDI PoD-
whather we have inguired into the state:of affairs f the Gompany In relation to the S 2 7 o % z 2/PICIRI2023/35 dated Maich 08, 2023, Dperational Guidance - Amendment fe
anriisl aadied s Fiianal Tor the yenr ended Fras rasarves” include only those reserves thal qualify as “Iree reserves” undar Section Securities and Exchange Board of India {Buy-back of Securities) Requlations, 2018,
and as at March 31, 2026 whish were spproved by The Board of Directors of tha s i““&l“:_'“‘ L e Sdlh bl et il 3‘_‘“;" *3: ““m?‘“‘ s as hay be amended from ime to lme
Company at thair meeting held on tay 13, 2026; sgulations. Amaunie speciically excluded undor epphicable law, Including. unrealised | g 4 ko g pismaniation of the Biybick, the Gompany Hes Bppoktsa Ninial Bang
5 gains, noticnal gains and revaluation gains, shall be axcluded, as applicable. Al # ;
‘whether the amount of permissible capital payment as stated In the Stalement has Suearities Private Limited as the registarsd broker (“Company's Broker”} through
been property determined, In accordance with seciion 68(ZKD) of he Act raad with § Mot S Wi tha purchases and setlismants on accaunt of i Buybatk would ba mada by
Regulation 5{ib) of the SEBI Buyback Reg\.lar-ws. Including the applicable provise, ) 1} Tha amounts of paid-up equily share capital and free resarves as al March 31, 2026 the Campany. Tha contact details of the Company's Broker are as follows:
based on fhe annual audied it financial for hiava been extratied from fhe annual audited standalone and consolidated financial Nirrial Bang Securities Private Lindled
the year endad and as at March 31, 2026 ar\d staloments of tha Company as at and for the ysar ended March 31, 2026, which ware CIN: UBS00aMHABS7ET 110659
whether the Board of Directors of the Company, af lts meeting heid on September 2ppraved by the Baard of Diractors alits maaling huld on kay 13. 2026, Addrass: B-2 302, Maralhon Inrova,
1, 2026, has formed the opinion specified in dause (x) of Scheduie | to the SEBI | 2} Ths Board of Directors has mads tha statulory solvsncy assessment raquired under E i
Buyback Regulatisns orl reasorable grounds thal te Company, having regard 1o ctause {x] of Scheduls | 1o the SEBI Buyback Regulations for the perind of ons yesr :""”:"’;::“‘“h"l:"f&')‘:;" Tt el
s stiate of affairs, will nol be rendered ingcivent within 5 pencd of Goe year from he from the dats aof passing of the Board resclution approving the prapossd buyback. c“m“:"l- iy ﬁi’:‘u "Eu i
date of passing of the Board resolulion approving the proposed buyback La, from 1, 2026. While may consider the bl » b TN R i
The:arnual Snif fnancial refarred toin paragraph guidance n paragraphs 25 and 26 of Ind AS 1, Presantation of Financial SEBI Regi ion No.: IN.
7 above have been audiied by us, and we ssued unmodified audil opinions (hereon the statutory solvency assessment is not limited 1o that accounting assessmant. w.l.f.;tg.- www_nimalbang. com
vide our report dated May 13, 2026, The audil of those financial statements was { Eqr Man Infraconstruction Limited Signed for identification Email: samt kamdaninirmalbang som
conducted in accordance wilh the Standards on Auditing specified under section < i Tel.: +91 22 5273 B395 1 6273 9396
14310} of the Act and other applicabls aulharitatve pronouncements issued by | Sdi Bl T I S L e e e S e
ihe Insiite of Ghartersd Accountants of [ndla (ICAI). Our prasent examinaion | Ashok Mehta G. M. Kapadia & Co. MANINFRA 3¢ MSE arid MANINFRA | 533169 a1 BSE. Tha 1SIN of the Equity Shares
Is & separate special-purpose engagement for reperting on 1he Statement and he ) Director of the Company is INE24SHD1023.
matters specified under the SEB! Buyback Regulations. DIN:03099844
’ 4.6 The Company shall, commaneing from September 9, 2026 {|.e.. the dats of cpaning
Our angaqamert \nuohvas. parfarming groceduss’to shiske) suMicledtappmpiriale. ; Place: Mumbai s of the Buyback), place “buy” orders on the Stock Exchangse on the rormal trading
evidence on Wabo\; reparting. The rPf‘Jbe‘dum seleched IGCP?‘!:‘ on the a\'drlt?“ ; Dale! Septamber 1, 2024 s segment under BO series to Buyback the Equity Sharas thmugh the Company's
J L Including the of the rlsks with the above reporing. Broker, In such guantity snd at such price which will be in accordance with SEB1
e, accurtingly. performe the following procedures: s Unquote” ; circular SEBIHOICEDPeD-2/PICIRIZOZ3/35 dated March 0B, 2023, Operational
Exantined whether the amount of maxinum pemiissibie capital payment towards Guidance - Amandmant i Securities and Exchange Board of India (Buy-back of
the proposed buyback has besn computed in accordance with the applizable $ 14 ERIORAPPROVAL FRO_M "E_"DEFS 1 S Serurities) Regulations, 2018, as may be amendad from time to time and slock
prinvisinng o Seelion 68{2)(b) of the Act and Reguiation 5ijb) of the SERI Buyback Tne Company has sanctionsd fasiitissideht with lenders, As par Reguiation 5(l)(c) axchange siciiars not excesding the Maximum Suyback Price of T 1771/~ (Indian
Requlations, including e applicable provise, based on the Iatest alidited standatone S Sm “ﬁhe{dmr 1 (i) of |:~e SEBI 'Eh(.y‘hnk quuﬁswml- th s W"f;‘med that "‘P'l? '9:; Rupees One Hundred and Seventy-One only) per Equily Shara as it may deem it
i y n lenders sanchio Inans sancti
A conaolKiated {dmat yameite of ha Compaiy for e yaararced biarch 21 2 feach af ahy CoNENANTS a8 PE Ine [Snders sanclion leters on e laans sanctoN=4! » 4 7 Progedurs for Buyback of Demat Shares: Equity Sharanokdars { Bancflcial awners

Included quaiify as “free reserves” for this purpose;

Maximum Buyback Price, the achual number of Equity Shares bought back could

o
Ordere fur Equity Shares can ba placed an the (‘lsdmg days of tha Slor:k Exchinnat.
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The Gompany is under no chligalion (6 place “buy” arderan & daily basis. The oroers
for buying back the Equity Shares will be placed on normal raring segment of Stock
Exchanges st ieast oncs n week:
I may be noted that & uniferm price would ot be paid to all the sharsholders /
benaficial avwmers pursuant to the Buyback and that the same would depend on
the price =t which the trade with that paricular sharsholder / beneficial cwner was
axacuted on tha Stock Exchanges.

ure for Buyback of Physical Shares: As per the provisa to Reguiation
40{1) of SEBI Listing Requiations read with master circular for compliance with the
provisions of the SEBI Listing Requlatons by fisted entities dated January 10, 2026,
transfers of securities shall niot be processed unlsss the securties are held in the

form with a depository {'LODR. ). In light of the LODR

‘Amendment, the Company. shall not accept the Equity Shares ofisred under the
Buyback unless such Equity Shares are in dematarialissd fom
ACCORDINGLY, ALL SHAREHOLDERS OF THE COMPANY HOLDING
EQUITY SHARES IN PHYSICAL FORM AND DESIROUS OF OFFERING THEIR
EQUITY SHARES IN THE BUYBACK ARE ADVISED TO APPROACH THE
CONCERNED DEPOSITORY PARTIGIPANT TO HAVE THEIR EQUITY SHARES
DEMATERIALIZED. IN CASE ANY ELIGIBLE SHAREHOLDER HAS SUBMITTED
EQUITY SHARES IN PHYSICAL FORM FOR DEMATERIALIZATION, SUCH
ELIGIBLE SHAREHOLDERS SHOULD ENSURE THAT THE PROCESS OF
DEMATERIALIZATION IS COMPLETED WELL IN TIME SO THAT THEY CAN
PARTICIPATE IN THE BUYBACK BEFORE BUYBACK GLOSING DATE.

4,10 Sharsholders ars requssted ta gat in touch with the Company or the Company's

o)

5.

e
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.

B.

6.2

Broker or the Registrar o an lssue and Share Transfer Agent of the Company fn
clarify any daubts in tha process.

Subjest to the Company purchasing Equity Sharas for an amaunt 1o the

Key Ratios For three Forthe For the For the
mantha | year ended | year ended | year ended
period March 31, | March 31, | March 31,
~ended 2028 2025 2024
on June 30,
2026
Eamings Par Share (7} 148 81 421 526
(Basic)
Eamings Par Share (¥} 148 s 421 524
(Diluted)
Return an Net Warth (%) B 737 10.21 548
Baok Walue Per Share = 52,04 4094 34,08
4]
Debi-Equity Ralio - - . o

ol annumized

* Tha Unaudited Consolidated and Standaione Finansial Resulls of the Campany far
1he quarter ended June 30, 2026 have been considered based an the Limied Review
Report daled August 12, 2026 issued by M G M. Kapadia & Co., Charersd
Accountants, Statutory Audilors of the Company. end fied by the Company with
the Stock Exchianges under Regulations 33 of the SEBI {Lisfing Ondigations and
Distioswre Requirements) Regulations, 2013, 85 amended, Howsver, the aforesaid
financigl results do not sepasately disciose/provide the amount of Oier Equity, Net
Worth/Shareholoers” Funds and Total Debl for the quater snded June 30, 2026
Hence, the same have nol been presented in the above tabie.

The key financial ratos, mentioned hersin above, have been computed as under:

% feell | 1w, 3 Radwe 2026 ﬁ’ﬁl‘-’lﬂ@sﬁ
Book Value per Net worth / Number of Equity Shares outstanding at year end
share
Debl-Equity Ratie | Total Dabt! Net Worth
Returm on Nat Profit { {Lass} for the period / Nel worth
Warth (%)

DETAILS OF ESCROW AGCOUNT OPENED AND THE AMOUNT DEPOSITED
THEREIN

in accurdance with Reguiation 20 of the SEBI Buyback Regulations and towards
securlly for performance of its obligations under tha SEB| Buyback Regulalions,
the Company has entered into an ascrow agreement dated September 1, 2026
{"Eserow Agreement”) with the Manager 12 the Buvback and ICIC| Bank Limfed
who has baen appointed as escrow banksr (“Escrow Bank™), The Company nas
upenad an escraw account "Man Infraconstruction Limited - Buyback 2026
Escrow Account” (“Escrow Account’). The Company has aulhorized Cumulative
Capital Privalz Limitd {‘Manager te the Buyback”) to eperets the Escrow Account
in campliancz with the Escrow Agresmen: and SEBI Buyback Ragulalions.

The Cempany shall deposi cash
€ 42.32,25000/- {Indian Rupass Fary-Two Crore Thily-Two Lakh Twenty-Five
Thausand only) being 25% of the Maximum Buyback Size ("Cash Escrow”) in
accordance with the SEBI Buyback Regulations.

Th baiance lying to the credit of the Escrow Account will bs released to the Compary
on of all chiigations in with the SEBI Buyback Reguiations.

in tha Escrow Accouni agpregaling to

If the Company is nol able to complete the Buyback aguvalent la the Minimum
Buyback Size i,2. % 126.96.75,000- (indian Rupsss One Hundred Twsrity-Six Crorss
Hinety-Six Lakhs Ssventy-Five Thousand onfy) or is not abis to ufilize & minimum of
40% of the ameunt sarmarksd for the Buyback i.e, 3 67.71.60,000¢ (fndian Rupses

Minimum Buyback Sizz, nothing contained herein shall create any obligation an Net worhy Met worthiSharehalders Fund Is caleulaled a3 the aggeegate g Sixty-Seven Crore Seventy-One Lakh Sixty Thousand only) within the inifal half af
the part of the Company or the Board ta Buyhack any additional Equity Shares o Sharahaiiors vale ot the pakd Up share capiial.and all ressrvas creatac out | § the sixty-six Working Days from the date of apening of offsr of Buyback, sxcent for
ranfer any right on tha part of any sharsholder to have any Equity Shares baught Fund of tha profits and securities premium account, after dedusting s the reasans mantioned in the SEBI Buyback Remilations, the amount held in the.
back, swsn i the Maximum Buyhack Size has not been reached, and { or impair the aggreqate d"“‘“‘? of the accumulated ms‘e" r::‘"m: ; Escrow Account (up to 3 maximum of 2 5% of the Maximum Buyback Size), shall bs
any power af the Company or the Board to ferminats any process in relation to the an £t wiilerr. o lizbie to be forfeitsd and daposited in the Investor Profection and Education Fund of
Buyback, 1o e axtent permissible by law. The Company is undsr no obligation to as per the audited financial statements, bul doss not inclide | ¢ EBI directed by SEBI I ik i the SEB] Buykack Iations.
mn’:me entire amount of Maxamium Buyhack Size nrphuy all the Maximum gﬂuybsdc money received against share warrants and reserves crealed PSR t R s N,
‘Snares. However, if he Company ia not ble ta complaie the Buyback equivalent tn tul of revaluation of assets, wwite-back of depreciaion ang| { 8 LISTING DETAILS AND STOCK MARKET DATA
the Minimum Buyback Size o i not able lo uliize 3 minimum of 40% of the smount amalgamation 2.1 The Company’s Equily Shares ars listed on the Stock Exchangss.
earmarked for the Buyback ie ¥ £7,71,60,000¢ (Indian Rupses Sixty-Seven Crore Earrirg Per Share | Frofiti {Loss) for the p ta Equity 8.2 The high, low and weighted avarage pricas for the last three years and the monthiy
Seventy-One Lakh Sicty Thoysand only) within the inilial half of the sixty-six Working (Basic) 1 Weighted Numbar af Eqmly Shares 3 high. low and we:grtad auarage prices for the six months preceding this Pusblic
Days from the date of the opening of the Buyback, excspt for the raasons mentioned Eaming Per Share | Profit! Loss) for the pariod atiributabls to equit id the volumas on BSE and MSE whers Equity
in the SEBI Buyback Regulslions, the amount held in the SREroW account (up to a (Diluted) adjusted for the effsct of dilutive potential equity shares, |fa"\’ Shares of the. c.umpsny are listed and traded are as follows-
maximum of 2,5% of the Maximum Buyback Size), shall be lizble lo be forfzited and 1 Weightod average number of equity sharas outstanding BSE
deposited in the Invesior Frolection and Edugalion Fund of SEB| or as dirscled by djustad for ot of dilut tential equity sh i
SE8Iin accordancs with ire SEBI Buyback Requiations diunied for b ffeotof due potenial onuly shores, f amy Pariod| Wigh | Datoaf | Norof | Low |Dateof] We o |Weighied| ol
Book Value par Met vearth | Number of Equity Shares autstanding at year end (i High | equity | [f* | Low | equity volume
412 The Gompany shall submit the information regarding the Sqalty Shares bought back S ; it st iyt (P o)
by it to the Swek Exchanges on a daily basis in accordance with the SERI Buyback DabtEaity Ralo | Total Dety Nt Worth Sendith traded that
Regulations. The Campany shalt alsa uplnad the information Tegarding the Equily L - e el eriod No
Sharas bought hack by f an its websile {www maninfra.com) on & dely basis ;sﬁhmf:: Nat Profil | (Loss} for the pesiod / Nal worth ey o Pﬂi'ﬁwﬁ
4,13 Eligible shareholders who intend to participste in the Buyhack sheuld consult their L] Sharss)
respective lax advisers for applicabls taxes, 7.2 The sefected financia information of the Company on consclidated basis, as Last three Financial Years (F.Y.)
METHOD OF SETTLEMENT E:::;'liﬁ 'mgnuguggﬂsdgﬁifd";?ﬂ‘m finanzial m;'ﬂts fer :‘; :‘a;:: "“:;i":': FY [ 15150 Juy7| TO.160| 7T7.75] March| 12B806]  14486] 19646932
g a june 30, subjec imited raview and the consolh au 20% 2035 0,
Eattiemunt.of Demat:Shares: T Compaimy il ey consldersion for thie Buyback 5 financial statermants for the years ended March 31, 2028, March 31, 2025 and March ; 0%
to the Company’s Broker on or before every pay-in date for sach seftiement, as 31, 2024, is sel out balow: a ST S T s s
applicable to the respective Siock Exchanges whers the fransaction is executed, * (2 in Lakhs, except per share data) | i #R00, Decrberl 2400801 IR e | FAA7R2L 202 AD1 1 STALAN
The Company has opened 8 depositery sccoun slyle “Man TR o s Forthe Fortn ; s W 21;2?5
Limited - Buyback Demat account” with Nirmal Bang Securities Private Limited ticulars ar three. e s
(*Buy Back Demat Account”), Equity Shares bought back by the Company will be 5 months | year ended | year ended | year ended s FY 249.40| Febrvary| 173.984] B8.00[ Apri 3| 35856 12408| 44164811
trangferred info the Buy Back Demat Account by the Company's Broker, on ressipt of period March 31, | March 31, | March 31, 2024 5. 2024 2009
such Equily Shares and after compleion of the clearing and sefilement abligations | ended 2026 2025 At | Preveding Six monthe
of the Stock Exchanges, The Equity Sharehciders ( Beneficial owners holding Equity an Jung 30, August | 12350 August] 99.754| 92.07[ Augusl| 51608 nigz| 3568183
Shares would ke required o trangfar the number of such Equity Shares sald to the 5 2028 — 2026 3, 2028/ 3, 7028
Company pursuant to the Buyback, in favour of thelr stack broker through Wh?m 5 Unﬂumd Audited Audited Audited July 10815 July 3150261 95650  Juy| 48522 102868| 2240688
the trade was executed, by tendering the defivery Instrucilon =iip to their respective — Limited { 2006 2028 Bt
depasitery participant {“DP™") for debiting thelr beneficiary accaunt maintained with Review 2
i Ok el N iy o Evokist e powt soeaunt oy sfehing mn sekiiensnt Months 3 12 12 12 Tana | 12050] Juned,| 128,153 10305) June| 336.502]  WI0Z| 4183338
m tha rleﬂnng corporations of the Stock Exchanges, as per pmoedu!e applicable to FBvERLE o 2183193 6304814 T 20085 | 12034540 026 2078 75,
lary market ians. The Equity Share I beneficial awnzrs B : S A 2008
Operatians
wwld aim be required to provide 16 the Company's Broker, copies of all statutory 5 3
consents and approvals required to be obtained by them for the tranafer of their Other Incoma 1.660.56| 16,156.85| 12.31601| 067657 b e R R Bt -l MR
Equity Sharas to the Gompany, as appicable Total Incame 2349169 | 79,201.98 | 1,23,122.68 | 1.36,022.08 2028
Extinguishment of Demat Shares: Tha Demat Shares bought back by the Gompany Total Expanses 1467907 | 5015B61| TEABNTE| 9370845 ; Apri- | 12460| Apdl29 | 225220 BOS5G| Apriz | 28188] 108.97| 20,98 887
shall be extinguisned and desirayed n the manner specdified in fhe Securifies and (mxcluding finance ; 2028 2026/ 2006
Exchanae Boara of Intia {Depositary and Participants) Regulations, 2018 and the oot and depreciation, ; March (10425 March8.| H.812| T7.75] March| 128808 BB.08| 19.68578
bye-laws, the circulars, and quidelines framed thersunder. each as amended from amartization, Tax and 2025 2025 30
time 1o time, in the manper specified in the SEBI Buyback e and the It} 2026
A T SN e gt | (et e e e |
In-which the sécurities are bought back, provided that the Gompany undertakes 16 Depreciation and 243 124082 83163 §95.22 “High and low prices sre basad ons the high and low of Ihe daily prices, Further, in
ensure that all Demat Shares bought hack by the Company are extingulshed within amorzation rase where the same price s reftected for more than nne dale during e releyant
7 {Seven} Working Days from the expiry of the Buyback periad, Expense pencds mentioned above, the date on which the volume was high is baing cansiderad
Gonsideration for the Equity Shares bought back by the Gompany shall be paid aiily Roms : 2 = : Tor he pomosss ot diacleaiie n il shiods e,
by veay of cash through normal banking channel g Share of (Loss) 492980 1708.16| (2362684) 1.9015.34 ; ** Weignied Average Price (Talal Tumovar | Total Treded Quantity) for all trading
BRIEF INFORMATION ABOUT THE COMPANY ot ) S ot S8 irkig e pedod
Tha Company was incorperated al Musshial a5 o private limited company Lngar the i ; '“"“';f:;";; Ly i B _—
Companies Act, 1956 as “Man Canslruetion Private Limiled” pursuant to a Gerifizate tams) P! s Dateof | No.of | Low |Dafeofl | Ne.of |Weighted) Total volume
of Incarporation dated August 18, 2002, The Company became a public imied - - High [ | Low Bverags | taded in
company and s name was changed 1o “Man Constuction Limitea® on July 15, 5 Provision for Tax 218779 739210 8785:537| 93873 s shares shares | Price that
2004 The name was changed to “Wan Infrcanstiuction Limffed" on Novembar 3, $ (including ; traded waded | R | period No
2008, The Company is listed on Slock Exchanges on March 11, 2010, The CIN is Deferred Tax and MAT { on that’ on that’ of Equity
L70200MH2002PLGC1 36848, 5 Credil) 5 day day Shares)
The Company s engaged In the business of E antl 5 ProfitiiLoss} after Tax 6.274.34| 2110036 31,251.08 30.334.14 Last thres Financial Years (FY.}
Construglivn and Real Eslate Develogmant. The Company has enlensive axperience Profi aliribulable te: 5 FY 190.53 Jubyd, [ 1452391 TTA2] Morch| 1824088  146.43] 160775567
In el \der)w‘f MI"I Elﬂﬂmj across porl Qwner of the Company 7A64.96| 2005810 2827165| 30.039.41 2026 2025 30,2026
Ll owwn'y’xs ) . a'r'":“"' il icdinale et Nen-controdling intarest (8e9.82)[ 104226 30094 26473 Y| 26250| Dotamber | 42,19.061 | 195.10| Wareh| BSOAT3| . P07.36| 26.5%.31.161
real estale proscts, primarly in and arcund Mumbal, Through s Integrated Other Comprehensive (5286 131328 A00.ar 22273 e 302074 ATy
capabilies and sxecution expertise, the Cempany undertakes constiustion and real Income! {Loss] for tha ; FY 24830 February| 4470514 | GR60| Apil3,| 275,704 156.85) 411438623
_estate development projests wilh 8 fotus on quaility, limely defivery. and eustomer year et of tax ; 2024 5, 2024 23
satstaction Total Comprehensive B22168| 2281424 3160146| 3055687 Praceding Six months
BRIEF FINANCIAL INFORMATION ABOUT THE COMPANY Inoums far the period = 2
= squst| 123,80 | August 31, |25,82,809] 98.60 -Lugw 1280728) 11244 ERBIVARY
Tha selustad financial of the Company on bass. s exiracted | ULy Shire capitl) Lt P S e G T - 2036 %) 3,028
from the standalars unaudited financial resuils for the thres months snded June 30, Other Equity < | 21857047 | 1.68.838.73 | 13891217 Ty [ 10BDG|  July 3| 14.02624| 9552 Juyd9,| 7.58,343] 10295] 229,15,188,
2026 subjected to limited review and the standalone audited financial statements for Net worth/ - | 2,26,286.87 | 1,63.972.41 | 1,32.:406.89 g 2026 025 Ee
the years ended March 31, 2026, March 31, 2025 and March 31, 2024, s set out Fund . -
el el e | el June | 12085| June 3, | 14,83.507 | 10275 ( Ame 20, 2160.648|  111.04] 48837699
€ in Lakhs, except per share data) inl et - - - 2028 202 2%
Particulars Forthres | Forthe | Forthe | Ferthe Koy Ratios. Forthrea | Forthe | Forthe [ Forthe Lok P R L R d kA B i e B
months | year ended | year ended | year ended imonths | year ended | year orided | yoar ended Riad 2 d
poriod | Mareh 31, uamh 31, | March 31, f period | March 31, | March37, | March 31, Apell— | 12448|  Apl 29| 75,490,163 B030| AplZ | 1BA7,50| 10804 41181408
s 2026 20128 5 mjw 2026 2025 2024 2026 2056 0
on Ko 0, il s o) — NSO — o
i March | 10493| March2,| 254.738] 77.12] Wach|1B24.05| 8982 166.78,141
2026 30, 2028 i G| il L s
-2026 0% 0, 026
ings P [ 137 507 7.58 808 ¢
Iin:ni_ﬂn-d Audited Audited Audited ; fEEnI’:;:\?)gi 'er Share () ; S TR
Raview. | Eamings Per Share (@) 'RT] s07 788 08 *High and low privas are based on the high and law of th daily prices. Further, in
prosserars & e 2 . (Diluted) case whers the same price ia refisctad for mers than ons date during fhe relsyant
periads mentioned above, the date an which the volume was high is being considersd
Revenue from Qperatons | 10,271564 | 28,55519 | 39,473.06| 7083301 $ Retum on Net Warth (%) - 486 17.24 2269 S Yo i puricnais ol oot i aboye tbls.
™ ~ +
Other Income 115758 | 1522039 1233615 9.646.76 5 Bork Valus Par Share (3 | - 56,08 4369 3687 S ** Weighted Average Price (Total Tumovar ! Total Traded Quantity) for afl trading
Total Income 1142022 4377558 | 51.509.21| B0479.77 Dabt-Edquity Ratio | = 003 0.02 o1 days during the period
Total E:_memea 316936 | 2230438 3030803 548531 5 # not annuslized s 8.5 The stock prices on the Stack Exchanges on relevant dales ars
{exaiding finance *The tnaudiied Consolidated and Standafone Financial Resulis of the Company far s Dats BSE NSE
cast and depreciation the quartar ented June 30, 2026 have been consictared based on the Limited Raview Wigh | Low | Ciosing | Wigh | Low. | Closka
smantization, Tax and Report dated August 12, 2025 fssusd by Mis. G M. Kapadia & Co,, Chartered ; 2 m"" o i i
Exceptional llsms} Statitary Auitors of the Company, and fied by the Company with 25, [Derin R £ 8
Finance Cost 104,60 42965 41538 43917 the Stack Exchanges under Raguiations 33 of the SEAI (Lisfing Obligations and August 25, R
lpalian: i 20838 FeryT) 725.80 a7 Bisclostre Requirsments) Ragulations, 2015, as smended, Howevar, the sforesar 2026 b oL
oAt Bt finsnicial résults do not separately discioss/provids the ameynt of Diiier Equity. Net Board Mesting
- e ; Whirth/Sharsholdars” Flinds and Tolal Debt for the quarter endsd June 30, 2026, to consider - i
itams - § Hence, the same have nol been presentad in the above table, 5«?:;:“ A2 V221 11386| M4AT| M214] 11386
:;:':g:‘.’:"’j‘::ﬂ TMT08| 2010333( 2025000 2448042 ) Tne key financial ratios, mentoned herein above, have hean camputed as under was given
items} Nat warth/ Met warth/Shareholders Fund is calculatsd as the aggregais 1 the Stock
> Sharehoiders walue of the paid up share capital and afl reserves created out Exghanges.
for Tz 8
:;:;:iz; S'B,:,,:sﬂ Tk L e A PR Fund of fhe profits and securilies premium account, after deducting Augst 26, | Date on which
and MAT Gradi) the aggragale value of the accumulated insses, defered 2026 natice Board
an nat writien of, Mesling 1o
Profit/{Loss) after Tax 595627 | 15483.07 | 15678.74| 1954574 &5 per the sudited financial siatements, but doss ot include Consider
Other Comprehensive 001 7158 1310 14.56 g maney receved against share wamants and reserves crealed ; propozs! 115,44 11341 14461 M6.3%| 11322 11451
Ingoms/ {Loss} for the ui of revalustion of sessfs, write-back of depreciation and of Buyback
vear net of tax g Was given
Tolal Comprehensive 595628 1556466| 16.67684| 15.560.30 Eaming Per Shars pmmmm)mrm 10 Equil 1o the Stock
incame for the parind (Basic) | Weighted Number of Equity Shares outstanding 2 Exchanges _
Equity Share capital 8,073.33 807333 7,505.7% 7A25.H Earning Per Share | Profil £ (Loss) for the paricd aitribulable 1o ownersiaguily | ) ?‘;;ezr;we' Eaay?’d Meeting | 12630 12160| 12425 12644 12157 12456
Cither Equity | 20130182 1.58,136.64 | 7,32,582.31 (Dituted) sharshelders of e Company, adjusted for the effect of v
ol worth 71 2,10.062.62 | 1,53,624.92] 1,26,394.63 $ dilutive. potential sguity shares, if any ¢ Weighled average s September |Frsttadngday| 12585 £1935| 12330 12508 11001 12327
¢ » AR SRR $ number of equity shares oulslanding adjusted for the eflect of 5 2,308 | post Board
SlsretioMdied Furi dilitive pobenlial equity sharas, i-any { Mesting day
Tolal Debl - - - 86556 { ¢
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10 PRESENT CAPITAL STRUCTURE AND SHARE HOLDING PATTERN 12 MANAGEMENT DISCUSSION AND ANALYSIS ON THE LIKELY IMPACT OF THE | 14 COLLECTION AND BIDDING CENTERS
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104
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The capital siructure of the Company as on the date of this Public Announcemant
and the proposed capital structure of the Company post compietion of the Buyback
Is set fonh helow

(¥ In Lakhs)

Share Capital | PreBuybech |  Share Capital | Posi Buyback
Authorised Share Capital
93,25,00,000 Equity 19,860.00 | 99,25,00.000 Equity 19,850.00
Shares of ¥ 21- each Shares of T 2 each
issuad Subscribed and Pald up Capital
40.36.66.505 Equity B.073.33 39,37 66,503 Equity 7.876.35"
Shares of T 2 Shares of ¥ 2 sach

TAssuming ihat the indicative Maximem Buyback Shares are bought back. However,
the shareholding pos! compiebien of the Buyback, may difer depending upen the
actual number of Equity Shares bought back in the Buyback.

The sharsholding pattsm of the Gompany a3 on August 28, 2026 (the shareblding
Is considersd as par tha st weskly baneficlary position data furnished by the RTA
depositores prior to the date of Board Meeling to consider the propesal of the
Buyback; {"Pre-Buyback”} and the propesed sharsholding patter of the Company
past complation of the Buyback are given below.

12,1

122

123

124

125

BUYBACK ON THE COMPANY
The Buyback is expected o enhance nverall long-term shareholders’ valus for
. without g on the filwre growah eppartunifies
of she Company, as well a8 pravide i et cppnruily to the pabic sharsholdars
The Buyback is nat likely fo cause any material adverse impact on the samings of
(ke Company, except 8 raduction In the treasury income which the Comparny could
have otherwise eamed from investments, The Company will also bear the cost of the
Buyback transaction,
The Buyback is praposed, considaring the accumulated surpius funds avaiiable with
the Company, afier considenng the funds required for futurs growsh of the Company
a3 anvisaged by the Board.

The Buyback will be funded oul of the intemal accrualz of the Company inciuding
frae reserves of the Company, i accordaits with Sactlen 68(1) of the Gompanias
Act and Rsgulation 4{ix} of the SEBI Buyback Reguiations.

The Buyback will lsad 1o teduction in existing Equity Shares and consequently. is
expected o mprmove the ‘eamings par share’ and enhance retum on equity, assuming
that the: Company wauld eam similar profits as in e past.

Pusuant to Regulation 16(i) of the SEBI Buyback Regulations, the Promolers,
membars of lhe Promater group and Persons in Ganirol of the Company will nat
participate In the Buyback. The Buyback will not rasult in a <hange in control or
atherwise affact the exsting managament structure of the Company.

Cansequent in the Buyback iwhich exchudes pariicipation by the Promotsrs,
members of the Promelsr group and persons in control of the Company} and based
an tha number of Equity Shares bought back by the Company fram the sharshoiders

portiolio investors and idant Indian pattam
o Ihe Compary would urdergo a change: howaer nublic nhareholdmg sk nol fall
beiow 26% of tha total fully pakd up equity share capital of the Company.

The Company shall not issus any Equity Sharss or ather securites inchuding by
way of bonus lssue, Bl the date of expiry of the Buyhack perod in accondance with
1he applicatrle provisions of the Companies Act and the SEBI Buyback Reqgulations

The Compary shall not make any furlher issue of the same kind of shares or other
sacurties Including alivtment of new shares or olhar specified securiies within
& perind of B {six]) months after the completion of the Buyback sxcept by way of
bonus shares or eguity shares issued (n order fu discharge subsisting obligaticns
such s conversion of warrants, stock optien schemes, sweat equily or conversion
of preference shares or debentures into Equity Shares, Furthar, in accosdanse wath
Z4{)(M of the SEBI Buyback Regulations, the Cempany shall nol raise

“Assurmng tha Buybask of Maximum Buyback Shares. (a. 49,00,000 (Mnety-tine
Lakhs) Equity Stores, al the Maximum Buyback Price. The actual sharehoiiing
pattem post-Suyback may vary dagending upon e actual number of Equity Shares
atght biack under ihe Buyback,

Thers are no partly paid up or Equity Shares o calls in arrears as on the date of this
Public Announcement

Mo schems of pursuant to lhe
Companies Act is pending In remmm 1o the Gnmnauy as on the date of this Public
Ansouncament

While the Promuoters, members of the Promater Group and Persons in Control of the.
Company are not eligible to participate in the Buyback, depending on' five number of
Equity Shares bought back by the Company, their effective

e, GCategory of Pra Buyback. Post Buyback®
No. | Shareholders [Nimbar | %tothe | Number | %tathe || 126
of Equity | existing | of Equity Post
Share held | Equity | Share Held Buyback
Share Equity Share
capital capital
A Promoters & 25,238,757 62.52 | 26.23.81 757 64.09
il Promoter Gioup
B |Public T
B1 | Institutions 32,281 a0
(Domestic)
B2 | Instiutions 76,309,255 184
(Foreign) 14,12,84 748 asgn
83 | Cantral 1,500 | Megligible
Goverrimant
B4 |Non-instiulions | 14,36.11,712| 3558
Total Public 1512,84,748|  37.48 | 14,13,84,748 3591
(B1+B2+B3+84)
Tatal (=B} 40,36,66,505 | 100.00 | 38,37,66 505 100.00 | { 128

131

132

further capital for 3 period of 1 (one) year from the axpiry of the Buyback pericd,
except in discharge of its subsisting obligations.

Uniiess otherwise determined by the Board or Buyback Cammittee or as may ba
directed by fhe Appropriate Authorties, the Buyback will be completed within a
madimun period of sixty-six Waorking Days from he date of epening of the Buyback.
Ir acenrdance with SEBI Buyhack Requlations, the Company shall nat withdraw the
Buyback once this Public Anmouncement has been made.

. STATUTORY APPROVALS

Pursuant lo Sections B8, 89, 70, and all sther applicable provisions of the Companies
Act and applicable Rules theseunder and the provisions of Lthe SEBI Buyback
Reguiatiens and Article 15 of the Articles of Assadiation of the Company, the
Gompany has obtamned the Board approval as mentioned aboye,

Buybiack from sach sharshalder is subject o all statulory consents and appravals
as may ba reguired by such sharehalder under applicable laws and regulations. The

In the Company will increase.
Such an Increase in the percentage holdingivoting rights of the Promoters,
members of the Promoter Group and persons in contral of the Campary. s not an
active acquisition and 1S incidental to the Buyback and If such increase is beyond
the fimits prescrbed undsr the SEBI (Substantial Acquisition of Shares and
Takeovers) Regulatons, 2611, a3 amended, then Promaoters and members of the
Promoter Group will avail an sxemption liom the SEBI under Regutation 10 of SEBI
of Shares and 2017 of wil reduce
their sharsholding within ninety davs from the Buyback Closing Date, such that their
'foung llghls laN low the bevel at which the abligation to make an cpen offer Lnder
of of SEBI q of Shares and
T:kemm Requiations, 20(1 will not frigger
DETAILS OF PROMOTERS, MEMBERS OF THE PROMOTER GROUP, PERSONS
IN CONTROL AND DIRECTORS OF PROMOTERS AND PROMOTER GROUP
SHAREHOLDING AND OTHER DETAILS
Fot the dolaiis of the aggregats sharsholding of the Promotars, members of the
Promoter Group, Dirsctors of the Promotars and members of the Promoter Group
(where the Promoter of the member of the Promoter Group is a company), Persons
who are Incontral of the Company, Directers and Kay Managerial Pecsonnel as on
the date of this Public Anncuncement, please refer to paragraph 8.1 of Par A abova.
Far the detalls of Equity Shares sold or purchased by the persens mentioned in
paragraph 11.1 above during a perod of 12 (twelwi months preceding the date
of this Public Announcemeant and 6 six) manths preceding the dats of the Board
Meating, plaase faler o parageaph 8.2 and 8.3 of Pact A above
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shall be sotely responsible for obtaining ail such statutory consants
and approvals {including, without limitation the approvals from the Ressrve Bank
of India and { or SEBI, If any} as may be required by them in order to sell teir
Equily Sharas {0 the Company pursuant fo the Buyback, Sharehoiders would ba
required fo provide coples of all such consants and approvate obiained by them to
the Company's Broksr.

The shall be solefy fior = for,
and obiaining all such statutory sonsents and approvals unm,r Il\c pravisions of tha
Companies Act, the SEBI Buyback Ragulations. Fareign Exchange

-
@

The Buyhack wil be implemented by the Company by way of open marke: purchases

theough the Stack Excnanges using their nationwide trading teminals. Therefore, the

requirement of having coliection centreés and bidding centres Is nat applicable,

COMPLIANCE OFFICER

Investors may contag the Comphance Officer for any darification or to-address their
grievances, [ any, during office hours e, 10:00 am, o 500 pm, on all Warking

Bays except Saturday, Sunday and public holidays,

Durgesh S, Dingankar

Campany Sscretary and Compliance Officer

Man Infracenstruction Limited

12" Floor, Krushal Commercial Complex, Above Shoppers Stop,

G, M. Road, Chembur (West), Mumbal - 400088, Maharashira, (ndia

Tel. +61 22 4246 3300

Email: dusgeshi@maninfre com

REGISTRAR TO THE BUYBACK AND INVESTOR SERVICE CENTRE

In case of any query, the shareholders may also contact MUFG Intime India Private

Limiied, the Regisirar ta the Buyback lssua and Share Transfer Agent of the

Company. appomied as the Investor Service Cantre for the purposes of the Buyback,

any day excent Saturday and Sunday and public holiday betwean 10,30 a.m, to 5,50

pm, 8t the felewing address;

O MUFG MUFG Intima

MUFG Intime India Private Limited
(Fermery Link Intime Iridie Private Limiled)

C-101, Embassy 247, L. B. 5. Marg, Vikhroli (\West),
Mumbai 4000832, Maharashtra, India,

Telephone.: +31 B10 811 6767

siprhelpdeski@in.mpms.muf.com:
Investor Grievance Email: i n it m

Website: dvw.in.

Contact Person: Jiou John

SEBI Registration No: INROGDGUM05E
Validity Period: Permanant

CIN: LE7190MH1090PTC 118368

MANAGER TO THE BUYBACK
The Company has appainted the following as Merchant Barker/ Manager to the
Buybazk:

(C:umuluﬁve
capital

CUMULATIVE CAPITAL PRIVATE LIMITED

B 308-311, 215 Atrlum, Nr. Courtyard Marriott Holel,
Ancher Kurla Road Andberi East, Chakala MIDC,
Mumbai, Maharashtra, [ndia, 400083

Tel No.: +31 981 966 2664 / 491 387 (92 4935
Email: contactfcumulativecapital group

Website: www cumulativecapital.group

Investor Email:

SEBI Registration No: INMOG0013129

Contact Persen: Swapnilsagar Vithalani / Helal Gajra
CIN: U641 0MHZIR3PTCA414874

DIRECTORS' RESPONSIBILITY
AS per Rﬁgﬂlﬂt\oﬂ 24(ij{a) of the SEBI Buyback Regulations, the Board accepts

Lgraup

Act, 1998 (FEMA') (including, without Iimitation the appravats from 1he Reserve
Bank of India and/ar the SEBI, if any) as may be requirad by tham in order to sail
Iheir Equity Shares to ihe Company pursuant to the Buyback, Sharsholders would
ba required to provide copies of all such consénts and approvals obtained by them to
the Company's Braker.

metuding resident cuside India, erstehie. overseas g bodies, foreign §
|

Tne Buyback from erstwhile overseas corporate bodies and other appiicabie s
catagories shall be subjact Io such approvals of the Resende Bank of India, i any,
under the Foreign Exchange Managemsnt Act, 1989 and the nules and regulations ;
framed thersunder. as amended from time to time.

Ta the bast of the knowledge of the Company, no other statutory approvals ars ;
required by it for the Buyback &3 o the dale of this Public Announcement, Subject {
1o the obligation of the shareholders to oblain the consents and approvals necessary |
far transfer of iheir Equily Shares tg the Company, the Company shall sbiain sush ;
stalutory approvals as may be required, from time to time, If ary, for complation of the
Company's chligations in relation to the Buyback E

wontained in this Public Announceent and confims.
that this Pub\lc mnnnuncemml contans true, factual and materal information and
does not contain any misleading information

This Public Announcement is issued under the autherity of the Board and in terms
of the resolution passed by the Board on September 1, 20268 and by the Buyback
Committes on Seplember 2, 2026

For and on behalf of the Board of Dirsclors of Man Infraconstruction Limited

Sdi- Sdi-
Manar P, Shah Ashok M. Mehta Durgaesh S. Dingankar
Managing Director Whole-time Director & CFO Company Secretary
DiIN: 06500239 DIN: 03093844 Membership no: F7007
Place: Mumbal

Data: Seplember 2, 2026
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MAN INFRACONSTRUCTION LIMITED

Registered Office

Floor,
= Website:

PR IC ANNOLNCEMENT

FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS/ BENEFICIAL OWNERS
OF THE EQUITY SHARES OF MAN INFRACONSTRUCTION LIMITED FOR THE
BUYBACK OF EQUITY SHARES FROM THE OPEN MARKET THROUGH STOCK
EXCHANGES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-
BACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED,

This public f t (“Public ") s belng mads in relation 1B
the Buyhack (as defined hersinsfier) of Equity Sharas {as defined hereinaftar} of Man
Infraconstruction Limited (“Company”) fram the cpen marke! through stack sxchange
mechanism, pursuanl to the provisions of Reguiation 160v)(b) and other appiicable
provisions of the Securilies and Exchange Board of india (Buy-Back of Securities)
Repulations, 2018, (incliding any stalutory modification{s} or amendmant{s fram time
1o tima) (“SEBI Buyback Regulations”} and contains the disciosures as specifisd In
Schadula IV read with Schedule | of the SEBI Buyback Regulaiiors.

Cartain figures cantsinad in this Public Annauncement, incluting financial information,
hava bean subjsctad tn munding-oif adjustments. All decimals have besn runded off to
two decimal paints. In sariain instancss {i) e sum or percentage change of such numbers
may nat eonform exactly lo the intal figars given; and (i) tha sum of the mumbars in 2
colimn o raw in certain tablas may nol conform exaclly to the toiai figurs given for that
celimn or row,

“Working Day means any working day of the Securities and Exchangs Board of India.
OFFER FOR BUYBACK OF EQUITY SHARES OF MAN INFRACONSTRUCTION
LIMITED FROM OPEN MARKET THROUGH STOCK EXCHANGES
PART A - DISCLOSURES IN ACCORDANCE WITH SCHEDULE | OF THE SEBI
BUYBACK REGULATIONS
1. DETAILS OF THE BUYBACK CFFER AND OFFER PRICE
1.1 Pursuant to the provisions of Article 16 of the Anticles of Asscciation of the Cempany

and the provisions of Sections 68, 69, 70 and all cther applicable provisions of the
Campanies Act, 2013 (“Companies Act’ or “Act’) read with the Companies (Share
Capilal and Debentures) Rules, 2014 (to the extent applizabls) (harsinafier refemed
ip as the “Share Capital Rules”) and other relevant nules made thersunder, as
amended from fime to fime and in compliance with the Secunties and Exchange
Board of India (Buy-Back of Securifies} Regulstions. 2018, ss amended ("SEBI
Buyback Regulations’) and the Serurities and Exchange Board of India {Listing
Obiigafions and Oisclosurs Requirements) Regulations, 2015, a5 amended, ("SEBI
Listing Regulations’) [including any statufory amendment(s), modification(a)
o re-enactments thereof from fims to time}, and subject to such nther approvals.
premissions, coneents, exemptions and sanciions as may be necessary, and subijsct
o such conditions, and a5 mal c
ar impased by the Securhies and Exchanga Board of India {"SEBI"), Registrar of
Comparnles Mumbai | at Maharashira ("ROC’} and/ or other authorities, instindions
{"Appropriate Authorities™} whil granting such approvals, permissions
Gansents, exsmations, and sanctions; which may be agreed to by the Board of
Directars of the Company (the "Beard” which axpression shall be deemed o include
any comimifies constituled by the Board andior offcals, which the Board may
canstinteasthorise to exarcise its powers, including the powers confared by this
resolufion). tie Board at its mesting held on Seplember 1, 2026 (‘Board Meeting')
aporaved the buyback of fully paid Up equity shares of the Company having a face
valus of T 21~ each {Equity Share(s)’) by the Company from the sharsholders!
banaficial owners of the Company (other than thase who are promaters, members
of the Promotsr Group or persons in cantrol), at a price nat excaeding T 171/
{Indian Rupees One Hundrad and Seventy-One aniy) per Equity Shars ("Maximum
Buyhack Price”) payable in rash from fhe apsn markst through stock sichanges
{l.. through the National Stock Exchangs of India Limited ('NSE') and BSE Limit=d
{"BSE’). {together "Stock Exchanges’) out of free reserves or such other sources
as parmitted by law, for an amount not excaeding T 169,20,00.0007- (indian Rupses
One Hundred and Sedy-Mine Crares Twanty-Nine Lakhs anly) (Maxknum Buybaek
Size”) axcluding any expenses incurred or 1o be Incurred for the Buyback, viz
brokerage, advisor's fees, ! faes, public publicat
faes, filing fees. printing snd dispateh sxpensss, iimover charges, applicable taxes
such &s tax on disirbuted income an buyback, securilies ransaclion tax, gueds and
services (21, income (ax, stamp duty and olher incidental and related expenszes,
elz. (“Transaction Costs™) repressniing §:86% and 7.08% of the lolal paid ua
equity ahare capital and fre= reserves (including securities. pramium account) s
per the audiled financisl ard audited financial
stal=ments far the fnancial year snded March 31, 2026, respectively (heing the
latest audited financial statements of the Company), which is nal more than 10%
af the lotal paid up capital and free reserves of the Company based on ihe lower of
the latest audited and financial in actordence
walh the proviss to (e Regulation 5((b) of ihe SEB\ Buy‘.'aaﬁe Regulations and the
Companies Acl (hersinafier referred to as "Buybacl
Subject lo the market price of the Equity Shares helng equal to the Maximum
Buyback Price, the indicative madimun number of Equity Shares tought Fack wauld
be 99.00,000 {Ningty-Nine Lakhs) (“Maximum Buyback Shares™), reprasenting
2455 which is less than 25% of the tofal number of Eguity Shares in the total paid
up eauity share capital of the Company as of March 31, 2028, f the Equity Shares
are bought back at a price below the Maximum Buyback Price. the number of Equity
Shares baught back could sxcesd the Maximum Buyback Shares but will always
be sublect to the Maximum Biyback Size |e,, T 16823000001 {Indian Rupees
One Hundred and Sixty-Nine Crores Twenty-Nine Lakhs only). The Compary will
comply with the requirement of maintaining @ mirimum pubfic sharehalding of at
l=ast 25% of the total paid up equity share capital of the Company as provided under
Regulation 3(xi} of the SEBI Buyback Regulations and Regulation 35 of the SEBI
Listing Regulations. during the Buyback pefiod and upan campl=tion thersof
The Company shall utlize stleast 75% of the Maximum Blsback Size =
T 126,96,75.000¢ {Indsan Rupees One Hundred Twenty-Six Crores Minety-Six Lakhs
Seventy-Five Thousand only) {'Minimum Buyback Slze’) fowards the Buyback ana
sccordingly. based on tha Maximum Buyback Price and Minimum Buyback Size, the
Campany will purchase an indicative minimum number of 7425 000 1Seventy-Four
Lakh Twenty-Five Thousand) Equity Shares. Further, atleast 40% of the Maximum
Blyback Szze 2. T 677160000 (Indian Rupees Sixiy-Seven Grore Sevanty-
Cne Lakh Sixty Thousand only} shall be utilized within the inftial naif of the sidy-six
Working Days from the date of the opening of the offer of Buyback,
Further, in accordance with Regulation 17(in) of the SEB| Buyback Regulations,
tha Buyback Offer shall opan within four working Diays from the date of the public
anncuneamant and closs within sbay-six Warking Days from the date af tha apaning
of the ofiar of Buyback:
Tha Beard (or the Buyback committes conatifuted by the Board and ampawerid 1o
exercise its powers in relation to the Buyback), shall determing, at its discretion, the
tima frame for compietion of the Buyback and may close the Buyback fwhich shall net
b latar than sixty-shx Warking Days from the date of cnening of the Buyback o such
olner peried as may be permited under the Act andior SEBI Buyback Reautations or
as may be dirooted by the appropriate aulhorities) (*“Maximum Buyback Perlod”)
after the Minimum Buyback Size hae been reached and irrespective of whelher the
Maximum Buyback Size has or has not been reachad, after alving approgriate notice
for such ciosure and on compleding all formalities in this regard, In accordance with
the Act andlor SERI Buyback Regulations

The Buyback will be implemented by the Company oul of s free reserves, the
Securilies Premium account or such other sources as may be permitied by law
and in accordance with Seclion B8{1} of the Companies Act and Regulation 4(ix) of
the SERI Buyback Regulations, and In accerdance with Regulation 4{ivib)ii) and
provise to S{f) of the SERI Buyback Regulations, by way of open markel purchases
thigugh the Stock Exchianges, by the vrder matching mechansm excepl "all or
oo’ ceder matching system a$ provided under the SEBI Buyback Regulations
Further, 83 required under the Companies Act and SEBI Buyback Regulations, the
Company shall not purchass Equity Shares which are lockad-In or mon-transferable,
in the: Buyback, untl tha pendency of 1he lack-in ar untl the Equity Shares become
transferabie, as appltable. There are no panly paid up Equity Shares with calis in
arrears of the Campany,

The Buyback from the shareholders, who are non-resident members, Overseas
Corporate Bodies ("OCBS") and Forsign Instiibonal lnvestors (“Fils”) | Forelgr
Portiolio Investors ("FPIs*), and members of forsign nationality, if any, sto. s subject
e such approvals as may be required including approvals from the Reserve Bank of
india under the Foreign Exchange Management Act, 1993 and the rules, regulations
framed thereunder, If any. and such approvaks shall be required fo be taken by such
sharahoiders

The Equity Shares of the Company are frequently faded shares.

A copy of this Public Antouncement is avadlable on the Company's website (waw.
meaninfra vom) and s expectsd to be avallable n the websits of SEBI [wwwsobi
auvin), website of NSE (waw nseindia com), website of BSE (wwehseindia com)
and website of (he Manages 1o the Buyback (wew.cumulativecapital group) during
the pariod of fhe Buybach,

110 I additicn to publication of this Publiz Announcement and (s avaliabiity on the
websies of Ihe Company, SEBI and the Stock Exchanges, the Gampany shall
disseminate formation regarding the Buyback te ail sharshoilers of the Cempary
thrsugh electranic means, within the imeline preserited under the SEBI Buyback
Raegulations

NECESSITY FOR THE BUYBACK AND DETAILS THEREDF

The Buyback js being undr:nakr,n after due considoration of the Company's
present and i strat and fingncial thy
the cbjective of aplimising the uulssatmn of its surplus cash and returning umss
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Rupess One Hundred and Slxty-Nine Grores Twanty-Nine Lakiis only), which is
nut miors than 10% of the aggregale total paid up capital and lree reserves of the
Company, based an the

financial of the

the Equily ‘shares held by the Promoter(s) and Promoter group indiding their
Associates, for which buyhack is undedakesn, shall remain frozen at the Intermational
Sacurities identfication Numbar (ISIN) level during the psriod frarm the date of passing

capital to ils shareholders. The Buyback may resull in a redustion in the number of j 5.3 Ths Buyback will not result In the delisting of the Equity Shares of the Company from
outstanding Equity Shares, thareby potsntially improving esamings per Equity Share the Stack Exchanges.
and enhancing refurt on Investsd capiel. The Buyback is not expeclad 1 adversely i 7. METHOD TO BE ADOFTED FOR BUYBACK AS REFERRED TO IN SUB-
aftect the Company's ability 1o pursue its. growth opportunitiss.or mest its working REGULATION [iv}(b) OF REGULATION 4 AND REGULATION 16 OF THE SEBI
c:ﬁur‘mm:nn nlhetrltash T:un[smr;;: tor |l5:du;;:|955 npara:c.ns‘ inchuding s ongaing i BUYBACK REGULATIONS
and fiturs capital investment needs, as 3 el raquirs.
» i 4 _— { 71 In terms of Rsgulstion 4071} of SEBI Listing Regulations, sxcspt In case of
Tha Buyback will help the Company schisve the follawing objects ) transmissian of transposition of securities, requests for effecting transfer of sacurities
Efficient Utilisation of Surplus Gash: The Buyback provides the Gompany with an | shall not be processad unless the securties ars hald in demateriafized form with
effactiva machanism for deployment of its surplus sash and enables the Company to a a depository. Accordingly, the Suybeck is open to bensficial ovwners hoiding Equity
retum stirphus funds to its sharsholders through the Buyback, { Shares in dematerializad form (*Demat Shares™,
Enhancement of Sharehalder Value: Tha Buyback may result in a reduction in the | 7.2 The Gompany shall nat, dirscly or indirsctly, purchase its vwn Equity Shares mmugn
outslanding Equily Shares of the Company and the squity capital base, which may, in | any subsidiary zompany. mcluding its own subsidiary companies. or through an
turn. coniribute o &n improvementin sarmings par Equity Share, retum on equity and invesiment company or group of invesiment companies
othar relevant firancial - thereby supporting long-lerm valig; | 7.3 The Company shall not buy beck ils Equity Shares from any person through
Flenibility to Shareholders: The Buyback provides sharsholders with the faxibiity ( negotiated deals, whether on or oft the Stnck Exchanges, through spel transactions,
tn participate i e Buytack and raceive cash consiteration for Equily Shares | ar through any privats aangsmant. in the implsmeantation of the Suyback,
accapled under the Buyback, or to continue holding their Equity Shares and, | 34 The Company shall not allow Ihe Buyback of its Equity Sharés uniass the consaguent
consequantly, benefil from & patential incraass in (hair parcentags sharsholding in raduciian of ils share capial is affected in accordance with the Campanies Acl.
he Company fallawing camplelion of the Buyback, without making any sddiianal | -/ s R T e P b i G R
inuestment; e = 5
gty ; . a through the Stack Exchangss, by the order malching machanism except “ali or none”
Dutlmal Capital Slakme S Capltal Alldcatio i Biyback, neiics (g arder matching systam as provided Lindar ths SEBI Buyback Requlatians and price-
Company (o oplimiss ifs capilal slruclure and deploy ils availabls finantial resous Wit iy et e sl e ol e e ShATIE Sialaing ek A
ina manner that is cansistent with its present and medium-erm siratagic, operatianal ) 7
and financial requirements, while retaining adequate resources (© pursua its growth | 79 :::u :Z’;ﬁ:;:’l:’i:‘: ;’j;g’a(agﬂ"':; iif:z.;'uiﬂ:fzhf E','EE fé’::i:zz
 and } c y : 1
il . _ ) Regulations, the Company. wilk not Buyhack Equity Shares which ars Jocked-n or
No Adverse Impact on Business Operations: The Buyback & nol sxpected 1o | pon.srangferable. unfi the pendenay of such lack-in or until the time such Equity
’d':“"f aﬁff‘ B C,?m"alr'—“ . a‘:;[';" *“::"“E.'“ 9"":"‘ “ﬁ”;.”“"""‘"‘ ol ’_”““: a Shares bacome transferahia: as applicabls.
:ﬁ‘,;nfa:':, ?,;,ziz:x“;qz‘;e;m; it ;,r‘:q::::,"f:qm,‘:; AT R GNEORE =5 4 2.9 i reltion to the Buyback of Demat Shares, the axecufian of the arder. issusnce of
i contract nate and delivery of ha stock t the mamber and recsipt of payment would
MAXIMUM AMOUNT REQUIRED UNDER THE BUYBACK AND ITS PERGENTAGE be camied aut by the broker, appainta by the Gompany, n arcordance with the
OF THE TQFAL PAID UP.CAPITAL AND FREE RESERVES ! requiremants af ths Stock Exchanges and SEBI
b Aol o e landad o B Buteh Wit wele e 10 { 8. THEAGGREGATE SHAREHOLDING OF THE PROMOTERS, MEMBERS OF THE
% 168,.29,00,0001- (Indian Rupses One Hundred snd Sixly-Nine Crores Twenly- | pROMOTER GROUP, DIRECTORS OF THE PROMOTER AND MEMBERS OF THE
Nine: Lakhs only), being 8.66% and 7.98% of ihe aggegale of the lotal paid up | PROMOTER GROUP (WHERE THE PROMOTER OR THE MEMBERS OF THE
share capital and s ressrves of the Company, which fs nal moee than 10% of fhe | PROMOTER GROUP IS A COMPANY), PERSONS IN CONTROL, DIRECTORS
aggiegale of fhe lotal paid up share capital and fres reserves of the Company based | AND KEY MANAGERIAL PERSONNEL OF THE COMPANY
16 e i o Atk siftec st siatements o tos Comiparylse MUURITH {0 oo con e il e Do e s e et
31,2626 0n and basis resf i U i .
g _ 3 Q Graup, Parscns in Gonral of the Gampany. Directors and Key Managenial Personnel
The Maximum Buyback Size doss not includs any expenses or (ansacion costy i FIMP) o thes Company &5 on the. dsta o i Basrd Mesting (i 5, Saplember 1,
incurted or i be incurred for the Buryback, such as brokerage, advisor's fees, | 2026} it s baiow,
nfsmmeciaries’ 265, pubiis announcement publication fees, fing fees, printicg and | e e
dispaich expansss, tumover charges. applicable taxes such 35 tax-on distibuted | (1 The adgragate sharcholding of tha Pramaters / Promoter group including Persons
income an buyback, securiiss fransaction tax, goods and services tx, income tax, 5‘ witio dre'lr Gunirol of the. Caimparny ss.on ihe datziof e Board Macing:
stsmp duty and other incidental and ralaled sxpenses, et { Sr [ Name of the Shareholders [ Ho of Equity | Percentage of
The funds for the implsmeniation of ihe propossd Buyback {inciuding the Q Ne. Shares held | Shareholding (%)
Costs) wilt be sourced outof miemal accnists of the Company including fres ressrves, | A, Promaters
:‘"ﬂzﬂf Siich ﬂth::wmeihﬂﬂnm?v t;ﬁgpa:;\;eﬂr; 'hg SEBI E"ju'w;tk;eg:lmfﬂﬁ 0; | 1 | Parag Kishor Shah 11,89,95.405 28,73
& Companies Act a3 on the date of Board Mesting, Borowed funds from banks and | :
Financiat institufions, if any, will not ba used far the Buyback ( 2 [MenslEaagshah 5,87,60,208 Je.a0
{
The Gompany shall Fansfer from ils free reserves a sum saual & the face value Total (A) LA LR A5
of lhe Equity Shares bought back through the Buyback fo the Cagpital B. Promoter Group
Reserve Account and the details of such transfar shall be disclosed in fts subsequent ﬁ 1| Manan Pasag Shah 13,52,77,245 874
audited financial statemants, ] 2 Vatsal Parag Shah 349,07 06 867
MAXBIH.:J;::MBER OF EQUITY SHARES THAT THE COMPANY PROPOSES a 3 | Dhruvi Manan Shah 21.98,195 b2
:h“ 4: ' : i R M S 4| Arhan Manan Shah 200000 0.06
2 indicative maximum number of Equi aras at the Maximum Buyback Price T 7 T e
and the Maximum Buyback Size bought back would ba 98,00.000 (Ninety-Nine 2L || LR 32,535 LR
Lakhe) Equity Shares, representing approximately 2 45% which is less than 25% Total (B] 7,26,25,044 17.89
of e tofal number of Equity Sharss in Ihe lotal paid up equity shars capital of the Tolal {A+B) | 25.23,81.757 6252
' f March 31, 2025, IT the Equity She bought back n ’
E:"::a,x '::;IMTBW,;S“ZS,N ;e ::,[:a‘ na’:i:z, E;ﬁw ;,a,:; ‘;OIL;F:I ) (i) Directors of the Promoter and Membare of the Promater Group (where the Promoter
back could excesd the Maximum Bugback Sharss but will ahways be subject to (e ,‘ b ::W M".‘;b‘""' :’D" ““"I P"f’_"‘:""' G’?“Pp'e il ‘L"’“‘W""FJ- p';“_” f":""’”l':: o ‘:‘:
Maximym Baiyback Siza. a G?O-Eauy loes nof have company as Promoter of the Member of thi Promoter
uy
The Company shall uiiise &t laast 75% of the Maximum Buyback Size for (he o 3 i
Buyback |5, T 12696750900 (Indian Rupsas One Hundred Twenty-5ix Grorss J (lity Ene.a?gm.gale s\}\mjhalmng OFé\:ﬁ Dugu rs and Kay Manageral Personnel of the
Ninety-5i Lakhs Seventy-Fivs Thoussnd only) {sxciuding Transacion Casts) | ol e sate ot e Boad Mol ng
i“Minimum Buyback Size"”) Based on the Minimum Buyback Size and Maximum | 8sr Name Designation Mo of Equity | Percentage of
Buyback Prics. the Comparty would purchass a minimum of 74.25.000 (Ssventy- | No. Shares held | Shareholding
Feair Lakh Twenty-Flve Thousand) Equily Shares, ’ %)
Th= Campany shall utilize a minimum of $0% of the amount earmarksd for (he Buyback ‘ 1 Parag Kishor Non-Exscitiva Nos- | 11,93 98 405 29.73
I, T 6771,60,000 (Indian Rupees Sixty-Seven Crore Seventy-One Lakh Sixty { Shah Indepentunt Dinsctar
Thausand only} within the initial half af the sixty-six Warking Days from the aate of J & Chaimman
e spaning of the Buyback 2 | Manan Parag Managing Dirsctor 3,52.77,245 B74
MAXIMUM PRICE FOR BUYBACK OF THE EQUITY SHARES & BASIS FOR Shah (KMF)
ARRIVING AT THE MAXIMUM BUYBACK PRICE 3 | Veteal Parag Non-Executive Mon- | 3,49,87.088 867
The Equity Shares of the Company are proposed 1o be hotght back at & price not Shah Indepandani Dinector
exceeding ¥ 174~ {Indian Rupess One Hundred and Seventy-One enly) per Equity i 4 | Ashok Manharlal - | Whole-ime Director 68,065 002
Share, The Maximum Buyback Prics has been armived at after considering various { tbehta & CFO {KMP}
factors meluding, but ot limited to the trends n the velume vesighted averags prces — i [ ey T AT
ant clasing prce of 1he Equity Shares on BSE & NSE where ine Equity Snares of | oo elmen | coamlenl Bt | !
the Company are listed, impact on ether financal paramaters and possibie Impact of | - —
Buyhack on the 2amings per aguity share. ; il gumesi! Suhas (;(nh;‘n:ﬂnv Secretary ‘ Tu2s Negligible
ingankar !
The Maximum Buyback Price of ¥ 171/ {Indian Rupees One Hundred and Seventy- = = 1 =
©One anly) per Equity Share representa; } 7 E::"’ar Bihaikur Independant Direstor ‘ 2,600 Nejligfibole
Tyay
& pramium of 56.62% and 56 12% aver the volume weighted average market price = -
oFthe Equity Shares on BSE and NSE, respechively, for hree {3} months prior to the B é:"q":;nhg i Didine Mk i
date of intimation to BSE and NSE of the Board Masting to consider the proposal of | W‘s‘tﬁ!kar
e Buyback, ie. August 26, 2006 ’ }
8 | Rajiv Nagind Independent Duacto [ -
a premium of 57,33% and 56.88% over the volume welghted average markst price of | Sr‘:ﬂ‘['h g i e RO LRI,
the Equity Shares on BSE and NSE. respectively for two {2) weeks prior to the date a =
of intimaticn to BSE and NSE for the Board Mesting fo consider the propesal of he | 8.2 Except as disclossd below. no Equity Shares or other specified securities In the
Buyback. i 8. August 26, 2026; Q Cumpany ware sifher purchassd or sold by ihe Promaters, Members of the Promater
& premium of 66,61% and 85 56% over tha volume weighted average market price of l Group, Dirstors. and Kay Managerial Personnel, during a getiad of 8 [six) manths
the Exquity Shares on BSE and NSE, respectivaly for ona (1) month procuding prior o) precading ihe date of ihe Board Mesting, approving the Buyback (e, September 1,
the date of infimation 10 BSE and NSE of the Board Meeting 1o consider the proposal 2028} (From Banch 1, 2026 fo-August 31, 2026): " pr—
of the Buyback, |2 Augus! 26, 2026, and S ofthe | Aggregate Neature of Hnlmm Datsof | Maximum | Date of
@ premium of 50.18% and 50.18% over the slosing marke! price of the Equity Shares Ne. | Sharcholdess | mumber | transactions Pll!:a{ﬂ Hﬁ!'l_!llln Price {f) I?an_mm
on BSE and NSE, respeciively as on the irading day prior fa tha date of the ntimation | of Equity Frice price
o BSE and NSE for the Board Meeting |.& August 26, 2026, J m“sd
The rosing markel price of tha Eguily Shares a2 on the date of the miimation 1o BSE a ”':f;m' 4
and NSE was T 11461 and ¥ 114,51 and a5 on the date of Board Meeting was 7 B - e .
124,25 and T 124.56 on BSE and NSE respeciively. a ¥ z:m;s Kighor [ 2:30.000 Lﬂ:-’;ﬂ- fod63 -‘M;P:; 10530 | Jl-ﬂ;uzz.G
s 3l lichase i
In acrordance with Seclion &§8i2)id) of Ihe C At and Reg Al of
the SEBI Buyback Regulations, the ralm of the aggregate of secured and unsecured J B3 Excepl as dischosed below, no Equity Shares or ciher specifiad securities in the
debls ewsd by tha Company after Buyback shall nel be mors than tejca the paid Company were eidher purchased or sold by the Promoters, Members of he Promoter
up capital and free reserves based on both audited- siandalone and consolidalsd Group, Directors and Key Managerial Personnel, during o pericd of 12 (1
financial statements, whichever sets gut a lewee amount, of he Company, } maonths precading the date of this Public Announcement (|.e., Seplember 2
COMPLIANCE WITH REGULATION 4 OF THE SERI BUYBACK REGULATIONS l {Fram Seplember 2, 2025 to Seplember 1, 2026]
The Compiry Is in compliance with Reguintion 4 of the SEBI Buyback Regulations, 8| Mo ctwn |dgrguit . Kuie b | Mikaed | Dotk | Mtk or-| Do
In terms of the Section G&(2)ib) of the Companies Act and provige to Regulation 4 Mo, | Shareholders | sumber | Wransactions | Price (%) | Minimum | Price f7) | Maxioum
S(ijo) of the SEB) Buyback Regulstions, e offer for Buybars Lough the open | of Equity Price price
markel route cannot be mady for 105 ar mers of (he toial paid up aguily capial and Shargs:
fre ruserves of the Gompany, based on the lwer of standalone and consolidated ; P‘ﬂ;!':,"
financial statemants of the Cempany. { ol
- ihor | 14 t 4. 153,45 | Baptemier
Az per the latest audited balance sheet of the Company as at March 31, 2026, the 1 : :fh! el A9 g:;:ﬁm L J"';:;‘ L M:ﬂ;g‘gﬁ
total paid up equity sapital and fee reserves are as follows i - u‘;wsal o | i e e T Sspt;mbw
in lakhs, Z 0 w0, 3500 ket 14 gl
T T — i ) | Sheh | 4,202 3, 2025
icubars.
| Tolal paid up ety capal (A) 8071233 ®o73a3 | @ INTENTION OF THE PROMOTERS, MEMBERS OF THE PROMOTER GROUP
Total Fras Rasarves (8] TE it S ; ;:::R.’Egﬁmil;u‘;gzéim OF THE COMPANY TO OFFER THEIR EQUITY
1"""’;" up Equity capital and free reserven | 1.05,56442\ 21192785 | § o4 | scordancs with Regulation 16(i) of the SEB) Buyback Reguiations, since:the
{ Buyhack is baing implemented by way of opan marksl purchases through the Stock
Maximum amount permissibie. for Buybacs with { Excharges, tha Buybatk shall not ba mada by the Compary from tha Promoters,
!h‘.;apn'r'\‘:”mwscl %é'detl;f_flzﬂmr's :)hf lhzccmwlw 5 rinmbars of he Promatar Group and Persons i control of the Campany,
on_ 68:2Hb) |
:T:[ ‘;'m' mw"m“ “,: nyghliu:;nu |:E| DY‘;T‘BD;"E: | 92 Furlhar, as per Regulabon 24(ij() of the SEBI Buyback Requistions, neithar the
Buyback Regulations, (10% of the agorsgate fotal 15,556 44 } Pramolurs and Promolsr Graup nier his J their Associates shall deal in lha Equity
paid up capital and free rassrves. based on tha | ! Shares or othet specified securities of the Company sither ihrough the Stock
and financal 2 l Exchangss o oft:markel ransactions (including inter-se transter of Equity Shares
e Lumd“y‘ i el \ Z";:éﬂ i;z‘:gmamlhzs&ur Promoter group) from the date of the Buard Masting til the
PRAEbH o0 M el Ml BAROmUm Butinck Spa e 1604000, 000 fidiah { 9.3 Inaddition ta above, 2k par Regulation 24(ij(ea}i) of the SEB) Buyback Reguations,
{

and
Company, whichaver s=ts oul a lower amounl.
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of the resaluticn by the Board of directars i.e. from September 1, 2026 4l the closing

7

{
of the offer of Buyback. The operationalisation of this |SIN-level frevze mechanism is 5 meeling held on 1, 2026 by the Arlicles of ofthe S Maximun Buyback Size) bul will always be subject o the Maximum Buyback Size.
gaverned by the SEBI cirular dated July 21, 2026 on Operatiunalisation of Freezing Cempany, {22 The sctual number of Equity Shares bought back will depand upon the scual price,
g‘:"l’_""‘ﬂlﬁu':’d:’;’"":;;""2:'(”?"‘;';Lﬁhm”;égf;d'giﬁge;‘ﬁm‘;:; ::‘? S vil.  Examined that all the shares far buyback are lly paid-up: ﬁ sexchading the Transaction: Costs, paid for the Equity Shares hought back, and the
iR s aticen 24 i o LpaiCe. Raguiativng, = y ! ¥ Buyback, subject to the Maximum Buybask Size.
. vile. Verifisd the arihmeticat tocutacy of the amounts mentioned in the Statement, Angradaie e dealion paid In e Auy
guidelines issued by the pursiant thaeslo. ) } The actial reduction In existing nember of Equity Shares would depend upon the
SUBSISTING DEFAULTS i Dbtainsd Tromm of the Gompany, price at which the Equily Shares of the Company ars fraded ai the Stock Exchanges
The Company confirms (at ham are no defaults subsisting in the repayment of ?I 10, Wa conducted our axarmnatiun of the Statement In accordance with the Guidance as well as the total number of Equily Shares bought back by the Company from the
ipiaite ol il Bt o ks this Bonimhiiamsant 6 Compin s et 2013, | Note on Audit Repafls and Catificates for Spesial Purposes (Revised 2016) open market thiough the Stock Exchanges surng the Buyback period.
Interast payment thaman, redamplion of debentures of intsrest paymeant theteon or ) ["Gliidance Note'). issuad by tha Institute of Chartered Accountants of india (*IGAF | 3 23 Further, the Company shall ulilise at least 75% of the Maximum Buyback Sizé for
rademption of prefarence shiares o payment-of dividend due 1 sny harehiolder, or and Smvdans o pusionn snteiieh drdat Sation 1010 S dha Cotmnies A the Bugbiek i.0., € 126,36, 75,000 (lndian Rupeds Oné Hundted Twenly-Six Crares
repayrment of any term loans or interest payable theraan to any financial instiluticn 2013, in 50 far a8 applicabls for the purpose of this rsport. The Guidsnce Nete g Ninety-Six Lakhs Seventy-Five Theusand only} (excluding Transaclion Costs)
or any bark. The Company luthar confirme that i hias been in compliance wilh the reuirss thil we comply with the sthical requirements of the Code of Bthics issued FMinimum Buyback Size"). Furlher, the Campany shall ullize a minimum of 40%
prowisions of Sections 92123, 127 and 129 of the Gompaniss Act, 2073, by the iCAl o the amount aarmarked for the Buyhack ie 2 67,71,80,000- (Indian Rupses Sidy-
COMPLIANCE WITH SECTION 68{2) OF THE COMPANIES ACT AND | 11 Wa have complisd with the relevani applicable requirements of Standatd oh Saver Crofe Bevenly-One Lakh Sixty Thousand only) within the indtial haif of the
REGULATIGN 24(i) OF THE SEBI BUYBACK REGULATIONS Quallty Contral (ST} 1, Quality Gontral for Firms that Parorm Ausits and Reviews sixty-six Worklng Days from the date of he opening of the offer of Buyback.
% - of Historical Financial Information, and Other Assurance and Related Services Batod on the Minimum Buyback Size and Maximum Buybask Price, the Gompan;
T, Counpie)y: Enlina thar dna, isyisdin. Falylamcle i I COmpBANCE orfth: W Engagements. issued by the IGAL 1o the extent applicable. Further, our examination e o i L Sk o Bevant ey i i o
applicable renuirements and condilsns prescrived under Section 68(2) of the s et misties Sgatified I this: ragicit el dres riot ConsTaIa & legal b/ I i - I
5 i Tafisia taprl anil ddess o coliettula 4 e Enuity Shares. If the Equily Shares.are bought back al a price below the Maximum
Gompanies Asl and Regulation 24(1) of tha SEBI Buyback Ragulations. as amended olnio o compllanes with St provisions of the At the SEBI Buyhack Hegusihns d ; ¢
56 Rt e el S B P 4 Elsyback Price, the actusl numbsr of Equily Shares buught back cotld excesd the
;i o other applicable laws. indicative Maximum Buvback Sheres (assuming full deployment of the Maximum
CONFIRMATION BY THE BOARD OF DIRECTORS OF THE COMPANY 12 We have no responsibliity to updats this Teport for events and dircumstarces Buyhack Size) but will always be subject i the Maximum Buybask Size. However,
The Baard has sonfirmed that it has mads a full snquiry inte the sffairs and prospacts. ; oeatifring after the dats of this reparl. j the Maximum Buyback Shares will ol sxcesd 25% of the total number of Equity
of the Gompany and after taking info acesunt the finandial pasition of the Compary | Opinion Shares in the total paid up squify capilal of the Campany.
and aisa consiering s contigent lish 1123, the Bosrd has farmad the opinicr bt | 3. Baasdibn rcnii andinhed Al nur sl aa o, wo rett it $:3:5 Trio urs. for I implamariation e prépcised Suybck finchidiig e Thsssaction
immadiately from the date of Board Mesting hald on Septembes 1, 2026. there will be s 3 Tasts) will ba sourcad out of Internal aceriials of tha Campatyy including free reserves,
o grodinds on which the Company could be found Urisble ta pay its debis. L :\'“Z ’L:"'“ Inguirad '"‘D ‘"5 staiz af 3"‘:'"’ of ';‘E Campzny :" ';:":“9” o “;EE'I"“::; andios such cihisr saliress as may he permited by the SEB| Buyback Reguiatisns of
i 3 inancia et e tha Companiss Aol as o the diste of Board Mesting. Bomoued funds from banks snd
5 regerds e Companys praspects for ha yasr immadiatey olbing the dataf | 5 TS 2 i b o approved by the Board of Directors of the S e L Sy
the Board Mesting hekd an Saplember 1, 2028 appraving the Buyback. and having | Comiaaiy i thsif mesting e o May 13, 2028 g , iF sy,
regard to the Board's intention with respest lo the management of Company's | 246 The Company shall fransfer from its free reserves a sum aqual fo the face valis
Business diing that year and 15 ths amount ard charssler of the financial resources | I THE amadnt of permissible capital paymant towards the proposed buyback of aquity 5 of tha Exquity Shares bolight back through the Buyback ta Ihe Capital Redsmption
wihich will In the Board's visw bs avaiable 1o the Company durng thal yesr the shares, as compuled in the Stalement attachad harewilh, has, in our view. been Raserve Account and the delais of sieh franstar shall ba disciossd in s subssguent
Camparly will ba able to meet is fiabilfies 25 and when they fall dus and wil not be 5 gﬁ::ﬂgjﬂ:;’“m: :;::I':'::"ﬂgi &T‘hﬂzﬂglgf;;géil;r‘;ﬂ:*::::"I:Sﬂ‘:g ﬁ audited financial siatements.
hrsv;:enedﬁ::mv;m ?Imz:‘z: pe;dm af s year from tat data of the Board Mesting ! Sl et s Hatone PROPOSED TIMETABLE FOR BUYBACK
eld on September 1, 2028; a
i % R e s fitancial statamans for the year snded and as at March 31, 2026 Activity Date
in farming an spinian as aforesaid, the Baard has taken inla actount ke fabilities
St m"gﬂmp;:y were bieing wound up under the provisians of fhe Companiss Agt { i The Board of Divectors of the Company, af its mesting heid on Saplenbar 1, 2026, Date of Board
or the iw:ul.len(.y and Bankrupisy Gode 2IM6 (incluring prospactive and conlingent ;’;ﬂ'ﬂ it ) ;Z‘.L“Jiffn‘d":{:ﬁi"c i S;'ni,d"r::,"rb: 2::55:“] Harbeet ;::lb:rc\r:n approving | Tuesday, Septomber 1, 2026
fabilitias). . -
: g of affairs, will nat be randered inslvent within 2 period of ona year Fam the dals of g Dty of publigaton
PR YT COMPANC s S TR LI, passing of the Board resolutian approving the proposed buyback of tha Public Thursday, Sapteniber 3. 2028
Coasovi contants {Eors Toamrata o, TATGY o Seney s o, | Tosbicion an e ALy i
MECZ:PGW pelmrei bl i c:ﬂP:;me;:; 14. The Repart is addressed to the Board of Dirsctors of the Company solely for e Date of opening of the |
beiour * - purposa of enabling pursuant la the reg af Secion 68 and Buyback ("Buyback | On o before Wednesday, September 9, 2026
section 70 of the Act read with Clause (x} of Schedule | io SEBI Buyback Reguiations Opening Date’)
“Quote solely 1o anable fhem Lo include il {a) in the public announcement to be made o the Aecaptance of Equity
sharehalders of tha Company, (0] to fle with ihe Securilies and Exchange Board Shares accepted in Lipon the relevant pay-out by lhe Stock Exchanges
go. — of India, the stock exchangas, the Registrar of Companies, the Nationsl Securities dematenalised mods
oard of Diractors. Degository Limited and the Cantral Depusitory Sarvices (India) Limited and (c) o ; —
Man Infraconstruction Limited share with tianager t Buyback for omward submission in connaction wih propased Eamguphmenioh’ | The Eqully Shates {in: siemetenalisnd o) el Be
; Equity Shares extinguishad in the manner specified in the Securiies and
12" Flanr. Krushal Commerial Compiex, buyback This Report shoukd not be used by any other person or for any ofher | Exchange Boar of i (Déposiras and Paricioais
G M Road, Chembur (West) purpese. Aszardingly, we do nat acoept or sssume any labiity ar any duty of cars for s
., Che . ; | Roquiatians, 2018, a5 amonced, and tha bye taws, ths
Mumba - 400 ORI any ather pLrpase or o any ather person ia whom this Repart is shown or irta whose
D Sii Madsm, s hands It may came withaut cur srior cansent in writing. | 21 of e SEB! Buyback Regulations. The Equm; Pl
. .y For G, M. Kapadia & Co. |tying in erait in the Buyhack Demai Acvaunt wil be
Rt Indopendent Ausitor's Raport nrespect of the proposad buyback of oauiy | Chartered Acsountants extinguishad on ar bsfore the 15% (Fiftesnih) day of the
shares by Man Infraconstruction Limited (“the Company”} in terms of the i Fglabation tas J040E7H | Sictendlig i, s DRI, ihe: waciuds ‘e bt
provisians of the Companies Act, 2012 {“ths Act”) and elause (xi) of Schedule j [ Baik rcasial ot ek Compry uidgrintis 1o wiars
| to the Securities and Exchange Board of India (Buy-Back of Securities) sd- | g
i iy j 1hat all Demat Shares boughl back by the Gompany sie
Regulations, 2018, as amended (“the SEBI Buyback Regulations") Atul Shah | | extinguishad within 7 {Seven) Working Days from the
This Report is issued in accordance with the srms of our engagement latier datad 5 Pariner ) | =xpiny of the Buyback perrod,
August 27, 2026 5 Mumbai Membarship No. 03368 j Last date fur the Earlier ol
Thi Beard of Diiectors of the Company has spproved = proposal for buyback of { DFied ihia 14day of September, 2026 LDIN: 26038560KJCNHLEOTS compiclion of the 8 iyt Werking Dy ey thia ot 6 i sy
ity shares by the Compary at jts meeting held on Septembar 1, 2036 in pursuance 5 ﬁ Buyback (Buyback of the Buyback £z, Wetinasday, Dsember 18, 2028;
of Sactions B8, 68 and 70 and other applicable provisions of the Act and the SEBI ) Annexure A i Clesing Date’) o
Buyback Regulationa é @ in Lakhs) | {b) when the Company compleies the Buyback by
Wa have basn requasted by the Managenienl ef the Company lo provide a raporion | Computation of the amount of maximum permissible capital payment towards deploying the amount eguivalent io the BMaximum
the accampanying *Statamant of Permissible Capital Payment based on the annual | buyback of equity shares of Man Limited in Buyback Stzu; or
auditedd anid finanzial of the Campany for the ) Section 88(2)(b) of the Companies Act, 2013 {the "Act") read with Regulation 5{ij{k) T T
year ended and 35 at March 31, 2096° ('Annexure A’} (hersinafte: raferrad 10 s the | of the Securities and Exchange Board of India {Buy-Back of Securities) Regulations, © Biaid: (et mmm"}’w fhemiak) mns:?mgu
“Statement’), This Ststemant has been preparad by the Mansgement and inifiaiad | 2018, as amended {*SEBI Buyback Regulations™), including the applicable proviso, by 6 Bioaid o barsons. rommnatd by the Boaid 1
by us for identification purposes only. The Statement contains the compitation of | based on the annusl audited and financial as & mirition 1oAY AWeTE ANALIG tha poars
the amotnt of parmissiie capital payment towards e biyback of equity shares in | at March 31, 2026 IO T s el phaet o b ol e
accordance with Sectian B&(Z)b) of the Act, and read wih Reguistion 5()(b) of the = Biliadkl. der it il ol bacb aariss cinsuie
SEBI Buyhack Reuurnuurﬁ incluging the appkcable: provisa. bassd on the Iatest it 6 i Tiomsany. Havkv: ASEICYRCHAN ATTHUAL
audited ated financial of the Campany for the ) | A. Pald-up Capital as at Mareh 31, 2026 807333 607333 ahidhualmnl %0 v Minvm Bivback Shw (e I
year enided Maren 31, 2«125 40,36,66.505 equity shares of face value T 20- each hid RS i Btk St i o7 Bisan veerid
s for the fully paid up (A) at the Maximum Buyback Shares have not been
= )
The preparation of the Statement, Including the mmpmauon of the amaunt of | | B: Lol hﬂu?‘“ Bk, Tumonvet, Wit o pipinnt Dﬂ"ﬁﬂ:';’"ﬁ
permissible capital payment. selection and of the basis of | | Securities Premium Ressrva 63,280.13 8,208.13 mla.mg to the Buyback fhall be completed before
preparatian, extaction of amounis from the audlied standalone and consoidated | | Ganeral Reserve 381739 3.907.35 \h fast date for tha Buybask
ki iy des@"°r il il el § | Resaned camings 11637457 | 13164603 | 4. PROCESS AND METHODOLOGY TO BE ADOPTED FOR THE BUYBACK
, impieme
conirols relevant 1 the preparalan and presentation of the Sialement Is the | | Total Free Reserve (B) 18749109 | 20385482 4 4.1 The Buyback |s apen to-all sharehoiders of the Company holding Exuity Shares in
responsibility of the Board of Duaciars and Managemant of (ne Company, § otal af Paid-up Capital and Fres Reserves (AvB) 19556442 | 2,11,027.85 domptarialised form. Sharenoidsrs holding shares in physical form can l!‘\mclpme in
The Baard of Directors i aisa responsisle for raking a ful ingulry o the affirs and { | Masimurn amound of buyback fal may be sutharosd ] ‘.Z"nﬁ'u';:ﬁﬁ “‘:“:;::‘;‘;ﬁ::; el el ot Bt gl
prosperts of the Compiany and for forming the opinion required under clause (xp of | | by the Board of Directors without approval of Members:
Scne(:;lenl I1o ::;: scim Eu\;hac“h Regulatiing 12?;‘ havln? ﬁ-ﬁm to |nz C;)mpany‘s 5 :n;sayz t::;mu\:n o Nfsghn&d(&!:ﬂ;]ﬁ;; I)h-e C:mp:\sné?;l i Erlll:h;l:::‘\;!l'\nﬂg!o:: ‘\;th?e: ":fﬁgrl‘ r:m I:r;xmmer and members of the Prometer Group
siale of affairs, the Company will niol be rendered nsolvent within & penod of one year i read wi equlaton & o the 2 :
from the date of pasaing of the Board resolution approving (he proposed buyhack, Buyback Regulations, inchuding fhe applicalie: proviso, 19,556 44 2698279 ﬁ 4. f‘unhm, s Tﬁquwresd undurém: _Cn;\;‘pame;:;:‘ana 'SEmBl l!ui';nmk Regu\::mm;'_ the
Diracts i ik Lo 10% or [ass of the augiegate of paid-up equity £ A ¥ Company will nat Buyback Equity Shares are partly paid up, the Equity Shares
:;;::: ,:::h the aD:;Eir':url‘: nmr:gg::‘::‘; ,:;Eii::ntffr;:': :::1 l;:‘sggg 5 capdal and free reserves of the Company, computed ﬁ with call-in-arrears, locked-in Equity Shates or non-ranstsrabls Equity Shares, until
Euuytiock Ragualions o1 taluie: g e A buyback. Inckiding the Birgelots’ 5 with referance fa the kwer of the comesponding Wy becoms fully paid up, or until he pendency of such lock:in, or uniil the ime such
et it e i 1 | amounts deteminea from the nudiied standajons ana Enuity Sharss became lrsely iansferable, as appisable.
Auieitsr's Respiorisihlbiy for the Statsivent } | consolidated financial statements of the Campany 4.3 The Buybaek wil be implemented by the Gempany by way of open market purehases
1 [ Amount approved by the Board of Deactors (0 the 16.929.00 g Wreugh the Stack Exchanges, by the order matching mechanism except “all or
Pursuant fo lhe requiraments g cuse ‘!’W of Schedule | to the SE|BP‘| Buyback ; mesting heid on Seplember 1, 2026 approving buyback ® nene’ order matching systen, as provided under the SEBI Buyback Regulations
1o provide: sssurance on ihe maters . i and price-time priority-based order matching principle, as provided under stock
: Buyhack size as a percentage of total paid-up Capital A80% 790% o prrty g . 85 pr
et bt Sintick Shre o8 2 pRoD R e | exchangs tircudars and In sccordance with the SEBI cireular SEB/HOMGFDF PoD-
whather we have inguired |r|i:| the state of affairs of the Company In relstion to'the ) , - ZPICIRS2023/35 dated March 08, 2023, Operationgl Guidance - Amendment to
annual audied financial for the year ended i Fras resanass” include only these reserves thal qualify as Tree Yessrves” under Section Securitins and Exchangs Board of India (Buy-back of Ssuuriies) Requlations, 2018,
j {
] ]

vl Examined whether the propesed buyback approved by the Board of Directors atits |

excesd tha Indicative Maximum Buyback Shares {assuming full deploymant of

and-as at March 31, 2026 wr\lch were approved by the Bodrd of Directors of the
Campany at their meeting held on May 13, 2026;
whether the amount of permissible capital payment 53 stated in the Stalement has
been properly determined, i accordance with section BB{Z)(b) of the Aci read with
Ragulation 5(1)(b) of the SEBI Buyback Ragulations. including the applicable provise,
bazed on the annual audited slandaione and consolidated financial statements for
the year ended and as at March 31, 2026; and
whether the Board of Directors of the Company, a1 its mesiing held on September
1, 2026, has Tormed the opiian apecified In dause (x) of Schedule 1 to the SEBI
Buyback Regulations on reasenable grounds that the Company, having regard 1o
its stawe of affairs, will pot be rendersd nsolvent within a period of one year from the
date of prssing of the Board résolifion approying the proposed buyback.
Theann i financial referned 1o n p;
7 above have been audited by us, and we issued unmodified audit oplvions thereon
wide our report dated May 13, 2026 The sudit of those financial statements was
eonducted In gocordance with thie Standards on Auditing specified under section
143010) of the-Act and olhar ficall issuad by
thix Institute of Chanered Accoantants of India (1CAI) ) Qur presant axamination
i & separate special-purpose engagemant for reporting on the Statemant and the
matters specified under the SEBI Buyback Regulations
Qur invaives p ta obtain sufficient approprate
avidance on the above renomlg The pmmﬂuras selected depend on the auditor's
Including of the neks ‘with the above reporting
Wa. he following
Examinad whother the amount of maximum pemissible caplial payriant tawards
the propesett buyback has been computed In accordance with the applicable
provislens of Section §8(2)(b) of the Act and Regufation 5()}(b) of the SEBI Buyback
Regulations, mcluding the applicable proviso, bagsed on tha lates! audited standalons
and corsolidated financial statements of he Company for the year ended March 31
20286,
Inquired info the state of affairs of the Company wih referance 0 the audited
finangial and audited financial agal
and for the year ended March 31, 2026,
Examingd the Directors’ and retsted o made for the
purpase of he propused buyback, Incuding the declaration and opinion relating 1o
solvency.
intuired whather the Board of Directers, at ils meeting held on Seplamber 1, 2026
Ras furmed the opinisn spedified in clause (k) of Schedule | 1o the SEBI Buyback
Regulations on reasonable grounds that the Company, having regard (o its state
of affairs, will not be randered insolvent within a perod of ones year from the date of
passing of the Beard resalution approving the propaged buyback:
Traced the armoints of paid-up euity share capn.a' and free resarves nziuded in
the Statement from the audited financial
as ot and for the year ended March 31, 20626, nmi considensd whether the reserves
includee qualify 25 “fres ressrves’ for this purpose:

|

H

2{43) of tha Acl read with the applicable provisions of Section 68 and the SEBI Buyback
Reguiations, Amounts specifically exciuded under applicable law, Including unrealised
galrs, notional galns and revaluation gains, shall be uxchided, as applicable.

Note:

1) The amounts of paid-up squily shive capital and free reserves as at March 31, 2026
haue Bean extracted from the annual sudiled slandalons and torsolidaled financal
slatameaiits of the Company as atand for (e year anded March 31, 2026, which wers
appioved by the Board of Diractors at its mesting hueld on May 13, 2026

2)  The Board of Directors has made the stalutory solvency assessmant required under

clause (x} of Schadule | to the SEBI Buyback Reguéations 1o the pariod of one year
fram tha date of passing of the Board reselution approving the proposed buyback,
Le.. wom 1, 2028 While mary consider the gaing-concem
guldance in paragraphs 25 and 26 of Ind AS 1. Presentation of Financial Statoments,
the statutery solvency assessmant is not imited ta that accounting assessment

For Man Infracenstruction Limited Signed for identification

Selle 34k
Ashok Mehta

Directar

DIN:03095844

Piace; Mumbal

Date: Septembar 1, 2026

G. M. Kapadia & Co.

Unquote™
14. PRIOR APPROVAL FROM LENDERS
The Company has sanctanad facilitien/debt with lenders, As per Regulation S(ijic)
and Schedule | (i) of the SEBI Buyback Regulalions, il is cenfinved thal thers is ne.
bresch-of any covanants as par the lenders senction lalters on the loans asanclionsd!
taken,
PART B - DISCLOSURES IN ACCORDANCE WITH SCHEDULE [V OF THE SEBI
BUYBACK REGULATIONS
1. DETAILS OF BOARD APPROVAL FOR THE BUYBACK
The Buyback has been spproved by the Board in Ine Bosrd Mesling held on
September 1, 2025 Furher, since tha Maximum Buyback Size is nol mora than
10% af the total paid up Equity Shars capital and fres ressrves of the Campany In
fAcenraanea wilh the pravise 1o ihe Secian SA(2){b) of the Act, the appraval fram the
shareholders of the Gampany I8 naf required
2. MINIMUM AND MAXIMUM NUMBER OF EQUITY SHARES PROPOSED TO
BE BOUGHT BACK, SOURCES OF FUNDS AND COST OF FINANCING THE
BUYBACK
Al the Maximum Buvback Price and for Maximum Buyback Size. the indicstive
maximum number of Equity Shares bought back wauld he 89,00,000 (Ninety-Mine
Lakhs) Equity Snares. If the Equity Shares ace bought back at a price below the
Maximum Buyback Price, the aclual number of Equity Shares bought back could

{
5
3
é
!
!
|
j

a5 may be amended from fime to ime.

Far th: Implementation of Wi Buyback, the Company has appeinted Niemal Bang
Securites Private Limited as the reglstored broker (“GCompany’s Broker™) thrugn
whom the purchases and seiiferonts on account of the Buyback would be made by
it Company. The contact detalls of the Company's Broker are as Tollows

Nimal Bang Securifins Private Limited

CIN: Ugusasiik 1597PTC 110869

Addrezs: B-2 392, Marathon Innova,

Ganpatrao Kadam Marg, Lower Parel (West),

Mumbai, Maharashira 400013

Contact Person: Mr. Samir Karmdar

SEBI Registration No.: INZ0OD202538

Website: www nirmalbang com

Emall: samir kamdar@@nlrmatbang.com

Tel.| 91 22 5273 9395/ 6273 9386

The Equity Shaies are traded In dematerialised mode under the Wrading codes
MANINFRA at NSE and MANINFRA | 533188 at BSE. The 1SIN of fhe Equity Shares
ol e Company is INE348H01023

The Cotipany shall, commencing from Seplember 8, 2026 (Le., the date of upening
of the Buyback), place “buy’ urdars on the Stock Exchanges on the normal trading
segmant under BO serdes to Buyback the Equity Shares through the Company's
Broker, in such quantity and at sech price which will be in steordance with SEBI
cutulay SEBIHOICFD/PoD-2/PICIR/2023/35 dated March 08, 2023, Operational
Guigancs - Amandment o Securiies and Exchangs Board of India [Buy-back of
Securilios) Requlations, 2018, as may be amended from Lme th lime and shock
exchange circulars, not exceeding Lhe Mawmum Buyback Price of € 171/ {Indian
Rupeses Ona Hundred and Sevenly-One onty) par Equity Share as | may deem it
Procedure for Buyback of Demat Shares: Equily Shareholdars / Beneficial cwners
Meiding Demat Shares whio desife 1o sell tair Equity Shates in the Bugback, would
have to do so through their stock broker, whe is a ragistered membar of sither of the
Stock Exchanges by indicating o their bruker the details of the Equity Shares they
intend (o sell whenaver Ine Company has places a ‘buy” order for Buybauk of the
Enquity Shares. The Company shall place a “buy” order for Buyback of Demat Shares.
by Indicating to the Company's Brokar, the number of Equity Shares it intends to
buy along with a peica for the same. The trade would be execuled at the price at
which the order malches the prics offered by the Equity Shaseholders { Baneficial
owners and thal prce would be the Buyback price for thal Equity Sharsholders |
Beneficial owners. The execulion of the oider, issuance of contract note and receipt
of payment o the respecliva Equily Shamholders / Baneficial avmers will b mads
by thelr racpective brokers, wha would have placed the order, The Company's
Broker will be placing the order on the Stock Exl:hanqss platlorn, The &Eiﬂamanl

of payment will be in wth the S
and payment will be made dirsctly into the bank accolnt of tha Equily Shareholdars
 Banaficial awners by the clearing of the respediive Stock

Drders for Equity Shares =an be placed on the trading days of the Slock Exchanges.




Q Tl

TEE, YO, 3 TEAT R0%a

‘The Company is under na abiigation ko place *buy” order ona daily basis, The arders

for buying Back the Equity Shares will be placed on normal trading segment of Slock

Exchanges at least ance & week.
4.8 I\ may be noted that a uniform price would not be paid 1o all the shareholders |
beneficial owners pursuant 1o the Buyback and that the same would depend on
the prica al which tha irade with thal paricular shareholder / baneficial ownr was
axacuted on the Stock Exchanges.
Procedure for Buyback of Physical Shares: A per the proviso to Regulation
4041} of SEBI Listing Regulations read with master circular for compliance with the
provisions ef the SEBI Lisling Regulations by listed enfilies datad January 30, 2026,
translers of securilies shall nol be processed unless the securities are held in the
demalaralized form with & deposiory ("LODR Amendment”}. In light of the LODR
Amendment, the Company shall nol accapt the Equity Shares ofersd under the
Buybatk unless such Equity Shares ara in damaterialised form,
ACCORDINGLY, ALL SHAREHOLDERS OF THE COMPANY HOLDING
EQUITY SHARES IN PHYSICAL FORM AND DESIROUS OF OFFERING THEIR
EQUITY SHARES IN THE BUYBACK ARE ADVISED TO APPROACH THE
CONCERMNED DEPOSITORY PARTICIPANT TO HAVE THEIR EOUITY SHARES
DEMATERIALIZED. IN CASE ANY ELIGIBLE SHAREHOLDER HAS SUBMITTED
EQUITY SHARES IN PHYSICAL FORM FOR DEMATERIALIZATION, SUCH
ELIGIELE SHAREHOLDERS SHOULD EMSURE THAT THE PROCESS OF
DEMATERIALIZATION IS COMPLETED WELL IN TIME 30 THAT THEY CAN
PARTICIPATE IN THE BUYBACK BEFORE BUYBACK CLOSING DATE.

4.

410 Sharshaldess are requested o get In touch with the Company or the Company's
Brokes or the Registrar to an issue and Share Transfer Agant of the Company fo
clarty any daubls in The process

411 Subfect to the Company purchasing Equity Sharas for 2n amount equivalent o the
Minimum Buyback Skze, nothing centsined hersin shall creats any cbligation on
the parl af the Company or the Board to Buyback any additional Equity Shares or
conler any right on the pan of any sharsholder fo have any Equity Shares bought
back, sven if the Maximium Bugback Size has rot besn reached, and / or impair
any power of the Company or the Board to terminate any process in relation 1o the
Buyback, to the axtent parmissible by law. The Company is under no cbiigation 1o
ulilize the antire amotnt of Maximum Buyback Siea or buy i the Maximum Buyhack
Sharas. Howaver, If the Company is not abls to complste the Buyback equivaant 1o
the Minimum Buyback Size or is not abla to ufiliza a minimum of 40% af the amount
carmarked for ihe Buyback ie. ® 67,71,60,000% (ndien Rupess Sixty-Sevan Crare
Seventy-One Lakh Sixly Theusand only) within fhe initia! haif of the sixy-six Warking
Days fram the dals of he opening of tha Buyback, excepl for (he reasans menfianed
in the SEBI Buyback Regulalions, the amount held in the ascrow account {up o=
manimum of 2 5% of the Maximum Buyback Size). shall be liabla o be lodsitsd and
deposted in thae Investor Protection and Educstion Fund of SEBI or as directed by
SEBIin accomanes with the SEBI Buyhack Regulstions.

4.12 The Campany shall aubmil the infarmation regarding the Equity Shares bought biack
by it to the Slock Exchanges on a daily basis in ascordance with the SEBI Buyback
Ragulations. The Company shall aisa upload the informaion ragarding the Equity
Sharas bought back by i on its websits (waew.maninfra.cam) on 3 daily basis.

4.13 Eligible shareholders wha intend to padicipate in the Buyback shauld consult their
respeciive tax sdvisors for applicabla taxes.

METHOD OF SETTLEMENT

Key Ratios Forthree | Forthe For the For the
menths | year ended | year ended | yeat ended
perind | March 31, | Maroh 21, | March 31,
‘anded 2026 2025 2024
on June 30,
2026
Eamnmgs Per Share [I) 1.48% 33| 4.2t 526
(Basic) |
Eamings Per Share () 1.48* a1 421 524
{Diluted) |
Ruturn on et Worth (%) -+ 7.37| 1021 1548
Bosk Value Per Share - 52.04 | 4084 34.05
@) |
Debi-Equily Ratic - -1 - 0.01
# not annualized

* The Unaudited Consofidatsd ard Stendaline Financial Results of ihe Company for
the quarer ended June 30, 2026 have been conaidersd based on the Limited Review
Repaort dated Augusi 72, 2026 lssued by M G. M Kapadis & Ca., Charsred
Accaunianis, Statetary Auditors of the Company. and filad by the Company with
the. Stock Exchanges under Regulafions 33 of the SEBI {Lisfing Dhiigations and
Disclosure Requiremenist Regulations. 2015, as amended, However, the aforeseid
financial resulls du not seperafely disclasenmvids the aman! of Olher Equily. MNet
Warth/Shareholders' Funds and Tofa! Delt for ihe quarler ended June 30, 2028,
Herige, ihe same have mot been presented in lhe sbove lable.

The key financial ralios, meniisned hersin aboys, have been computed as under;

Net warlhi Net worl'Shareholders Fund s calculated as the aggregale
Shareholders value of the paid up share capital and all resarves created aul
Fund of Iha profils and securilies pramium account, after deducling
the aggregale valus of the accumulated losses, deferrad

and not wrilten off,

&5 per the audited financial slatements, but does not inchads
money received ageinst share warrants and ressrves created
out of revaluation of asssta, wiite-hack of dapreciation and

E,aﬂu[ng Per Shiare | Profil/ (Loss) for the period Altributable to Equity Sharsholders

™

w

=

Book Value per | Net warth f Number of Equity Sharss eutstanding at year snd
share

Debi-Equity Ratis | Total Debtf Net Worth
Returr on Nat Profit | (Loss) fof the pariod ! Net worh
Warth (%)

DETAILS OF ESCROW ACCOUNT OPENED AND THE AMOUNT DEPOSITED
THEREIN

In accordance wilh Regulation 20 of he SEB| Buyback Regulalions and towards
seturity for performance of its sblgations undar e SEBI Buyback Regulations,
the Compary has entered inlo an estrow agrasment daled Seplember 1, 2026
{"Escrow Agrasment”} wilh Ihe Manager o the Buyback and ICICI Bank Limitad
who has besn sppointed as eseraw banker ("Escrow Bank”). The Company has
wpened an pstrow actounl "Man Infraconstruction Limited - Buyback 2026
Escrow Account” (‘Escrow Account’). The Gompany has authorized Cumuiative
Capital Privats Limited {"Manager to the Buyback”) in operdta the Escrow Ascuunt
in eamplionge with Lhe Eserow Agreement and SEBI Buyhack Regulstions

The Company shall deposit cash In the Escrow Accounl sggregating 1o
¥ 42,32 25000~ (Indian Rupsss Forly-Two Crors Thirty-Two Lakh Twenty-Five
Thousand only) being 26% of the Maximum Buyback Sis ("Cash Escrow”) in
accordanss with the SEBI Buyback Regulatians.

The balants lying fo the credit of the Escrow Ascount will be relsased to the Company
an of ali In with the SEBI Buyback Regulations

Il the Company is hat able lo complets the Buyback equivalant @ the Minimum
Buyback Size Le. T 126,90.75,000 {Indian Rupess One Hundred Twanty-Six Crores
Ninaty-Six Lakhs Saverty-Five Thousand only) or ks not able to utiize 8 minimum of
A% of the amount sarmarked for the Buyback e ¥ 67,71,60.000/- {indian Rupess
Slaty-Seven Crors Sevanty-One Lakh Sikty Thousand anly) within the initial halt of
the sixty-six Working Days from the dale of ogening of offar of Buyback, excapl for
the reatons mentioned in lhe SEB! Buyback Regulations, the amount heid in the
Escraw Account (up fo a maximem of 2.5% of the Maximum Buyback Size), shall ba
liable o be forfeited and deposilad in the Investor Frotection ang Education Fund of
SEBI or as dirscted by SEBI in aceordance with the SEBI Buyback Regulations.
LISTING DETAILS AND STOCK MARKET DATA

The Company's Equity Shares are lisled on the Stock Exchanges.

The high, low and waighted averags prices for the last three years and the monikly

The selacted fnancial mformation of the Company on consulidated basis, as
axtracted from the sonsolidated unaudited finandal raslls for the theee months

(Basic) ! Wedghted Wumber of Equity Shares outstanding high, tow ard weighted averags prices for the six months preceding this Public
Earning Per Share | ProfiLd (Lossyfor the periad attr to et and the volumes on BSE and NSE whers Equity
(Diluteid) adjus!sd far the effect of dilutive potential uqun;ehar:s iany Shares of the Company ars listed and tradad arm as fliows:
I Weighted average number of eguity shares outstanding BSE

adiusted far the effect of dilutive potential squity. shares, if any Barh Figh | Date ol Tow [Dateof] No of | Walghied Total
Book Vakue per | Net warth / Numbar of Equity Shares cutstanding at year and o | High @ | Low | squity | Average | volume
shers whares | Prica | traded In
DeblEquity Ratio | Total Dabt/ Net Worth traded {5 “that
Rutuen an Nat Profil | (Loss) for the period { Nel warth en that period (No
Yorth (%) iy of Equity

Bhares) |

Lastthrae Financial Years [F.Y.)
FY [ 16LE0] July7,] T0160] 7775 Warch| 125,408) AAEE| 1164032

|
|
s T anded Juoe 30, 2026 subjected Lo limiled review and the consalidated audited 056 2025 0,
B Fetlorsntnd Dema: Sheroe THa Colmpiiny wil oy sdkieaion faroe Bintiack financial statmments for the yaars paded March 31, 2026, Karch 31, 2025 and March i 208
1o the Company's Braker on or befora avery pay-in date for each setlement. as 37 S708A, 1 st o A ek .
applicable (o ths respactive Skack Exchanges whers (e lransaction is sxecuted S d L LA et i) f FY | 26250 Ducombor| 240060 | 1360 Mareli| B0.62)  202AD| 114698
The Cempany has opspad @ depesitary account style “Man i 2026 %, M4 17,
Limited — Buyback Demat account” vith Nirmal Beng Securities Private Liniited Particulars. For three Forthe | Forthe _Farthe 5 parrd
("Buy Back Demat Account”). Equity Shares baught back by the Company will be monthis | yoar ended | year ended .ynu_mml ’ FY 249.40| Februsry| 173984 69.00| Apri3,| 3585 144 08| 44154871
transferred inta the Buy Back Demat Account by the Company's Sreker. an reeipt af poriod March 31, | March 31, | March 31, 2023 5, 2024 2023
such Equity Sharss and afisr campletion of the clearing and sstiismant chligations andad 2026 2025 2024 j Precading Six morths
af the Stock Exchangss, The Equity Sharsholdsrs f Benaficial owners holding Equity on June 30, | Bugust] 12350[  Auguel] 98254] 0BST| August| 61.808] 11182 356,183
Shares would i requirad to fransfer the number of such Equily Shares sold to the 2026 a 31,2005 3 7076
Campany purstiant o the Buyback, In favour of their stock broksr through whom Unaudited | Audited | Audited | Audited W T R M’, TEs aEe| ZZingE|
the frade was executed, by tendering the delivery instruction slip to their respective — Limited . . z 202 2076
d;pi;;hrydpanidc\psn:hluul"j ;:&:n::g thair bslnaﬁ:iary!' ;cwur ma mm}r:::t with Review 2!14‘
; G R e B A oG sCaOR fos el o b Mse i Monihs 3 12 12 3 June | 12650| June 3,( 126155 10508| June| 436,502) 11102 41,88,359
e fi the Stock B . e ficabl 1 P o st D
mm wgﬂ“’i;!é’f’ it Dd‘Tn:cEﬁnfyea el ruﬁe;mr:w;:: Ruvenue from 21,6313 83048.14] 1,10,806.89 | 1,26,025.49 2026 2026 N
i i ? Operatichs = - i _ oo L
watid alsa be requirst to provids 1o the Company's Broker, copies of all statutory e
gansents and approvals requirad to ke obtaingd by them for the tansfar of their Other Ineome 166056 1615685 12,316.01| a76.57 g—;;ﬁ b M;gz“’s- i REES "‘Z’BT SgeT|  12ie| sankae
Eguity Shares to the Company. 3 applioable Total Income 2349138 7920199 1,23,122.86 | 1,36,022.06 2038
532 Extinguishment of Demat Shares: The Dzmat Shares baught back by the Company Tolal Expenses 1267807 S015661| 78887 7H| H3,70845 ipril~ | 12460| Apizi|275220) B0S9| Apri2.| 26.88] 10B4T| 20.0B.857
shall he extinguishad and destroyed in the manner specified in the Securities and (excluding fnance { pee P 0%
Exchanges Boaed of india (Depository and Panicipants) Regulations. 2018 and the costand depreciation, Mo | 10525 Wareh .| 31 a72] 7iE Waren | 128A06] 86 0E| T9RAETE
bye-laws, the circulars. and guidefins framad thereunder, each as amended from amortization, Tax and 3096 Pl B il i :
time o ime, in the manner specified in the SEBI Buyback ions and the fems) | o
Campanies At The Equity Shares bying in credit in the Buyback Demat Account e el L 2 -
vill be extinguished on ar befire the 15 (Fifteanth day of the succesding monih, Fingeich Cosl e L M 1 M e Eurceyupmciisoo
in which the sepurilies are bought back. provided that the Company undsrtakes lo Dapratiation and HZAS 124062 A31.63 995.22 *High and low prices ars based on the high and low.cf the daily pricss. Further, in
enaure thal all Demat Shares bought back by the Company are exting within cane whera Ihe same prics is reflectad for mors than ane dals dufing the ralevant
7 {Seven) Working Days from tha @xpiry of the Buyback period. Expense | peticds mantioned above. the daie on which the volume was high is being considered
3 ConsilertiinTor the Equity Shares bougl ek by e Cormpary sl b pakd gy Exceptional items - -] 5 Tor the purpasss of disciasurs in tha abova lable.
by way of cash through normal banking channel Shars of (Loss) 48288 | 170BE| (238z84) 191534 ’ * Weighted Avarage Prica (Tatal Tumovar | Tolal Traded Guantity) for all wading
. HRIEF INFORMATION ABOUT THE COMPANY AEachia 1 j s g shie peniod
€1 The Company was incormomated at Mumbai as a privalte imited company under the .':_’:“;’;:::;’:‘mm BagRod| " TAETG) CADAREARE SHRTRING N5E
Companias Acl, 1356 as “Man Constniction Private Limited” pursian to a Canificate immf‘) i j Puriod] High | Datuol | Bo.of | Low | Bateot | o, of [Weighted|Total volume
of Inparporation daled August 16, 2002 The Company became a public limited T - 3 [ Hight oquity | 17 | Lew | equity | Average | tradadin
company and lis name was changed to *Man Construction Limited” on July 15. Pravision for Tax 2987.79|  T.30210| ATASAT| 936735 | “shares “shares | Price that
2004, The name was changed to “Man Infiaconsiniction Limifed" on Navember 3 (mehiding } traded traded | [ | period itia
2008, The Company g listed on Stock Exchanges an March 11, 2016, The CIN is Delertad Tax and MAT { on that ot that of Equity
L70200MH2062PLE 136849 Credit) | day day “Sharos)
82 Tha Company s engaged in the business of i ProfiUiLoss) after Tax 627434] 2110036 31,281.08] 3033414 Last thrae Financial Years £V,
Consiristionsnd Resl Estals Develspment, The Cormparly hawexiansive experi Prefil to FY | 18083 Ny | 152581 77.12] Mawh| 1804 050] WE43] 160775587
in clil cfinn and | with exparlise acrass port Cuwnar of the Campany 76416 2005810 2827185| 30,03%.41 2058 2028 E
: ; SRS ok . R Non-controling Interest #89.82] | 1.04226] 300929 28073 Y| 26280 Deporer| €2.19.061| 195.10] ewrh| B60.473]  207.96| Z8.8147,101
The Company has alsa underlaken and of ras . - - ST Lot £ . 14 135 b A 91,37
real sstate projects, prmarly in and sround Mumbal Through its integrated Other Comprehensive {5z66)| 101388 40037 22273 2025 40, 224 17,2025
capabilifies and exsoution sxperfis=, the Company undsrtakes construction and real fncome! (Lags] for the FY | 248030] Februsry| 4570814 6860) Aanid | 279704| 15685| 411438633
estate devslopment projects with & foous an quality, imely delivery and customer year nel of lax 2024 5, 2024 pavz]
aatistaction. Tolal Comprehansiva 622188 2241424 3168146| 30,556.87 Preceding Six manths
7 BRIEF FINANCIAL INFORMATIGN ABOUT THE COMPANY ML 4 st 123.00] Fugusl 31, 25.92,023| GARO] Augisl] 12AD728| 11248 GEBATEM
7.1 The selected financial of the Cempany on basis, wiracted Equity .Share capital 807333 8.07!‘31; 7,505.79 742801 2006 2026 3, 296
from the standalone unaudied fnancial resuls far fhe ihree monins anded June 39 Other Equlty ~| 24857047 | 1,08.830.73 | 1.38,91947 R ] TP E ) ) T T B ok o= R F TR T
2026 subjected to limited review and the standalons audited financial slatements for Mot worth/ =] 2,26288.87 | 1,63,972.41 | 1,32,408.89 2008 20 W
fhe years ended March 31, 2026, March 31, 2025 and March 31, 2024, is set out |
ot :";{“-’"’:m Fiint ST T R June | TELEE| June3,| 145,967 | 10278 Jure 23, 2190648 04| 49537649
% in Lakhs, except per share data) gtk <| S7ERES| 3560 084.7 20 2026 225
Parieas T iy = Forthe Forthe ey Ratios Forthree | Forthe Forthe Forthe Way | 13863 WayE | 3908025 11395 Moy 23 1475012 12545 52830257
5 moiths ¢ ended ended | year ended -2028 028 2025
months | year ended | year endad | year ended yea year e year
period | March 31, | March 31, | March 31, perfod | March 39, | March 31, | March 31, Aprd - | 12828]  Apri 20 |7520,163) B30| ADNIZ | 1A.17500| T0BE4| 41181498
#nded 2026 2025 2024 ended 2026 2025 2024 205 05 2
W;‘a’; 3 o { Warth | 10493] MarchiZ | 254756 77.12] Warch| 24056|  BS82| 1pE 76181
: L 2028 2026 0, 2026
Unaudited |  Audited Audited Audited Eamings Psr Share (T} 17 507 758 809 5 - | -
= Liniited (Basic) | Snurca: wwwnszindla com
Review Esthings Per Share 2] T S07 75| 506 “High and low prives are based on the high and low of the daily prices. Further, in
Months 3 12 ) 2 (Dilited) ase whera the same prica is reflscted for mare than ane data during the relovant
i e s = TR T e == = s pedinds mentioned above. the date on which the volume was high Is being considered
1 Revanus from Operamr\s 10,271.84 | 28555018 30473.08] 7083301 aturn on Nt () = H = { for the purposes of dischosurs in the abovs lable.
I | 7 > T
| Sther ihconse 1.157.58| 1522009| 12,33646] 904676 Bnie Value Pt Shara (F) o8 bl SRR ] ** Walghted Avarage Frice (Total Turmovar ¢ Total Traded Quantity) for all trading
otal Income 11,429.22 | 43,775.58 51,809.21| B80,479.77 Dabt- Equity Raun - 003 B.82] g10 days during the period
Total Expanses 3,169.36) 22,30438| 30,398.03| 54,85311 # nat annuaized. a 13 Tha stock pricas en the Stock Exchangas on relevant dates ars:
(exciuding finance *The Unaudited Cansolidsted snd Standalons Financial Results of ths Compaty for J Date BSE NSE
east and depreciaton, the quartst ended Juns 30, 2026 have been considered based on the Limied Reviaw T | Low | Clesa | Wgn | Low. | cices
 anartization, Tax and Report dated Augnist 12, 2026 issued by Mfs G M. Kapsdia & Co, Chartarsd ' il o 4 o | o m"'
| Evceptional ltzms) Stattnory Audllors of (he Company. and filed by the Gompany with T RY
| Finanee Gast 104 60 AP0 66 41638 49917 the Sinck Exchanpes under Reguiations 33 of the SEB! (Listing Obligations and 2;5‘:‘“ 3 m:u';:’nr
Dopreciation ard Z0e s 38.02 715.80 5707 Disclosure Requirements) Regulaions. 2018, as amended. Howevs:, the aforesald brs il
amontization Expante finarcial resuits o not separately disclosarpravie the amount of Ofher Equity, Net m“zww ng
b ! Funds and Total Debt for the quarter ended June 36, 2026, " 5 -
Exceptianal ems N dithe. e sanib gt ot DS bl i i S0 e bl :u;ns:;a Na22| N221|  NEEE| 1447 11214|  1i2dE
Prafitilnge) betars a7 o0 WAIL00| 2443042 The key firancial ratins. mentioned hersin above, heva besn computed as under: e
Tox {after exceptional g
| items) et worth/ Net warth/Shareholders Fund s cakaulated as the aggregale to the Stock
: Sharshalders value of the pald up share capitat and all resarves created oul Exchanges
Py T 81 ¥ ¥ 1, P dpy A
nﬂm’;g;;:w T e 402028 D28 Gl Fund of the pratits and sacurities pramium accounl, afler deducting August 7%, | Date on which
and MAT Gredit) the aggregate vahis of the ascumulstsd |oases, daterred 2076 nofica Baard
nol writtan off, Mastrig to
Profitilnes) afiar Ty 598627 | 15483.07| 15679.74| 19,845.74 5 per the audiled financial elatements, but does not include Cansider
| Qther Comprahensive am 7158 {3.10) 1456 money racelvad against share warrants and rssarves created ! propasal BN | 1341 1dE1| 1S3 11322 1481
come/ (Lossi far the oul of revaluation of assets. writz-back of depreciation and of Buyhack
ar nat of lax ‘ was given
| Total Comorehansive 595628 1565466 1567654| 19.560.30 Eaming Par Share | Profit/{Loss)for (e period AtlribUtable o Equity Sharshaiders s, o the Sluck
| inceme for the period (Basic) ! Welghted Number of Equily Shares oulstanding Exchanges
quity Share capital 807333  8,073.33| 750879 742501 Enming Por Bhare | Profit { (Loss) for the perios atribulable lo ownervequity j ?EE’;’;"’E’ 3::"’ Mosing: | HR30| THSN) 15| R ANIT| V46
¥ B Dilste:s shareholers of the Company, adjustad for e effect of | | ;
Lo Bty EA AL LI s i ) dilutive potental eqully !h::e: if zllr'y | Welghted averaga | | September | Fitst badingday | 125.85| 119.35| 12330 12508] 119.11| 12427
| Net worlh! -*| 2.10,062.82 | 1,53,624.92 | 1,26,304.63 K !
Fund number of egulty shares sutstanding adjusied for e effect of J 2.2028 past Board
dilutlve gotentral equity shares, if any { Maating day
otal Debl -+ - - B55.56 | ¢ '
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af this Public Announcement and & (six) menths. greceding the date of the Board
Masting, plaass refer fo paragraph 8.2 and 8.3 of Part A shave

Company's abligalions in relation 1o the Buyback.

Date: September 2, 2026

10 PRESENT CAPITAL STRUGTURE AND SHARE HOLDING PATTERN 12 MANAGEMENT DISCUSSION AND ANALYSIS ON THE LIKELY IMPACT OF THE | 14 COLLECTION AND BIDDING CENTERS
0.1 The taphal strusiure of the Company a8 an the.date of thie Public Annauncament BUYBACK ON THE COMPANY f The Buyback will be lmplemertad by tha Company by way of open market purchases
and the proposed capital structurs of the Gompany post completion of the Buybark ) 121 Ths Bugback s sxpseted to snhancs susrall long-term shatsholders’ value for thraugl the Stack Exchanges using thair nationwide Irading terminzis. Therefore, e
1= 5ot forth below , wilhout g an the future growth opportunities requiramant of having cellection canfres 2nd bidding cantres is not applicable.
(€ in Lakhs) of the Cempany, &5 well as provide an exit apportunity to the public sharshalders, | 15  COMPLIANGE OFFICER
Share Capital | PreBuyback |  Share Capital | Post Buyback ;‘h“[?:r:m:‘k e ol f""r"!:’ ::“57 a".'; r::::”;! '::"E'“ ﬁ‘mr:"é::“’z"“”g" qu t [rvastors may comtact the Gampliance Offieat for any clarification of 1o address ther
Authorised Share Capital st i e Bl et didanllins el dar grieancss, (f any, doritg offics houes L6, 10:00 8.m_ ta 5:00-pm. on 8 Working
have otherwise eamad from investments. The Compaity will also Bear the cost of the Days mxcopt Saturday, Sunday and public holidays
99,25,00,000 Equily 19,850.00]  99,25.00,600 Equiy | 16,850,00 Buyback transaction G et
I j~ # urges| . Dingankar
Shares of % - sach Shares of © Zi- esch | 122 The Buyback I propesed, considering tha accumulated surplus funds available with Du: v SE,:‘:a il Cormalianes GHcer
Issued Subscribed and Paid up Capital the Company, after censidering the funds required for future growth of the Company Min: "" i ”"l L'mrlnh:d i
= T d by the Board, S R
40,36.68,505 Equity 807333 3166505 Equily|  7.8753F PranaRan 124 Floor, Knushal © I Abova Sh
Shares of 7 2- each Sharas of T 2 aach | 12.3 The Buyback will be funded oul of tha intsmal aceruals of the Conpany including e bl Dpmcnl Compl b Shapmarie
> e e e i b ac n LF (RS EEmARsY. 18 Aol siarion il Sacdin BAL1) o1 I8 CiorRans 4 G. M. Road, Ghismbur {West;, Mumbai - 400089, Maharashirs, India
“Aasuming that the indisatve Maximunm Buyback Shares are bought WEVES, ¢ %
Yoo mj,mg il in) syfmm i ,”gga,,mg s e Act and Reguiation 4 (1) of the SEBI Buyback Regulations. ] ;“‘ *f‘: 22 “:9 39'9?1
ctual number of Equity Sharss bonght back in the Buyback 124 The Buybsck wil lead 16 teduction in existing Equity Shares and sonsequently, = | el oumetl i B
10.2 The shareholding patiem of e Company as an August 28, 2026 {the sharshalding #xpecter to MArOve fhe ‘eamings per sare and enhance fetum on equiy, assuming 16 REGISTRAR TO THE BUYBACK AND INVESTOR SERVICE CENTRE .
is considered as per the last weekly bensficiary poaition dats furmished by ths RTA! that tite Gompany would sam similar profts as in the past In cage of any quary, the sharehoders may afse contact MUFG Intime India Prival
depasitories prior o the date of Baard Mesting to consider the proposal of the | 125 Pursuant to Regulation 16{ij) of the SEBI Buyback Regulations, the Pramaters, Limitec, the Registar io the Buyback lseus and Shars Transfer Agent of the
Busybark) (“Pre-Buyback”) and the propased shaseholding pattamn of the Company membess of the Frometer group and Persons in Coentrol of the Company will not Coinpany, appalatad a tha vestor Seevics Cenlra for the puiposst of the Buyback,
post completion of the Buyback ars given belaw: in fhe Buyback. The Buyback wil not rasuil in a change in conral or | any “ETH“‘;“‘F",‘JSF‘“"'E Apd Bupsiay sind ol ok dey bebween:T0.80:58. 10550
8r. | Category of Pre Buyback Post Buyback* olhenwige afect the exlsting managemeant siructure of the Company, § P BERa M0 i St
Ne. | Shareholders Number | %tothe | Number % to the { 128 Consequant to Ihe Buybatk (whith excludes pachicipation by the Promoters, ; —
of Equity | existing | of Equity Post ; membars of the Promater group and persons in controf of the Company) and basad | [ ] MUFG i
Share heid Equity | Share Held Buyback on the number of Equity Shares bought back by the Company from the shareholders t
Share quity Share including resident autside India. erstwhile ovsrseas corparate bodies, forsign MUEG Intime India Private Limitad
capital capital portiolio investars and adent Indjzn | the el g pattern (Formeriy Link fntime India Private Limiled)
A |Promotersa | 252381757 62.52 | 25,23 B1.757 | 54.09 ol the Comparty would undergo & changa; howaver public shargholding shall ol fall G-101, Embassy 247, L B. 8, Marg, Vikkrol (Weat).
il > ey 1 below 25% of the tatal fully paid up squity share capital of the Company. Miitabal 400083, Maharashir, lidis ¥
B Public 12.7 The Company shall not fssue any Eguity Shates or cther securities including by t Telephone.: +51 510 811 6767
1 1 — way of bonus issuz, 4l Ihe date of expiry of the Buyback period in 2ccardance with Emall: investor helndeshgin s aiufo com
B1 |Institutions 2281 0.0 the applicale pravisions of tha Gompanies Act and the SEBI Buyback Regulations ! SR Emall: jnysslar ki
{Domestiz) This Company shall not make any furthar issue of (he same kind of shares o ather ; Website: i i
B2 | insttutions 76.39,255 1.88] securitizs including allatment of new shares or other sperified securities within | cmmu'r-wnnm-m s
{Forekgn) 14 13,84, T48 3561 a penod of B (sk) months after the completion of the Buyback except by way of SEBI . N -
B3 | Central 1,500 | Nagligibls | banus shares or equity sharss issued in order 1 discharge subsisting A =
oty el a SUCN A8 CONVASION of Warants, ook opfion schemes. sweat syuity of conversion Validity Perlod: Permanent
4 1 1 of prefererice shares br debantures into Equilty Shares. Further, in accordance with | GIN: US7130MH1998PTC 118368
B4 | Morinstiulioos | 14,38, 11.712] 3558 ) Regulation 24(}{f) of the SERI Buybask Requiations, the Campany shall not raiss { 47 MANAGER TO THE BUYBACK
Total Public 15AZBATAE| 5748 141384748 | 35 Turther sapital Tor a period af 1 {ore] year from the expiry of the Buyback periad. i
‘ (B1+B2Z+BI+RY) | | except in dischame of its subsisting ohigations ;hah(:o:many has appointed the fotiowing as Maerchani Banken' Manager to ths
T T T i 3 uyback:
Total (A+B) | 40,36,66,505 | 108.00 | 39,37,66,505 | 100.00 1 12.8 Unless otherwise determined by the Board or Buyback Commities or as may be E
“Assuming the Buytiack of Mexanum Buyhack Shares, Le, 59,00,000 (Minsly-Nine dirscled by the Appropriate Asithorities. the Buyback wil be complotd within 2 t
Lékhs} Equily Shares, af e Maximum Buybsck Price, The schal sharehalding maximum periad of sigy-six Working Days from the dale of apening af ine Buyback, 5
patiern posi-Buyback may vary depending upon te scliml eunber of Equily Shares In acuordance with SEBI Buyback Regulatins, the Company shall not withdraw the ‘) C umu Iu"lve
Bought back undsr fhe Buyback, Buybask tca this Public Annauncement has been made. é ._I_ I
103 There are no parlly paid up or Equity Sharee ar calls in amears a5 on the date of his | 13.  STATUTORY APPROVALS capira
Public Announcemeni. 131 Pursuantic Sections 68, 53, 70, 2nd all ather applicabls provisicne of fha Companies CUMULATIVE GAPITAL PRIVATE LIMITED
104 No scheme af or ise ar pursuant o tha Acl and applicabie Rulss thereunder and the provisions of the SEBI Buyback B 306-311, 215 Atrum, Nr. Courtyard Mariol Hotsl
Companies Act i pending in relation to the Gompany as on the date of this Fublic Regulations and Artid 15 of the Arties. of Assosiation of the Company. the ) e by el e A g
Announcement, Company has obtained the Board approval as mentioned ahove 4 il Lo 5
) ; g epe : Musmbal, Maharashis, India, 400083
10.5 While tha Promaters, members of the Promoter Grup and Persons in Gantzol of the a 13.2 Buyback from each sharehokier is subjact to all skatutory consents and approvais Tal. No.. +31°981 968 2664  +91 987 092 4835
Company are not eligiblz to participate in the Buyback, depanding on the number of a5 may be required by such shareholder unider applicable laws and ragulations. The Emall: contartgoumiativecaptal group
Equity Sharss bought back by the Company, their sffective i p 0 J v shall be solely respansible for obiaining all such statutory consents t e B TRl }uup
in the Company wil increase and approvals (ncludieg, withot imitation the approvals from the Reserve Bank g T e i P
106 Such an incrasse in the perceniage holdingfvoling rights of the Promotsrs of India and / or SEBI, if any) as may be required by them in arder to sefl their E i B.‘al' i greup
mamhbers of the Fromoter Group and persons in control of the Company, s ot an Equily Shares (o (he Company pursuant o the Buyback Shareholders would be SEBI Registration No: INM0G0O 13125 5
active acquisibon and is incidental o the Buyback and if such increass s beyond raguired to provids copies of all such sonsants and approvals ublained by them o g Contact Person: Swapnitsagar Vithalani  Helal Gajra
the limits: prescribed undar the SEBI [Substanbial Acguisiton of Sharss and the Campany's Broker. CIN: UB4810MHZ022PTCA 14974
Takeavers) Regulaticns, 2011, as emended, then Promotars and members af tha | 435 The I fo .
A . b : y 4 g the for, { 18 DIRECTORS'RESPONSIBILITY
Promatar Group will avail an exemption from the SEEI undar Regulation 19 of SEBI S BRI BT S0ER Bl Cormani G AVSIE: LT he BroB RS e
(Substantial Acquisition nf Shares and Takenvers) Requlations, 2011 or will reduca Conpan es?w e SEBI B:!md( R mwﬁp Foroign Elchaﬂpe f As per Requiston 24fi)a) of the SEBI Buyback Regulations, the Board accepts
their sharehalding within ninaty days from the Buyback Crosing Date, such that their 2 Adt ‘1’“‘9 FEMA") {inciudi ¥ Al ."3“ italion {hi ! | rg the B far the cantainad in this Public Announsament and sanfirms
vating ,“Jm fall bzlaw the level at which the chlgation to make an open oifer under g + ¥ lncidit, it Tiniation thic spimaale. o Iie.Facen/s that this Public Anncuncemant cantaing true, factual and material information and
i Jafian (2) of 3 of SEB| (Subsiandal sition of Shares and a Bank of India andlor the SEBI, if any) as may be required by them in arder fo s=l} does not contain any miskeading infarmation
Tk | Ren u‘alms 2011w|\|nmm . v their Equity Shares to tha Compaiy pursuant 1o the Buyback. Shareholders wotld Thig Public A t d F wiiits F Board and in
sovers) e i g be required 1o provide copies of sl such consents and approvals obtained by them 1o | ThiE Fublic Announamant (= taouerl Unidee e authorly At the Boare asd In7zeems
1. DETAILS OF PROMOTERS, MEMBERS OF THE PROMOTER GROUP. PERSONS \he Campany's Broker ! of the resalution passed by the Board on September 1. 2028 and by the Buyback
IN CONTROL AND DIRECTORS OF PROMOTERS AND PROMOTER GROUP ! Gammittea on Septamber 2, 2026,
SHAREHOLDING AND OTHER DETAILS 134 The Buyback from erstwhile oversess comporate bodies and olher applicable
o on a categorias shall be subjest to such approvals of the Resarve Bank of India, if any, E For and on behall of the Board of Direciors of Man Infracanstruction Limited
111 For the details of the aggregate sharcholding of the Fromotars. members of the Lider the Feraign Exchinga Mansgament Act, 1995 and the riles and ragulations. |
anmale; GPr::p Dlrach?s of mb:m;n:r:: ant membirs of the meo[e; Group N eea o A Lot Tosrts B | s Sal Sdi-
whers the Promatar or the member of t ramater Group 5 @ company), Persons
whe are in confrol of the Comparw, ciors and Kay Managsrial Persannel as on a 135 Ta the best of the knowledge of the Company, no other stalulory approvals are { Manan P. Shah Ashok M, Mehta Durgesh 5. Dingankar
i date of this Puslic se raferlo paragraph 8:1.of FartA sbions i required :ny it far I‘h: Buyback as an lhe dafe of fhis Public Announcament. Subjecl | Managing Director Whele-time Director & CFO Company Secratary
11.2'For Ihe detafls of Equity Stiares sold or piirshased by the persons mentionad in ta the ch. igafion of the shareholdess o ebinn the consents and a.ppmval; DeCESEATY | piN: 06500239 DIN: 03095844 Mermbarship no: FT007
abinSspmploeuin s el At Gl sl J for transfer of thair Equity Sharas to the Company, the Gompany shall oblain such
Parosrpei rg.6 8 sttt P L) staiulory approvals as may be required, from ime ta Gme, i any, for complatror of the: | Place: Mumbal
{ |
{ !
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